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The Lok Sabha met at Eleven of
the Clock.

{Me. Drury-Seraxss in the Chair]
ORAL ANSWERS TO QUESTIONS

mmm

Shel . C. Maghl:
'm"{sm Subodh Hansda:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 591 on the 4th
December, 1958 and state:

(a) whoether negotiations have been
completed with the technical colla-
borators in the UX. for setting up of
a Steel Foundry at Chittaranjan to
produce steel castings for railway
track; and

(b) if so, when it will be set up and
when it will commence production?

The Deputy Minister of Rallways
(Shri Shahnawaz Xhan): (a) Yes, the
final Draft Agreement has been drawn
up and sent to Messrs. F. H. Lloyd &
Co., UK., for acceptance.

(b) The production is expected to
commence after the completion of
construction and installation work
which is estimated to take a period of
about three years from the date of
the signing of the Agreement.

SAri R. C. Majhl: May I know the
estimated cost of this foundry?

Shel Shabnawas Khan: Rs. 2'5 crores,
approximately.
229 LSD 1.

B2

Shri R. C. Majhi: May I know how
much foreign exchange will bs saved
by the establishment of this foundry?

Shrl Shahnawas Khan: That s
rather difficult to say, and 1 would

spent at present will be saved.

Shri Subodh Hamada: May I know
the terms of the agreement?

Shri Shahnawas Khan: The terms
of the agreement are that we shall
pay a sum of £1 lakh to the com-
pany with which we are collaborating,
they will be responsible for supply-
ing all the designs, supervision,
advice in procurement of machinery
etc.; if it is purchased in England, they
will be responsible for the inspection
of the machinery; also generally, they
are to help us in putting up the
foundry and also to train up the neces-
sary personnel.

Shri Ram Krishan Gupta: May 1
know the approximate capacity of this
plant?

Shri Shahnawax Khan: In the first
instance, the installed capacity is going
to be 6,000 tons for steel castings for
locomotives, and about 1,000 tons for
track, from for points and crossings,
from austenitic steel castings, which
are made of a very hard type of steel,

Shri T. B. Vittal Rao: It was decided
to collaborate with this firm some time
towards the latter part of 18568. May
1 know why there is delay in entering
into this agreement, and why three
years are to be taken for setting up
this foundry?

Shri Shahnawax Khan: Before enter-
ing into any agreement with foreign
firms, we have to take all necessary
precautions; first of all, we bave t»
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discuss and agree upon the terms of
collaboration, and later on, a regular
agreement has to be signed by both
sides. It necessarily takes time, and
we cannot risk anything in thesy
agreements. )

Shxl Goray: May 1 know whether
this foundry will be producing some

spegial type of steel?

'SHM Bhabuawix Khan: Yes, it will
be' maitily producing heavy and’
medipm sizse cmatings for our steam
leeomotives.

Shri Raghunath Singh: May I know
whether-the payment of £1 lakh will
be made in sterling or in rupees, and
whutéer the foreigh experts who are
going to work in this foundry will be
paid in rupees or in sterling also?

Shri Shahnawas Khan: The payment
will'be made in about six instalments;
the first instalment will be in pound
liﬂﬂ!ng, the subsequent instalments
will be half in rupees and half in
stéiling.

Shri M. R. Krishna: May I know
wfm percentage of the annual require-
tents‘ of steel castings will be met by
iy foundry?

Sthrli. Shabnawas Khan: Chitta-
ranjan’s 100 per cent. requirements.

Training for Seamen

o+
Shri Subodh Hanada:
*1312 / Shri 8, C. Samanta:
| Shi Ram Krishan Gupia:

‘Wil the Minister of Transport and
tions be pleased to state:

(Q) yhether the proposal to give

to seamen under sall at

nlm-,d places in association with the

sparitime State Governments has been
fnalised;

(b) it s0, whether training has
stagted; and-

(s} in which places?

374
The Miunister of Siate in the Mink-

try of Transpor¢ and Cemmunications
(Shri Raj Bahadur): (a) Yes.

'd(’?),qq ‘fqﬂ It has been decided in
eipleitd start training courses at
four centras in, Senreshirs;, Kerala,
Andhra and Madras. The f{ral
will be started as soon as

details, which ‘under discussion
with the State ernments concern-
ed, have -heen finalired. .-

Shri Subofh Hansda: May I know
what kind of training will be given
to th'ese geamen?

Shri Raj Bahadur: The training will
be to equip them better to go into the
sea and to pilot and to meet situations
that arise sometitnes in navigatiom.

Shri Subodh Hansda: May I know
the duration of the training?

Shri Raj Bahadur: These defails
have yet to be fixed in consultation
with the State Governments and the
Department concerned.

Shri Ram Krishan Gupta: May [
know the number of seamen that wilk
be trained under this scheme?

Shri Raj Bahadur: These are details.
As 1 said, in principle, they have been.
accepted by two Governments.

Shri 8. C. Samanta: May I kaow
whether those who have passed the
general training course for seamen
will take to this course or fresk
recruits will be taken in?

Shri Raj Bahadur: As the question
itsel will show, thiz training is essen-
tially meant for sea-going peopla on
sailing vessels; it is not meant far
bigger courses or higher courses
which are imparted in places
Bhadra, Mekhala, or Navalakiii; essetr-
tially, thiz will be for the umw
vassels searmen.

will be augmented to cover these sail-
ing vassels almo?
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Shri Raj Bahadur: As I have stated,
these two trainings are completely
distinct; the one is for the. bigger
vessels, while the other, namely this
training under question, is for the
sailing vessels. Therefore, this is a
new step or a new venture which we
are undertaking. We have offered to
the State Governments concerned that
we shall bear the expenditure involv-
ed, to the extent of 50 per cent. The
Governments of Andhra Pradesh and
Bombay have already agreed in regard
to the training; they have also fixed
up Kakinada and Bhavanagar res-
pectively; and they have agreed to
meet 850 per cent. of the cost. The
Madras- Government have agreed in
principle, and they have fixed Tuti-
corin, but they have not agreed to
meet 50 per cent. of the cost. The
Government of Kerala have opposed
it in principle; they say that the
seamen on these boats are themselves
fairly well equipped, and they need
not have such training as is proposed;
we are approaching the Government
of Kerala again.

Shri Hem Barua: May 1 know
whether i is a fact that the British
shipowners have decided to shift their
recruiting centre from the Calcutta
port to some other port in East
Pakistan, and if so, whether it is not
going to affect the employment oppor-
tunities for our seamen, trained or
antrained?

Shri Raj Bahadur: I do not know
how that arises out of the main ques-
tiom, which is restricted to the training
ef seamen under sail. My hon. friend
may table a geparate question.

Shri Tridib Kumar Chaundhuri: May
I know whether Government could
give us some indication in brief of the
type of training that is proposed to be
given to these sailing vessels seamen?

Shri Raj Bahadur: With your per-
mission, I may just refer to some parts
of this elaborate training, which are
as follows: (i) to know the principal
parts of sailing vessels and terms
relating to them, (ii) to know terms

BHADRA 19, 1881 (SAKA)
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in connection with naming a direction
relative to a sailing vessel, (iii) to
know principal sails, masts, rigs etc,,
(iv) knowledge of time on board, (v)
knowledge and practice of seamen
watches and duties on deck, (vi)
cleaning, scraping and painting, (vii)
washing and cleaning of decks, (viii)
general cleanliness on board the sail-
ing vessel, (ix) how to make bends,
hitches, a-knots, etc. etc.

Nautical Engineering Colleges

- F
"Shri Barman:
*1813. { Shri S. C. Samanta:
[ Shri Subedh Hansda:

Will the Minister of Transport and
(}pmmunications be pleased to state:

(a) the average number of students
who pass annually from the Nauticak
and Engineering Colleges at Bombay:
and Calcutta.

(b) the per capita cost involved;
and

(c) whether after a few years'
service in the ship, a large number of
engineers leave marine service and
join inland service?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A&
statement is laid on the Table of the
Sabha. .

STATEMENT

(a) It is presumed that the questiosq,
refers to the Nautical institution viz.
T.S. “Dufferin” at Bombay and the
Engineering College viz. Directorate of
Marine Engineering 'Training at
Calcutta. The average number of
students who passed out of these
institutions annually till 1957 was 48
The number of students who passed
out of these institutions during 195&
was 57 in T.S. “Dufferin” and 50 in
Directorate of Marine Engineering
Training.

(b) Rs. 5,500 approximately in res-
pect of the T.S. “Dufferin” and
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Rs. 13,800 approximately in respect of
the Directorate of Marine Engineering
Training

(e) No There is, however, a
tandency samong the qualified Manne
Engineers to seek shors jobs after
they have had the mmumum ses
service,

Shri Barman: The reply to part (c)
of the question 13 not defimte The
answer is in the negative, but the
statement further adds:

“There 18, however, a tendency
among the qualified Marine Engi-
neers to seek shore jobs after they
have had the minimum sea
service ”

May 1 xnow whether Government
have got any figures of the number of
engineers who have left the marine
service and opted for shore service
during the last few years, from our
own corporations or from any other
big shipping corporations?

Shri Raj Bahadur: The answer 1s
quite clear, I may respectfully submat,
because the question stated ‘a large
number of engineers leave marine
service and join mland service’
‘Inland service’ perhaps meant some
mechanical engineer’s job or some
other jobs of that type in the country
We have said, that that 1s not the
tendency, but the tendency 1s that
these officers want to go m for shore
jobs Of course, the service 1s the
same, but instead of going mn for sea
gomng jobs, they want to stick to
shore jobs That 15 the difficulty

As regards the number of engineers
who passed out—this information was
collected m November 1958—out of
284 boys who had passed out till then,
as many as 265 were serving at sea
which means that there were only
about 19 boys who had gone to shore
jobs.

Shri Barman: Have Government
mvestigated the cause or causes why
these people who have been tramed
for msarine service ;n these training

institutions seek shore service after
they have served the minimumn period
on the sea? If so, have Government
thought of any remedy for it?

Shri Raj Bahadur: The figures I
have Just given do not prove the point
or confirm the premises which the
hon Member seems to suggest, because
out of 284 boys, ag many as 265 are
até sea-gomg jobs Apart from that,
1t 1s obvious that people would like to
remain at shore so far as they can
and not at sea It may be that there
1s & tendency in that direction, but
there are allowances and other
attractions for sea-going jobs. Apart
from that, we have got engineering
jobs 1n this department on the shore
as well, for example, they may be
workwg aon  averhauling, vepaurs.
workshops ete

Shri S. C. Samanta: With yeference
to part (b) of the question, m one
case the per capita expenditure 1
Rs 5,500 and in the other it is more
than 23 times that amount What is
the reason for that?

Shri Raj Bshadur: The first reason
15 the duration, secondly, engineering
trainmg definitely involves a higher
expenditure 1in view of the fact that
it requires engineering equipment
other specialised types of traimng
with some apparatus and other things
So 1t 1s obvious that 1t will cost more

Shri Subodh Hansda* In view of the
mnereasmg demand for qualified marine
engineers may I know whether the
intake of students to these institutions
will be raised?

Shri Raj Bahadur' Yes, the annual
ntake was increased to 65 2rom 50
from August 1858 It has been further
mncreased this year to 100 boys, from
August 1958, so far as the Directorate
of Marine Engmneering Training 1f
concerned

Shri Tangamani: How many of the
officers who have been trained in the
pufferin have got jobs in various
shipping companies and how many
phave not got any jobs at all so far?
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Shei Raj Bahadur: I think all thoee
who have been trained in the Dufferin
are employed and the question of
unemployment, 1 think, does not stare
them in the face.

Shri Tangamani: May I know
whether any of them are employed in
any foreign shipping companies?

Shri Raj Bahadur: There may be. I
will require notice for that.

Chittaranjan Locomotive Works

+
Shri D. C. Sharma:
i {snn Ram Krishan Gupta:

Will the Minister of Railways be
pleased to state:

(a) whether production in Chitta-
ranjan Locomotive Works has gone up
during 1958-59;

(b) if so, to what extent, and

(c) the number of locomotives
manufactured during the same period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) By one locomotive
(c) 165 locomotives

Shri D. C. Sharma: May I know
what 1s the maximum capacity for
producing locomotives at the Works
and when will we reach the optimum
production so far as those Works are
concerned?

Shri Shahnawaz Khan: The revised
target laid down for production during
the Second Plan period was 14 loco-
motives per month That is the maxi-
mum that we are going to do That
would mean 168 locomotives, equi-
valent to 200 locomotives of the
average size. That maximum target
has been reached already

Skri D C Sharma: In view of the
expansion of railways during the
Second Plan period and thereafter,
during the Third Plan period, is there
any proposal pending with Govern-
ment to expand the present Locomotive
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Works or to build some other loco-
motive works to mmeet the needs of
the country?

Shri Shahnawaz Khan: As I said,
at present we are producing 168 loco-
motives at Chittaranjan. This number
15 sufficient for our present require-
ments and for the requrements of the
Third Plan period. As the Housa is
aware, we are now going in for
dieselisation and electric locomotives.
We will be manufacturing more of
those. An order for 10 electric loco-
motives has been placed with Chitta-
ranjan. We hope to produce mere of

electric locomotives at Chittaragjan
later also

Shri Ram Krishan Gupta: Is there
any proposal to expand this Workshop?

Shri Shahnawaz Khan: As I hawe
said, the capacity 1s sufficient.

Shri C. D. Pande: The first part of
my question has been covered by the
reply already given. The second part
15 this: Are Government aware that
they are still placing orders for large
number. of diesel locomotives with
ALCO 1in USA? 100 locomotives
were supplied previously and orders
have again been placed for more of
them Is it the intention of the Gov-
ernment to expedite dieselisation as

well as manufacture of electric loco-
motives?

Shri Shahnawaz Khan: As the House
is aware, a policy decision was taken
that the development of diesel loco-
motives was to be left to the private
sector, and for the time being, the
rallways have no plan for manufac-
turing diesel locomotives

Shri T. B. Vittal Rao: The hon.
Minister has stated that with Chitta-
ranjan, we are able to meet our
requirements May I know whether
all the types which are in use on the

railways are manufactured at Chitta-
ranjan?

Shri Shahmawas Kham: At Chitta-
ranjan, we ere only producing WPe
and WGs. Those are the standard
types that are being wmanufactured.
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As the other types—they may be very
old ones—go out of date, they are
replaced by Chittaranjan locomotives.

Shri 8. M. Banerjee: As a result of
this increase in production, has the
cost of production of a locomotive
also come down? If so, to what
extent, and how does it compare with
the cost of production of locometives
in TELCO?

Shri Shahnawaz Khan: I am very
glad the hon. Member has asked this
question. 1 say it with pride that in
1953 when we complied with the first
order the cost per locomotive was
Rs. 8-33 lakhs and at present, with the
seventh order, it has been brought
down to Rs. 448 lakhs—which
includes everything. It is coming
down further. About TELCO, the
House is very well aware of the fact
that the matter is under arbitration.
We will know the exact price after
the arbitrator has given  his
award. I may tell the House that
‘the price demanded by TELCO is
samething like Rs. 3'9 lakhs whereas
we are offering a little less, Rs. 375
iakhs or so.

Shri Narasimhan: We were told
that the manufacture of diesel loco-
motives had been left to the private
sector. Have the private sector
taken any steps to instal a factory for
the purpose?

Shri Shahnawaz Khan: We are
aware of the fact that certain Indian
firms are in touch with various other
firms for collaboration with them to
produce diesel locomotives in India.

Shri Thirumala Rao; May I know
what is the average weight of these
locomotives that are being manufac-
tured, including the tender? Also,
are they suitable for hauling long
passenger trains like the Canadian

engines?

Shri Shabnawaz Khan: The total
weight of a W.P. engine produced at
Chittaranjan when in working order
is 173'65 tons. When it is empty, that
is, when it is not filled with coal and
- water, the net weight is 123'55 tons.
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Shri Thirumala Rao: Are they capa-
ble of hauling long passenger trains?

Shri Shahnawaz Khan: Yes, they
are quite capable of hauiing long
passenger trains of 14-15 coaches.

Shri Hem Raj: Most of the narrow
gauge engines have outlived their
lives. Is it proposed to have some
factory for the manufacture of narrow
gauge locomotives in India?

Shri Shahnawaz Khan: As the House
is aware, narrow gauge lines are a
dying out proposition and the number
of narraw gauge locomotives required
annually is very small; and, it will not
be economic to produce narrow gauge
locomotives in India.
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Sardar A. S, Saigal: Is there any
proposal to manufacture diesel en-
gines by the public sector?

Shri Shabnawaz EKhan: No, Sir.

Shri Goray: If, as the hon. Minister
said, Chittaranjan are producing all
the locomotives we require, for whom
are the TELCO producing?

Shri Shahnawaz Khan: Chittaranjan
are producing B. G. engines; and the
TELCO are producing metre gauge
loccmotives. -

Mr. Dzputy-Speaker: Next question;
let the engines move now. '
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C.R.8. Scheme for Members of
Parliament

+
Bhri Ramkrishan Gogla:
*31315.{ Shri Bbakt Darshan:
.  Shri Hem Raj:

Will the Minister of Health be
pleased to reder to the teply given to
Starred Question No. 2016 on the 23rd
April, 1959 and state:

(a) the further progress made in
the introduction of C.H.S. Scheme for
Members of Parliament;

(b) the nature of the scheme as
finally decided; and

(¢) when the scheme will be intro-
duced?

The Minister of Health (Shri Kar-
markar): (a) to (¢). A statement
giving the information asked for fis
placed on the Table of the Sabha.

STATEMENTY

(a) The question of extending the
C.H.S. Scheme to Members of Parlia-
ment was recently reviewed by the
Ministry of Finance, which took the
following decisions;—

(i) The facility for three dispen-
saries exclusively for the use
of the Members of Parliament
being excessive, in as much as
under the CH.S. Scheme one
dispensary is provided for
2,500 families, only one dis-
pensary should be opened for
the Members of Parliament
instead of three dispensaries
as contemplated earher.

{n1) The expenditure on this
account should appropriately
be a charge on the budget of
the Parliament and not on the
budget of the Ministry of
Health.

(b) The suggestions of the Ministry
of Finance were considered by the
Joint Committee on Salaries and
Allowances of Members of Parliament
at the meeting held on the 7Tth
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September, 1938. The Jwint Com-
wmitteg decided that (1) there shoujd
be three dispensaries, one each fn
North Avenue, South Avernue mhd
Conatitution House or near sbeut -in
addition to the First Aid Post in the
Parliament House; (2) the three dis-
pensaries may be opened to oler
Central Government employees also;
(3) the contribution from Members of
Pailiament may be recovered at the
same rate as for the Central Govemn-
ment employees on the salary basis;
(4) that difference between the coOst
of the scheme and the comirisitien
from the Members of Parliggpent
should be borne by the Ministry of
Health.

(¢) The decisions of the Joint Com-
mittee are under examination. ‘It is
hoped to implement the stheme by
the time of the next session of the
Parliament.

Sbri Ram Krishan Gupta: May I
know whether the Ministry of Finance
has considered the suggestions of the
Joint Committee? If so, what jx the
final decision of the Ministry of
Finance?

Shri Karmarkar: I understand that
the representative of the Ministry of
Finance was also present at the recent
meeting. But this matter will have
to be formally processed through with
the consent of the Finance Ministry,

Shri Bam Krishan Gupta: My ques-
tion was this There is Some differ-
ence between the decision of the
Finance Ministry and the view taken
by the Joint Comamittee. In view of
this, may 1 know whether the Minis.
try of Finance has accepted the view
taken by the Joint Commuttee?

Shri Karmarkar: I understand that
at the meeting of the Joint Commit.
tee—the latest—the representative of
the Ministry of Finance was also pre-
sent. But, as I sald the matier will
have to be processed through Finance
finally.
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Shri Thirumala Rao: In view of the
fact that this scheme has been pend.-
ing consideration before Government
for several years, will the hon. Minis-
te1 see that 1t is expedited at least by
the expiry of the hfe of this Parha-
ment?

Mr. Deputy-Speaker: A gouvd sug-
gestion

Shri Sadhan Gupta: The statement
shows that the contribution will be
on a salary basis May [ know
what 15 the amount of comtribution
which would be recoverable from
Members of Parliament?

Shri Karmarkar: 1 presume Rs 3§
per month,

Shri Tangamani: What 1s the view
of the Government and the Health
Ministry about 3 dispensaries as
against 1 dispensary alone whuch
would be made available for mem-
bers of Parliament as suggested Dby
the Tunance Ministry?

Shri Karmarkar: The Health Minis-
try 1s of the view that has been given
now by the Joint Committee )
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Selandi Beservelr Project

Shri B. C. Mullick:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No
:3:;.0& the 20th Aprl, 1858 and

(a) whether the Planning Com-
mission have finally approved the
:l;ndl Reservoir Project in Orissa,

(b) 2f so, the nature of decisions
?

tm{m ;llllflhl:

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not arise

Shri Panigrahi: After the 20th
April, 1859, may I know whether the
Planning Commussion has, at  any
time, discussed this matter with the
State Government”

Shri Mathi: The Planning Commis-
sion as such has not discussed this
matter with the Orissa Government
But the Techmecal Advisory Com-
mittee of the Planning Commussion
examined this and suggested to the
Orissa Government to see whethe:
an integrated plan of tlus na‘ure
could be made so as to fit in with the
Bhumkund scheme Those proposal
have now been received from the
Orissa Government on the 27th June
and they are being examined

Shrl Panigrahi: May I know whe-
ther in this Saland: Reservowr Pro-
ject almost all the preliminary work
has been completed? If so what was
the cost of the preliminary work and
what would happen 1f the FPlanning
Commission do not approve the pro-
ject?

Shri Hathi: The prehminary work
that has been done could be utilisea
because here the question s only
that of integrating the benefits of the
scheme with the benefits that will
be derived from the Bhimkund wvro-
ject. It might have an additional bed
regulator so as to fit in with the

BHADRA 18, 1881 (SAKA)
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channels from the Bhimkund chan-
nel. But the preliminary works
would not be an expense which
would be useless.

Shri Punlgnhl May we lnow whe-
ther this project will be takem up
simultaneously with the Bhimkund:
project or after the completian of
that project?

Shri Hathi: We cannot say whe-
they they will be takerr up simul-
taneously or one after the  other.

That will depend upon the  Third
Plan.

Shri Supakar: May I know the
stage at which the Bhimkund pro-
ject 13 and whether 1t will be start-
ed and completed m the course of
the Second Five Year Plan?

Shri Hathi: We have received the
project report of Bhunkurd that 1s be-
ing examined That 1s the stage at
which 1t 13 I cannot say whether we
can start i1t in the Serond Five Year
Plan or not

Shri B C. Maullick: May I know
how many acres of land can be
brought under cultivation with this
project?

Shri Hathi: This scheme envisages
to mrrigate annually 3-28 lakh acres

Shri Sadhan Gupta. The hon M-
ister said that the Technical Com-
mittee is examining it Is 1t the
Hathi Committee?

Shri Hathi: That i1s known by that
name But that is the Techmcal Ad-
visory Commuttee of the Planning
Commission,

Shri Surendranath Dwivedy: May
1 know whether the Government 1s
gong to accept the Bhimkund pro-
ject scheme submitted by the Gov-
ernment of Orissa

Mr. Deputy-Speaker:
difterent scheme®

Is it some

Shri Surendranath Dwivedy: The
hon Mimster sad that they are
considering the propoesals for the
Bhimkund project and so this pro-
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§s Yot ‘Dilny tiken %p. I wart ¢
whither Government has «p-
Yroved it or nibt. I omly want to-kibl
whether the benefits tinit sre fo de-
derived from the Salandi project
will be available to the people after
the Bhimkund project has been ac-
cepted by Goverament.

Shri Hathi: That project is under
egimination 6 Government. Whe-
fher it I8 accépted or ‘yrdt we shentld
plan in a way that in case it is #e-
copted, this sthéme shedld also Mave
the benefit of the other scheme.

Qost of Preduction ¢t Foodgrains

*1$17. Bhil ‘Ajit Sl Baihall: Will
the Minister of Wood and ‘Apriedinrre
be pleased to state:

(a) whether any economic sur-
vey Bhas been undertaken to assess
the cost of production of foodgrains;

and

(b) what would be the basis of
fixation of foodgrain prices when the
State takes over trade in foodgrains®

The Deputy Minister of Food and

{Shel A. M. Thowss)-

(a) No fpeciic economic survey ha.

‘been undertaken by the Government

to assesg the cost of production of
foodgrains in the country

{b) Government purchase prices
for foodgreins have to be &xed with
the objeet ‘4f ensuring a reasonable
‘price to the . producer as well ds the
consumer and keeping in view th~
post-harvest prices during the pre-
vious years,

Shri Ajit Singh Sarhadi: What is
the cniterion for the fixation of a
reasonable price to the farmer if no
economic survey his been made?

Shri A, M. Thomas: 1 have said
that no spetMc sarvey as such has
been condutted. But for the benefit
ot the House I may give this infor-
mution that the Central Government

750

have {hdertiien dhitain investigat-
fons on the cost of production of food-
grains. An enquiry was conducted
by the Ecomomic and Statistits Dir-
octonteinconlbontion with the

Sardar Iqbal Singh: May ! know
whether the Government has tiken
any step o assume proper.prices .for
the farmers and producers and it ¥t
is so what ig the definition of ‘pre-

per prices?

Bari A. M. Themts: | buve alresdy
sxid  that our procutément prices
are based on the procurement prices
that existed in 1952-33 when there
was control Then we have also
taken into account the post-harvest
prices of subsequent years. Based
on these, the procurement prices
have been fixed. I may also state
that although the figures are diver-
gent for the various States, the pro-
curement prices that we have fixed
are not unreasonable compared to
the cost of production

Bhri Tyagi: The House is anxioux
to know on what criteria the prices
are fixed. It ig not enough for owr
satistaction to know that whatever
prices prevailed in 1953 have been
taken into account and the same
prices have been fixed without a real
survey taking notice of the cost of
the produttion or the coxt 4f Nving
What are the criteria? We want to
know. Is it done arbitrarily?

Shri A. M. Thomas: The survey
resulis have been partly taken imto
account. Of course it is theoretically
desirable to base the procurement
prices on the cost of preductien but
there ure &fficulties. “This guestion
;rgoneﬂrhbyaeonmenceotm

0 and its conclusion is 4o
this eﬂcﬂm

“Establishment of a farm price
level solely on the bazis of cost
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-of production estimates was cri-
ticised for its failure to take into
account the demand for the com-
modity on domestic and foreign
markets, for neglecting the in-
terests of consumers...... and
unless done on a sector basis, for
lack of consideration of the re-
lationships between prices of
competing commodities for which
the development policy of a coun-
try may have assigned different
priorities.”

Seth Govind Das: Is it not a fact
that the Grow More Food Campaign
did not succeed to the extent the
Government wanted it to succeed be-
cause this survey has not been made

"and is it worthwhile to go on fixing
procurement prices according to tne
1952-53 prices because since then the
prices of all commodities and all
necessaries of life are increasing?

Shri A. M. Thomas: That aspect has
been taken into consideration. I may
inform the House that there is no
question of not conducting any sur-
vey at all. We have taken into ac-
count the various aspects. The
Asoka Mehta Committee has gone
into* this question and has recom-
mended a price of Rs ~15—17 per
maund. For calculating the cost of
production, you have to take the cost
of family labour, cost of hired labour
and the rent of the plot etc. All
complicated factors have to be taken
into account. But it is practically
impossible, in view of the divergent
figures that we have got for the var-
ious States to fix a procurement
price on the cost of production. 1
may also say that the hon. Members
have been clamouring that there
must be some uniformity in the fixat-
ion of prices for procurement. How
can there be uniformity if there
are such divergent figures?

Shri Braj Raj Singh: They have
said that thev have not conducted
any survey about the fixation of
prices of foodgrains........

Shri Ranga: They do not propose
also!

BHADRA 18, 1881 (SAKA)
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Shii Braj Raj Singh: May I know
whether they propose to conduct
some survey, in view of the diver-
gent views that have been expressed
in the different States?

Shri A. M. Thomas: We have con-
ducted surveys for three years from
1955-56 on a crop rotation basis. 1
referred to these surveys in my
answers to the supplementary ques-
tions. The necessary surveys were
being made by the Directorate of
Economics and Statistics in conjunc-
tion with the Planning Commission

Shrimati Renu Chakravartty: In
view of the fact that the new har-
vest will be coming soon, may we
know  whether the Government is
proposing to overhaul and reconsti-
tute the statistical organisation that
are there for surveying and fixing
the cost of production of foodgrains,
besides reorganising the items of ex-
penditure to be calculated for the
production of foodgrains?

Shri A. M. Thomas: With regard to
the procurement prices for the next
harvest, that is being attended to by
us and we will be in a position to
announce the prices before the pro-
curement from the new crop actual-
1y begins. With regard to the streng-
thening of the statistical organisa-
tion. some recommendations have
been made by the Asoka Mehta Com-
mittee and they have been taken note
of and some organisational improve-
ments have been effected and are also
being thought of.

Some Hon. Members rose--~

Mr. Deputy-Speaker: I think the
only way is to pass on to the next
question.

Shri Tyagi: It is a very important
question.

Mr. Deputy-Speaker: I agree. But
would it be possible to have all these
answers and discussions during the
Question Hour.” I could permit seven
or eight or ten or fifteen. But there
are twenty or tweniy-five Members
who want to put questions. It might
be discussed in some other form but
so far as the Question Hour is con-
cerned I find it difficult to allow this.



Shri Ranga: Only to repeat this
kind ef answers” That would be
useless.

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): May I add,
Sir, that I have seen the anxiety of
the House Surely, this question
would further be exammmed Prices
have got to be related to the cost
of production There 1s no doubt
about i1t. But there are difficulties as
indicated by my hon colleague but
even then the cost of production must
be the main consideration so far as
the price-fixation 1s concerned If
any survey on a scientific basis 1s
considered necessary 1n order to
arrive at it, 1t would not apply to the
immediate task, because the crops are
now comng m and something has got
to be done 1 shall examne that
point sympathetically and get ot
done

Mr. Deputy-Speaker
tion

Children’s Park, Public Swimming
Poel otc. in New Delhi

Next ques

‘1818 Shri hdln Raman
S8hri Ram Krishan Gupta‘

Will the Minster of
pleased to state

(a) whether the Government have
approved any scheme of New Delhi
Municipal Committee regarding ()
Children’s Park, (1) a swimmng
pool, (in) an open awr theatre, and

(b) 1if so, the details thereof”

The Minister of Health (Shri Kar-
markar): (a) The New Delhi Munic:
pal Committee have sanctioned
schemes for (i) establishment of a
Children’s Park at India Gate and

Health be

L g

(4) construction of a swimmusg pool
in the compound of the M.B. Higher
Secondary School, Reelling Roed,
New Delhi The plans for these pro-
jects have been prepared by the
Chief Architect, CPWD The Com-
mittee have no proposal for construct-
ing an open air theatre, but a acheme
for seting up a Nationsl Youth
Centre, which will include an open
air theatre 13 under consideration of
the Government of India In the
Ministry of Education

(b) A statement 1s laid on the Table
of the Sabha.

STATEMENT

(1) Children’s Park —The New
Dellu Municipal Committee have sanc-
tioned a scheme for the establishment
of a Children’s Park at India Gate mn
accordance with a plan prepared by
the Chief Architect, CPWD The
Committee propose to establish thws
park on the lines of Japanese “Model
Park Necessary work 18 likelv to be
started very shortly

(2) Swwmming Pool —The Commt-
tee propose to construct a swimming
pool 1n the compound of the MB
Higher Secondary School, Reading
Road, New Delh: Detailed plans fo1
the scheme have recently been prepar-
ed by the Chuef Architect and will be
considered by the Committee in due
course

(3) Open Aw Treatre.—The Union
Ministry of Education have drawn up
a scheme for setting up a Natonal
Youth Centre, which will include an
open air theatre This centre 1s pro-
posed to be set up in the ridge area
near Talkators Gardens

Shri Radha Raman In the state-
ment 1t 13 said that the Commuittee
propose to establish thig park on the
lines of the Japanese Model Park
What will be the actual features of
these Japanese parks® May I also
know whether any assistance will be
sought from the Japanese Government
or the Japanese Embassy m thls con-
nectior
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Shri Karmarkar: The Japanese parks
are a little more catching than the
Indan parks—that 15, more attractive
A Japanese expert was recently here
and was consulted in this matter and
it 1s In accordance with his sugges-
tong that this is being done

Shri Radha Raman: What 158 the
actual amount that 1s going to be
spent on this park and how long wall
it take to get the work done”

Shri Karmarkar: The estimated cost
is Rs 50,000, and the work on the
scheme 15 lLikely to be started very
shortly

Shri D C. Sharma: May I know
what are the features of the children's
park mn Japan which make it more
attractive than the parks that we have
already 1n this country?

Shri Karmarkar: Normally, the
Japanese way of doing things 1s artis.
tic There are also a vanety of things
irke that If the hon Member is so
interested, I shall ask the New Delh:
Mumicipal Committee to exhibit a pic-
ture of the Japanese park
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Shri Radha Raman: In the state-
ment 1t 1s mentioned that there wjll
be a national youth centre near about
the Ridge area and the Talkatora
Gardens May I know what will be
the activities that this nafional youth
centre will conduct and what are the
other details with regard to this®

Shri Karmarkar: This centre 15 gup-
posed to create facihities Lke open air

theatre, swimming pool, recreation
hall, hostels etc

Shri Hem Barua: In the statement
1t 1s mentioned that the swimming
pool 18 proposed to be located within
a schoo] compound. May I know whe-
ther 1t will be made available to all
children; if not, whether Government
do not consider it proper -to find &
place that might be available to all
the public in general?

Shri Karmarkar: Yes, that is exact-
ly the question which arose ;n my
mind There 15 no information on
the record I shall try to find it out
and place 1t on the Table of the House,
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8hri 8. V. Ramaswamy: (a) Yes, Sir,
survey was conducted and earth-work
started during the year 1900.

(b) Cost of the earth-work was
epproximately Rs, 6:25 lakhs and it
wes, done. aver about 68 miles.

(c) Reasons are not exactly known,
put in all probability this scheme was
@given up due to the financial string-
ancy prevailing during those days.

(4) No.
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Shrl 8. V. Ramaswamy: Sir, it is not
true to say that the earth work was
done throughout the entire line. The
length is 137 miles. The earth work
was dopne only up to 68 miles. Pro-
bably it was done as a famine relief
measure. We are giving it up because
2;:0 is no fipancial justificgtion for
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Shrf S, V. Ramsswamy: Sir, this
was done by the ex-Jodhpur State
Government in about the year 1900.
We wanted the survey to be done in
1946. Again a revised estimate was
made in 1955. The cost for B.G. was
Rs. 4-38 crores and Rs. 2'8 crores for
M.G. 1n 1946, But in 1938 the asses-
sment was Rs. 8:78 crores for B.G. and
Rs, 377 crores for MG. The return
is only -048 per cant in respect of
BG. ang 118 per cent. for MG.
Therefore, 1t 13 not financially justified.

Derailment near Igatpuri

*1320. 8hri Raghunath Siagh: Wilt
the Minister of Railways be pleased to
wlate:

(a) whether it is a fact that 1§
bogies of the Bhusawal bound goods
train were dersiled between Asvald
and Padali railway stations mear
Igatpuri on the 18th June, 1959 involv-
ing a loss of nearly rupees one lakh;
and

(b) if so, the causes of the deradl-
ment?

The Deputy Minister of Rallways
{(S8hri 8., V. Ramaswamy): (a) Yes;
but the damage to the railway pro-
perty was approximately Rs, 55,000

(b) The cause of the dernilment is
being studied.

Shri Raghunath Singh: May I know
the reasons of the derailment, and
whether it ix g fact that cmses of
derailment are incressing?

Mr, Deputy-Speiier: He =i that
the causes are being studied.
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ki Braj Rel Singh: Are they not
b!l!l‘!nwlﬂﬂhd?

Shri §. V. Ramaswamy: They are
being investigated and are under
study.

Shri Raghansth Singh: Nearly four
months have passed. May I know the
reasons for the delay In the enquury
amd investigation sbout this deral-
ment?

Bhri 8. V. Ramaswamy: Four months
might have passed. We are studying
the witole thing We cannot rush
through the thing.

Shrl’ Hem Barua: The fact that the
hon. Deputy Minister has spid that the
causes are bBeing studied, means that
the causes do exist to the knowledge
of the Deputy Minister and they are
sow being studied? May I know whig
ara those causes that are under study?

Shri 8§, V. Ramaswamy: The cause
s pilferage of the brass bearing of the
traveling water tank next to the

eagine,

Shri Subiman Ghose: May I know
whether any accident bulletin was
issued fixing responsibility on any
person or employee for this derail-
ment,

Shri 8 V. Ramaswamy: The fixation
of responsibility is under considera-
tom,

Shrl Tangamani: May I know whe-
ther this accident took place in a place
very near to the place where the
major accident to the Calcutta Maxl
took place about g year ago?

Shri 8. V. Ramaswamy: That took
place on 23rd November 1957. It is
ssmewhare near that place.

Shrt 2. B. Vittal Rao: May I know
whether this accident was at the very
a"c! where the nmajor acciden? happen-

N Doputy-Speaker: He has answer-
ol Uty
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Shri Karmarkar: The Corporations
requested... . well, Sir, I ghould hke
#o have notice. (Laughter).

Shri Vajpayee: May I know whe-
ther any specific proposals were made
Dy the Mayors m order to augment
the financial resources of the Cor-
porations and, if so, may I know the
nature of those proposals®

Shri Karmarkar: 1 understood the
question first put by him 1n Hindi and
said I required notice I should like
to have notice I shall lay a copy of
all the resolutions on the Table of the
‘House, and supply an advance copy
to the hon Member

Shri Tangamani: Item 13 m the
ageﬂﬂa mentions the proposal for the
revision of the Municipal Corporation
Acts, and that item was sponsored by
the Mayors from major States like
‘Bombay, Calcutta and Madras May
‘T know whether the Government pro-
posesrto revise the Municipal Corpora-
tion Acts on the lines of the decisions
taken at the Ooty Conference?

Shri Karmarkar: That question 1s
under consideration So far as I can
anticipate the Government’s mind, we
are not 1n a position to accept the
purport of that resolution
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Rajasthan Canal Projest

&
Shri Ram Krishan Gupta:
*1328. < Shri Pahadia:
S8hri D, C. Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 1048
on the 2Tth February, 1859 and state
at what stage 15 the master plan for
the entire area of the Rajasthan Canal
Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
containing the requisite information is
1aid on the Table of the House.

STATEMENT

The preparation of the master plan
has been taken in hand While the
preparation of a comprehensive re-
gonal plan may take two to three
years, a preliminary plan 1s expected
to be ready within the next six
months

A Committee has been appointed by
the Rajasthan Canal Board, to begin
with, for the preparation of a master
plan for communications This Com-
mittee consists of a representative
each from the Minigtry of Railways
(Railway Board), the State Road
Organisation, Rajasthan and the Joint
Steamer Company, Calcutta, with
Chief Engineer, Rajasthan Canal Pro-
ject as the Convener. Preliminary
discu: 101, on tYie proposed plan have
been held with the concerned authori-
ties 1n the Central Government and
the State Government.
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Shri Ram Krishgn Gupta: In the
statement I fnd that prelimmnary dis-
cussions on the plan have been held
with the concerned authorities May
T know what is the result of the dis
cussions?

Shrl Hathi: The committee which
has been appomted is preparing a plan
I have not got the results They have
not yet prepared the plan

Shri D. C Sharma: May I know if
the Pakistan authorities are ramrg
some objection to the construction of
this canal project and, if so, what 1
the nature of that objection®

Shri Hathi This question does not
relate to those aspects raised by the
hon Member This question relates to
the preparation of a master plan for
the area

Sardar Igbal Singh: Mav I know
whether any master plan has also been
finalised for the construction” of th®
mam canal?

Shri Hathi: We do.not call that a
master plan ‘That 1s a project report
That project report 1s completed This
relates to the development of the acea
which has to be fed bv Thie canal

Shri P R Patel. May I know whe-
ther the Rajasthan Canal is proposed
to be connected with Xandla®

Shri Hathi: There is an 1dea of doing
that

Sardar Iqbal Singh: May I know
whether in this master plan any area
has been reserved for those persons
who will be ousted from the Punjab
region m the matter of construction
of this canal in that area?

Shri Hathi: As the statement says,
the master plan will take two or three
years, but the preliminary plan is
expected to be ready within the next
six months It 15 not yet ready
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Shri Surendranath Dwivedy: We do
not understand 1t

Mr Deputy-Speaker: If we do not
ullow him to make an attempt, how
can we promote Hind1?

Shri Surendranath Dwivedy: 1t he
cannot read, let him go to school

Shri C K Bhattacharya: May I
make a suggestion? In such cases, the
answer may be drafted in Hindj, not
n the Devanagar script but in the
Tamil sceript

Mr Deputy-Speaker: He may resd
it 1n Enghish

Shri 8. V Ramaswamy. Fortunately
! know Devanagari and therefore I
am reading 1t as given in the Deva-
nagari script

Mr Depaty-Speaker: He will read
the answer 1n Enghsh

{Shri S V Ramsswamy 34 Metre
Gauge Wagon-loads of gram were
loaded by Chaudhary Chetram Samu-
hk Sahakar: Samiti of District Sri-
ganganagar during the period 1-6-1859
to 24-6-1959 in prionty class T of
the Preferential Traffic Schedule

Government are not aware that
some person 1n Distnict Ganganagar
secured wagons In the name of the
said Samit:1 1
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Shri 8 V. Ramaswamy: As I said,
we have no mformation that there
was such a thing at all

Misappropriation of Railway Funds

+1325. Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased
to state*

(a) whether 1t 1s a fact that a Rail-
way official of the Eastern Railway
posted at Bande] station has musap-
propriated a sum of rupees three
lakhs, and

(b) 1f so, what steps have been
taken against that official?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Mis-
appropriation of a sum of Rs. 54,514.50
nP. has so far been revealed as a
result of a Fact Finding Enquiry. Six
Railway employees are suspected to
be involved in this fraud

(b) Disciplinary action has been
Initiated against these six officials
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who bhave since been placed under
suspension.

Shrimatt Mafida Abmed: May I
know the means adopted by the
officers to musappropriate this huge
amount?

Shri Shahnawas Khan: They were
making fictitious payments on faise
thumb impressions.

Mr. Deputy-Speaker: The hon.
Member wanted to know the measures
adopted

Shri Shahnawaz Khan: The mea-
sures adopted were, the same person
was putting on his thumb impression
over and over again.

Mr. Deputy-Speaker: Not the mea-
sures adopted by them but the mea-
sures that the Government have
adopted What 15 the modus operand:?

Shri Shahnawaz Khan: She wanted
to know the modus operand: followed
by the accused officers

Shri Raghunath Singh: May I know
when this case was detected and
whether the police was informed or
not? Or, 15 1t only after the investi-
gation that a case was launched?

Shri Shahnawaz Khan: The infor-
mation came to us on the 24th June
Departmental enquiries were imme-
diately initiated and action 1s being
taken As soon as the departmental
action 1s finalised, we propose to hand
over the case to the SPE.

Shri § M Banerjee: May I know
since how long this misappropriation
was going on and the number of men
who are involved, and whether some
of them belong to Class II or Class I
service?
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Shri Shabnawaz Khan: Investiga-
tion 15 going on We have seized the
records

8h-1 Barrow: He wanted to know
since how long 1t 1s going on

Shri Tyagi: The Minister has stated
the case was detected, for the first
time, 1n the month of June, and de-
partmental enquiry 1s gomng on Four
months have passed June, July,
August and September 1 wonder why
the case has not been handed over to
the police yet, 1f 1t 1s a case of em-
bezzlement

The Minister of Railways (Shri
Jagjivan Ram): The case will have
to be handed over to the police First
we have to have a preliminary ewvid-
ence for the case So far as the In-
vestigation 1s concerned, it indicates
that this fraud was going on since
1957 As has been stated, six persons
are i1nvolved 1in it They have been
placed under suspension, and as soon
as we find that we have enough
material to proceed with the case, the
matter will be handed over to the
Special Police Estabhishment

Shri Tyagi. Parhament has passed
an enactment The enforcement police
always desl with such cases May I
know why i1t was not given to the en-
forcement police to prosecute that
person®

Shri Jagjivan Ram: We have had
experience of the enforcement police
also There is at times much delay
in that and after there is an investi-
gation, in many cases, they ask us to
proceed departmentally In order to
avoid that delay, we first see whether
we can deal! with 1t departmentally
If we find we cannot deal with 1t de-
partmentally, we have to give 1t to
the SPE

Shri T B Vittal Rao: May 1 know
what were the daily average earmings
at the Station? When the fraud was
gomng on since 1957, was the station
not inspected by the travelling ins-
pector of accounts?

BHADRA 19, 1881 (SAKA)
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Shri Shahnawaz Khan: It 15 not in
the station accounts, 1t 1s 1n the pay-
ment of labour working under the
permanent way inspector

Shri P. R. Patel. My request 18 that
so far as Question No 1334-A which
has been included m the supplement-
ary list 1s concerned, I only want that
the report may be placed on the Table
of the House

Mr. Deputy-Speaker: The answer
would be placed here

WRITTEN ANSWERS TO
QUESTIONS

Movement of Goods

*1322 Shri Bibhuti Mishra: Wil] the
Minister of Railways be pleased to
state

(a) the steps taken by Govern-
ment to improve the movement of
goods on various Railways during the
period from May, 1959 to the 31st
July, 1959, and

(b) the percentage of increased in-
come in comparison to last year for
the corresponding period?

The Deputy Minister of Rallways
(Shri § V Ramaswamy). (a) The
sustained drive to speed up move-
ment generally, which has been on
for the last few years was kept up
In addition, 10 Express Goods Ser-
vices covering Northern, Western,
Eastern, Central and Southern Rail-
ways and 14 Crack Specials covering
South Eastern, Northern and Westein
Railways were introduced during the
period from May 1959 to 31lst July
1959

(b) The percentage of increased in-
come from goods traffic during June
1959 over June 1958 was 47 Percen-
tage increase in income from goods
traffic during July, 1959 over July
1958 was approximately 36 per cent
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Indo-United States Multi-Channel
Services

s1g0¢.J Shrimati Ila Paichoudhuri:
Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state
when_the scheme to establish multi-
channel wireless telegraph and radio
telephone services between India and
the US.A. 15 hikely to be executed”

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): It
is expected that a multi-channel
Radw -telegraph  Service between
India’ and the U.S.A. via Manila will
be available by about April, 1960
There is already a radio-telephone
Service to the U.S.A. via London.

Loss of Foodgrains

*1827. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated annual loss of
foodgrains on account of rodents;

(b) whether there 1s any All India
Campaign for the eradication of these
animals; and

(c) i so, the details thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
annual loss of foodgrains on account
of Rodents 15 estimated to be about
2.4 mihon tons.

(b) and (c). As part of the last
Rab: Production Drive, the State Gov-
ernmenty undertook concerted opera-
tions on a large scale to kill rats. In
Delh1 state about 35,000 acres were
covered. During the current kharif
camppign also, the States are taking
measures for destruction of rats on a
campaign basis. A note, indicating the
Imes on which rat eradication cam-
paigns should be organised, is laid on
the Table of the Sabha. [See Appendix
IV, annexure No. 63.]

Ailr Services to Bhopal

Shri J-ngde-
'“”'{ Sbrl P. C. Borooah:
Will the Minister of Transport and
Communications be pleased to state:

(a) the reasons for not bringing
Bhopal on the air map of India so far
or to make 1t a regular airport as was
agsured by the Deputy Minister of
Civil Aviation on the 3rd April, 1950
in the budget debate;

(b) whether 1t is a fact that
Madhya Pradesh Government have
agreed to bear a loss upto 25 lakhs of
rupees to maintain air service between
Indore and Bhopal; and

(¢) whether Government have re-
ceived proposals for providing air
services between Bhopdl-Jabalpur,
Raipur-Rourkela-Nagpur, or Raipur-
Rourkela-Waltair?

The Deputy Minister of Civil Avia-
tion (Shri Mohluddin): (a) A direc-
tive has since been 1ssued to the
Indian Airhines Corporation under
Section 34 of the Air Corporations’
Act o undertake and operate, for a
period not exceeding one year, on &n
experimental basis, a thrice weekly air
service to Bhopal on the Delhi-
Gwalior-Bhopal-Indore-Bombay route.

(b) and (¢) The Government of
Madhya Pradesh have informally dis-
cussed with the Corporation a scheme
for an internal network of air ser-
vices in that State at their cost. Their
fimal proposals and requirements are
awaited.

Import of Spare Parts Required for
Tractors

+1329 Shrl Subbiah Ambalam: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) whether it is a fact that Madras
Government have requested the Cen-
tral Government for immediate im-
ports of adequate quantities of fast
moving spare parts required for Trac-
tors; and
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(b) if so, the action taken wm the
matter?

The Minister of Agriculture (Dr
P 8. Deshmukh): (a) Yes.

(b) Foreign exchange for two pro-
posals to import spare parts of tractors
and buli-dozers of the vaiue of Rs
78,000 and Rs 70,736 has been releas
ed The third proposal received in
July, 1959 for import of additional
quantity of spare parts of the value
of Rs 42,000 1s under examination

Agricultural University, New Delhl

*1330 Shri Inder J. Malbotra: Will
the Minister of Food and Agricuiture
be pleased to state

(a) whether it 1s a fact that the
Indian Agricultural Research 1nsu-
tute, New Declhi has been converted
into an Agricultural University,

(b) 1if so, what are the different
branches of agriculture 1n which the
degree courses for the award of
MSc and PhD are being offered,
and

(c) the number of students admitted
cvery vear for these post-graduate
courses”

The Deputy Minister of Agriculture
(Sh i M V. Krishnappa): (a) Yes The
Indian Agricultural Research Insti-
tute has been accorded the status of
a University under section 3 of the
University Giants Commussion  Act,
1956, (8 of 1956), for the purpose of
awarding M 8¢ and Ph D degrees

(b) The degrees of MSc and PhD
are awarded 1n the following branches
of the Agricultural Sciences at pre-
sent:

(a) Agronomy,

(b) Botany,

{¢) Chemustry,

(d) Horticulture,

(e) Entomology,

(#) Mycology and Plant Pathology.
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(¢) A maxmum of one hipdred
students 15 admitted to the BdSe.
course and 50 students to the Ph.D.
degree course every year. The jotual
number admitted 1s subject ¥ the
seats available at the tume of dimis~
sion

National Righway in

*1331. Shri L, Achaw Wil
the Minister of Transport and Com-
munications be pleased to states

(a) whether 1t 1s a fact thpt the
National Highway from Mms®» to
Moreh has been taken over by the
Manipur Admimstration, and -~

(b) 1f so, what steps the Mampur
Admunistration have taken 1n accord-
ance with the National Highwags Act
for the development of this road since
the time 1t was taken over?

The Minister of State in the Ministry
of Transport and Communications
(Shr:; Raj Bahadur)’ (a) Yes, 8ir

(b) A statement 1s lad 8n the
Table of the House

STATEMENT

This section of National Highway
39 1s being maintammed to Natfional
Highway standards, by the Mamipur
Administration since the 1st April
1958 The works of National High-
ways are generally entrusted to the
respective State Governments who act
as agents to the Central Government
No new works have yet been taken
up Rs 700 lakh have been provided
in the revised Second Five Year
Plan for restoration of any slips that
occur in this section The road has
already fully black-topped surface

Kalinga Airlines Crash

rShrlnntl Renu Chakravartty:
*1332 { Shri 8 M. Banerjee:
Shri Basumatari: .

Will the Minster of Transport and
Communications be pleased to state:
(a) whether 1t 18 a fact that the
Engineer 8hri A. C. Shekhari signed
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Y ificate of safety of the airoraft
v;r- P of Kalinga Airlines on the
datelof its crash on 3rd August, 1956;

{b; whether the certificate of avia-
tion was due to expire on the 18th
August, 1959;

(cy whether 1t 1s a fact that he had
no nechanic to carry out the daily
inspection and register it in the
mechanics column;

(d) whether this was the plea for
not repairing floor board beams found
bx_-ohen two months ago; and

(e) whether this Engineer had been
found guilty of neghgence by the
Katju Committee?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) The certificate of airworthiness
of the aircraft was due to expire on
the 15th August, 1959

' (¢) No, Sir

~(d)' Government has no informa-
tion that the floor beams had broken
and had not been replaced.

(e) He was found guilty of making
certain false entries in the aircraft
los;books

Power-Driven Boats for Fishermen in
Andhra

1333. Shri Rami Reddy: Will the
Minister of Food and Agriculture be
pleased to state*

(a) whether the Centre has bees
appreached by the Andhra Pradest
Government for allocation of funds
for the purchase of o1l engines for
power-driven boats for being supplied
to the fishermen; and

(b) i so, the action taken thereon®

The Deputy Minister of Agriculture
(Shri M V. Krishnappa): (a) In the
annual plan of the Andhra Pradesh
Government for 1958-60 there is a
provision of Rs. 433 lakhs for supply
of engines under the scheme for im-
provement of indigenous craft and

tackle. No request specifically for
allocation of additional funds for the

purchase of diesel engines for boats
has been received.

(b) Does not arise.

Colourisation of Vanaspati

Shri Harish Chandra
Mathur:
{ Shri Jhulan Sinha:

*1334.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether 1t 15 a fact that Direc-
torate of Sugar and Vanaspati m the
Ministry of Food and Agriculture
has written to the National Chemical
Laboratory, Poona not to pursue re-
search for colourisation of vanaspati;
and

(b) the reasons that prompted the
Ministry to issue such a directive?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No, Sir.

(b) Does not arise.

Ukai Irrigation and Power Project

Shri P R. Patel:
L -,
1334 “"{ Shri Fatehsinh Ghodasar:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Planning Commus-
sion have got the Uka: Power and Ir-
rigation Project surveyed by experts;
and

(b) if so, whether they have re-
ceived the reports of the experts?

The Deputy Minister of Irrigation
and Power (Shrli Hathl): (a) and
(b) Yes, Sir

Pusad-Darwha Rallway Line

*1335. Dr. M. S, Aney: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
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Question No 524 on the 17th Augus
1059 and state- .

(a) when the decision to drop the
proposal of the restoration of the dis-
mantled Pusad-Darwha line was
taken, and

(b) whether Government propose to
publish or place on the Table the re-
port of the enquiry, evidence and
other data on the basis of which the
decision to drop the proposal was
taken?

The Deputy Minister of Railways
(Shri § V. Ramaswamy): (a) In
June, 1958

(b) No, Sir
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Sugar Factory at Hastinspur

1337 Shri K. N. Pandey:
*\ Shri Bhakt Darshan:
Whll the Minister of Food and Agri-
culture be pleased to state

(a) whether 1t 1s a fact that hicenos
was 1ssued to a party about two years
ago to establish a sugar factory ‘at
Hastmapur (UP;,

(b) whether any progress has been
made so far in regard to erection of
the factory,

(c) whether there was any condi-
tion in the licence thai the displaced
persons will be employed for the con-"
struction work and also for runmng
the factory, and

(d) 1f so, whether this condition has
been fulfilled?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
Yes, Sir a licence under the Indus-
tries (Development and Regulation)
Act, 1951 was granted on 6th Novem-
ber, 1857 !

(b) Not much progress has been,
made Some buildings for factoryé
and godowns are at present under,
construction

(¢) No such condition has been laid
down 1n the licence However as §
condition for giving a loan 1t was sti-
pulateg by the Ministry of Rehabili-
tation that the company would recrujt
all unskilled workers and as
other workers as possible from dis
placed persons The loan has not yet
becn given

(d) Does not arise

Electric Multiple Unit Coaches

¢1338 Shri Sublman Ghose. Wil
the Minster of Railways be pleased
to state

(a) whether the Electric Multiple
Umt Coaches delivered on the 6t
June, 1059 by Mis Jessop and , Co
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are equipped with lavatories or toilet
rooms; and

(b) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) One
Unit of three coaches was delivered
on the 6th June, 1959 and these coa-
ches are not equipped with lava-
tories or toilet rooms

(b) The reasons are

(1) the period of journey 1s very
short;

(1) stations are close to each
other and train services are
also frequent A passenge:
can detrain at g station if he
wants to use the lavatory and
catch the next tram,

(1) 1t 1s the accepted practice not
to provide lavatomes in the
suburban stock

Allotment of Tank Wagons

Shri A. K. Gopalan:
'“”'fsm-l Kunhan:

Will the Mimniste: of Railways be
pleased to state

(a) the procedure of allotment of
Tank Wagons for movement of mol-
asses 1n bulk to distilleries of UP
and West Bengal,

(b) whether any programme s
drawn up for movement of molasses
in tank wagons and whether the same
is approved by the Railway Board
under Section 27-A of the Indian
Railways Act of 1890 as m the case
of exclusive allotment of TVS to spe-
cific Vanaspat: factories, ang

(¢) 1if not, the reasons therefor®?

The Deputy Minister of Rallways
(8hri 8. V Ramaswamy): (a) Allot-
ment of tank wagons for movement
of molasses to distilleries 1n U.P and
West Bengal 1s made on the basis of
programmes drawn up by the Excise
Commissioners of respective State
Governments

(b) and (¢) Movements of mol-
asses in tank wagons for dwstilleries
take place according to the pro-
grammes drawn up by the Excuse
Commussioners concerned and ap-
proved by Railways and as such there
18 no necessity to invoke section 27-A
of the Indian Railways Act of 1880 m
this case, whereas in the csse of ex-
clusive allotment of TVS (Vegetable
O11 Tank Wagons) to speafic Vanas-
pat: factories, there are no pro-
grammes and, therefore, it 1s neces-
sary to issue ad hoc orders under
Section 27-A of the Indian Railways
Act

Jalkundi Multipurpose Project

*1340, Shri Ram Shankar Lal:
Will the Minister of Irrigation and
Power be pleased to state the present
stage of the Jalkundi Multi-purpose
Project in Uttar Pradesh?

The Minister of Irrigation and
Power (Shrl Hathi): The investiga-
tion ang exploration work for the pur-
pose of determining the feasibility of
constructing a dam at Jalkundi, in
Nepal, on the Rapti river, 13 In
progress

Pradip Port

*1341. Shri K. C. Jena: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the tonnage handled by the
Pradip Port in Onssa during 1958-59

(b) whether any complaints have
been made to Central Government
about the transportation difficulties;
and

(c¢) if so, the nature of the com-
plaints made and the steps taken to
remove them?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) 28,622 tons

(b) No, Sir

(c) Does not arise.
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Upper Sileru Hydro-Electric Project

*13¢2. Shri Sanganna: Wil the
Mmister of Irrigation and Power be
pleased to refer to the reply given
to Unstarred Question No. 3597 on
the 28th April, 1859 and state:

(a) whether the Planning Commis-
sion have since approved the Upper
Sileru Hydro-Electric Scheme; and

(b) 1f so the present stage of the
scheme”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a). Not yet,
Sir

(b) Does not arise
Waste Land

*1343. Shri Naushir Bharucha: Will
the Minister of Food and Agricuiture
be pleased to state:

(a) whether in view of the press-
mg need to grow more food, any sug-
gestions have i1ecently been circularis-
ed by the Union Government to State
Governments to bring all waste land
or cultivable land under plough,

(b) whether the Unmwon Govern-
ment are aware that in  Bombay
State large tracts of cultivable land
have not been utilised for food pro-
duction, and

(c) what the Union Government
propose to do 1n the interest of greater
food production?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a). No Sir
The State Governments are already
aware of the importance of bringing
waste land under plough and are
already taking action in this direction
with the financial assistance available
from the Centre for the purpose un-
der the Grow More Food Rules How-
ever, the Government of India have
recently appointed a Committee of
Experts consisting of Central & State
Government officers to make a survey
of cultivable waste land still available
in the country and to suggest measure
for their reclamation.

7420°
(b) According to latest statistics
available, cultivable waste land in

Bombay State 15 4'62 miliion acres

(¢) Necessary action will be taken
on the basis of the recommendations
of the Committee of Experts men-
tiohed 1n reply to part (a) above.

Rajlway Line from Pandu to Stju

*1344. Shri Amjad Al: Will the
Minsster of Railways be pleased to
state

{a) whether a survey of a Railway
line from Pandu to Siyu area of the
Garo Hills district was undertaken;

(b) 1f so, how far 1t has proceefi-
ed, and

{c) whether there 15 any prosppct
of connecting Pandu with Bongaiggon

it Goalpara by an extension
Pahgu?

The Deputy Minister of Ralldays
(Shri §. V. Ramaswamy): (a) and/(b).
A survey for a line connecting P¢ndu
to Amjanga was done in the past/The
revision of this survey has now been
cofpleted, and for the portion ond
from Amjanga to Darangin, sur-
vey has also been ordered.

(c) No 8ir The proposal 1s x#n m-
cluded m the Second Five Yeay Plan
approved by the Planning | Com-
migsion, !

New Postal Stamps

*1345. Shri Tangamani: Wil the
Minister of Transport and Communi-
cations be pleased to state-

(a) whether there 1s a proposal to
1Ssue new postal stamps bearing pic-
tures of Tamil classical writers like
Valluvar, Kambar and Elango and
national heroes ke Bomman, Maha-
kay: Bharath,, V.0. Chidambaram,
Tiruveeka in the near future; and

(b) if so, when and whose pictures
will be published?
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The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) No.

(b) Does not arise,
Train Derailment

Shri P, G. Deb:
Shri Goray:

Will the Minister of
pleased to state:

*1346.
Railways be

(a) whether fourteen people were
injured when a passenger train going
from Manmad to Poona wvia Dhond
was derailed between Viapur and
Belwandi; and

{b) if so, the details of the accident?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and
(b). At about 09-35 hours on
31.8-1959, while 402 Up Manmad-
Poona Passenger train was running
between Visapur and Belvand:
sta.ions on Manmad-Dhond section of
Certral Railway, its engine and seven
boges next to the engine derailed
As 3 result, 15 persons were injured
of whom, two grievously

Export of Animals

*1347. Shri Ram Krishan Gupta:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No 2I5 on the 16th February, 1859 and
state:

(a) whether the negotiations with
the Virt-Nam Government for the
export of buffaloes, cows and bulls
have bven concluded; and

(b) » so, the result thereof?

The DPeputy Minister of Agricul-
ture (Shri M. V., Krishnappa): (a)
and (b) The terms and conditions
for export of 150 Harana cattle and
50 Murrah buffaloes have been com-
municated to the Viet-Nam Govern-
ment. No agreement has been con-
cluded yet,
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Government Mode] Pouliry Farm,
Delhi

Shri R. C. Mafhl:
"m‘{sm Subodh Hansda:

Will the Minister of Food and Agri-~
culture be pleased to state:

(a) whether training is being given
to the students at the Government
Model Poultry Farm, Delhi Canton-
ment;

(b) if so, how many students are
being trained at a time; ang

(c) the duration of the training
period?

The Deputy Minister of Agricul-
ture (Shri M. V, Krishnappa): (a)
Yes, Sir

(b) Nearly 100 students participate
m each session, twice a year.

(c) The duration of training period
1s four weeks

Ships from Japan

J Shri D, C Sharma:
*1349 9 Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to refer to
the 1eply given to Starred Question
No 277 on the 16th February, 1859
and state the progress made so far 1n
utiising the balance of 311 billion
Yens for purchase of ships from
Japan?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The matter 1s
still under negotiation between Indian
Shipp.ng Companies m the private
and public sectors and the Japanese
shipyards,

Electricity in Orissa

*1350 Shri Panigrabl: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether 1t is a fact that there
13 a deficit of electrical power In
Orissa;
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(b) whether the Orissa Government
have made representations to the
centre to increase the ceiing limit for
power projects in the remaining years
of the Second Plau period, and

(c) 1if so, the action taken thereon”

The Deputy Minister of Irrigation
and Power (Shri Hathi*: (a) No, Sir

(b) Although there has been no
specific request fiom the Government
of Orissa for increasing the ceiling
limit for power projects m the Second
Plan, they have proposeq the 1installa-
tion of a thermal station either at
Jharsaguda or at Talcher to meet the
growing demands for power which
the State Government anticipated

(c) These proposals have not been
accepted so far because of paucity of
foreign exchange

Work on Najafgarh Nallah, Dellu

«y351 [ Shr1 Radha Raman
\ Shri Vajpayee

Will the Min.ster of Irngation and
Power be pleased to state

(a) whetha the work of Najafgarh
Nallah 1s progressing satisfactorily to
ensure its completion before the mon-
soon as planned

(b) whecther 1t 15 a fact that Bharat
Sewak Sama) 1s doing the earth work
and that 1t had obtained the help of
the Army personnc] for expediting
the work of the Nallah,

(c) what arangements for co-
ordination of work exist between
the Bharat Sewak Sama), Delh: Ad-
ministration and Army authoritie<,
and

(d) the difference between the esti-
mated cost and the actual expendi-
ture on the work?

The Deputy Minister of Irrigration
and Power (Shri Hathi): (a) The
work of desiltmg and removal of
humps i1n the Najafgarh Dramn in a
reach of about 12 miles has almost
been completed

(b) Yes, Sir

(c) The work was awarded to the
Bharat Sewak Samaj by the Central
Public Works Department on a con-
tract basis The Sama) obtained some
assistance from the army authorities
The question of making any special
arrangement for co-ordination of the
work of the Sama; and the army per-
sonnel did not arise The progress of
execution of the work by the Bharat
Sewak was, however, reviewed
periodically at meetings convened by
the Ministry of Works, Housing and
Supply

(d) The work has not yet been
completed The difference between
the estimated cost and the actual ex-
penditure will be known only after
the work 1s completed and the ac-
counts are closed

Indian Ephemeris and Nautical
Almanac

#1352 Shri Raghunath Singh: Wi
the Minister of Transport and Com
munications be pleased to state

(a) whether 1t 1s a fact that Green
wich Mean Time has been replaced b
a new standard of measurem
known as Ephemeris Time ang
being introduced in the Indian Eph
meris and Nautical Almanac for tje
year 1960, and

(b) 1if so, the reasong for the sa

The Deputy Mmnister of Civil A
tion (Shri Mohindgdin): (a) and (p)
Yes, Sir India has adopted
Ephemeris Time 1n the In
Ephemeris from 1960 onwards ! n
pursuance of the resolution passed! by
the International Astronomical Unmon
in 1955 to adopt the Ephemeris Time
in all national ephemerides, in order
to have uniformity with other nations
in indicating  the position of the
planets in the Ephemeris A state-
ment 1s laid on the table gwving
technical reasong

STATEMENT
The Greenwich Mean Time, lately
called Universal Time, had so long

been the basic measure of time 1n
terms of which the positions of the
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Sun, Moon and planets were calcuiat-
ed and shown in the Ephemens, It
hag been observed for some years past
that the rotation of the Earth, by
which the Universal Time and in fact
all mean solar times are determined,
is not uniform, it has got a gradual
retardation as well as fluctuations for
Vvarious reasons, as a result of which
the Universal Time does not increase
umformly ' As a umiformly increasing
time-scale 1s the independent argu-
ment necessary in dynamical astrono-
my, 1t has been decided 1n accordance
with a resolution of the Intermational
Astronorucal Union held at Dublin in
1955 that the positions of the sun,
moon and planets would be given m
all the national ephemerides with
effect from the issue of 1960, not in
terms of the Umiversal Time but of
Ephemeries Time defined by resolu-
tion of 1852 meeting of the Interna-
tional Astronomical Union This has
been done 1n all the national epheme-
rides from the 1960 issue, and India
have also adopted the same Due
to the existence of the fluctuation
factor in the rotation of the Earth and
consequently in the expression of
Ephemenris Time, 1t 1s not possible to
give a defimte value of Ephemenris
Time ;n Advance, 1t 1S possible only
io estimate an approximate value by
extrapolation The difference between
the Ephemeris Time and the Green-
wich Mean Time i1s now very small,
the estimated value of the difference
for 1960 1s 350 seconds of time, so
titat at Oh-Om-Os GMT the
Ephemeris Time s Oh-Om-35s

Mayurakshi Project Canal

*1852-A Shri Subiman Ghose: Will
the Minuster of Irrigation and Power
be pleased to state:

(a) whether 1t 1s a fact that Gov-
ernment of West Bengal have asked
for financial assistance for extension
of Mayuraksh: Project Canal,

(b) whether it 18 a fact that Gov-
ernment of India first promised
Rupees 30 lakhs and then refused to
pay the same;
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(c) whether it 15 a fact that Gov-
ernment of West Bengal could not
avail of the said amount for shortage
of time; and

(d) the reasons for refusing finan-
cial assistance now?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement containing the requisite
information 18 laid on the Table of the
House

STATEMENT

An additional provision of Rs. 3 crores
was made by the Government of India
for loan assistance to States for certain
medium irrigation schemes, including
a sum of Rs 30 lakhs for the construc-
tion of additional distributaries of
Mayuraksh: Project under the ‘Mis-
cellaneous Development Fund’. This
was over and above the loan amount
allocated to the States during 1958-59
In November, 1958, the Government
of West Bengal reported that as the
working Season had already advanced,
not more than Rs 15 lakhs could be
spent by March, 1859 and that the
balance of Rs 15 lakhs would be
spent by them by June, 1959 Imme-
diately af.er this, the Planning Com-
mission informed the State Govern-
ment that the amount of Rs 15 lakhs
proposed to be spent by them during
1859-60 would not be available during
that year, and that the provision
required for that year could be made
by them in the Annual Plan for 1959-
60 1n the usual manner Subsequent-
ly, the amount of Rs 15 lakhs pro-
posed to be spent during 1958-59 was
also surrendered by the State Govern-
ment

Black Market in Postal Articles

*1353 Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state.

(a) whether Government's attention
has been drawn to the news item
which appeared in the “Stateaman
(Caleutta Edition)" dated the 30th
July, 1859 that black-marketing in
poital articles such as postcards,
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inland covers and envelopes is going
on at Durgapur; and

(b) if so, the action taken by Gov-
ernment thereon?

The Min'ster of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Yes.

(b) The matter has been reported to
the police authorities. Arrangements
have also been made to ensure that
adequate quantities of postage stamps
and postal stationery are readily
available for sale.

Import of Tractors

*1354. Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Madras Government have requested
the Centre to issue licences for the
import of tractors for Madras; and

(b) if so, the number of tractors
asked for and licences issued?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The Madras Government asked
for the import of 50 agricultural trac-
tors. The State Government have
been advised to purchase them from
the stocks available with the dealers.
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Saw Mills in Andaman Islands

*1356. Shri A, K. Gopalan: Will the !
Minister of Food and Agriculture be
pleased to state: '

(a) whether it is a fact that some
saw mills were closed down in
Andaman Islands for want of orders;

(b) if so, the steps taken in this
regard; and

(c) the loss suffered on account of
the closure of these saw mills?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) It is presumed
that the Hon’ble Member refers to
Government Saw mills. If so, no
saw mill was closed down in Anda-
man Islands for want of orders.

(b) and (c).

Ferry Service Across Brahmaputra

¥1357. Shri Amjad Ali: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the global tenders for
purchase of two ferry crafts for the
crossing of Brahmaputra on Jogi-
ghope-Pancharatna have since been
examined and tenders accepted; and

Do not arise.

(b) if so, when the ferry-crafts are
likely to be put in service?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bhadur): (a) A statement
is laid on the Table of the House.

STATEMENT

Tenders calleq for the purchase of
two ferry crafts for the crossing of.
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Brahmaputra on Jogighope-Pancha-
ratna were not global. They were
called from certain Indian firms by
the Director General of Supplies and
Disposals and the tender of Messrs.
Garden Reach Workshops Ltd., Cal-
cutta for Rs. 8,18,160 was accepted.

(b) The first ferry is likely to be
put to service by February, 1960 and
the second one before the middle of
that year.

“Nyaya” Panchayats in Delhi

*1858. Shri D. C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether “Nyaya” Panchayats
have starteq functioning throughout
Delhi;

(b) the nature of assistance propos-
,td to be given by Government for
the smooth functioning of these
Panchayats; and

(c) whether any arrangements have
b2en made for the training of the
Panches of these “Nyaya” Panchayats?

The Deputy Minister of Community
Dtvelopment and Co-operation (Shri
B. 8. Murthy): (a) No, Sir. Under
the recently amended Panchayat Act,
elections are proposed to be held 1n
October next and Panchayats would,
it 13 hoped, start functioning there-
after.

(b) The expenditure of Nyaya
Panchayats will be met from Gaon
Sabha funds. Also, it is proposed to
appont a Panchayat Inspector for
each block to supervise and assist in
the smooth functioning of Panchayats.

(c) The matter ig under considera-
tjon.

r‘bws Engineering Research Centre

{ Shri Ram Krishan Gupta:
1\ Shri P, G. Deb:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1807 on
the 20th April, 1059 and state at what
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.stage is the proposal of setting up a
Power Engineering Research Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The plan
and estimate for setting up of a Power
Research Institute at Bangalore have
been prepared and the scheme is
under consideration of the Govern-
ment.

The project report for the Switch-
gear Developing and Testing Labora-
tory at Bhopal is under preparation.
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Central Nursing Service

*1361. Shrl Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it 15 a fact that Gov-
srnment have decideq to constitute a
Central Nursing Service; and

(b) if so, the getails thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b). The ques-
tion of constituting a Central Nursing
Service is under the active considera-
tion of the Government of India, The
details are being worked out.

Collission at Dharmavaram Station

*1362. Shri Raghunath Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether 1t 1s a fact that on the
25th June, 1959 Katpadi-Dharmava-
ram passenger train collided at
Dharmavaram station with a goods
train on Southern Railway, and

(b) if so, the causes of
dent”

the acci-

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) According to the Provisional
findings of the Government Inspector
of Railways, the accident was due to
the failure of the Railway staff.

Ayurveda

Shri D. C. Sharma:
2506. 9 Shri Jhulan Sinha:

Will the Minster of Health be
pleased to refer to the reply given
to Unstarred Question No. 133 on the
11th February, 1959 and state:

(a) the progress since made 1n
examining the report of the Com-
mittee appointed to evaluate the pre-
sent status of Ayurvedic medicine;
and

(b) the action, 1f any, taken there-
on?

The Minister of Health (Shrl
Karmarkar): (a) The report is still
under consideration.
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(b) Does not arise.

National Academy of Medical Sciences

2507. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No, 1832 on the 12th March, 1959
and state the progress made so far in
cstablishing a National Academy of
Medical Sciences?

The Minister of Health (Shri
Karmarkar): The proposal for the
establishment of a National Academy
of Medical Sciences, was circulated to
State Governments, Union Territories,
Universities and representative Medi-
cal Associations for their views. No
replies from the State Governments
have been received, except from
Madras and Andhra, who have stated
that the matter 1s still under consi-
deration Certain Universities and
Medical Associations have sent their
views on the proposal. After all the
replies are received the matter will
again be placed before the Central
Council of Health,

Electrification of Railway Stations

2508 Shri D. C. Sharma: Will the
Minister of Raflways be pleased to
state.

(a) the number of Railway Stations
electrified during the year 1959 (upto
the 31st August, 1959) in different
Railway Zones; and

(b) the amount spent thereon?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) A state-
ment 1s laxd on the Table. [Ses
Appendix IV, annexure No. 64.) ’

(b) Rs 6:14 lakhs approximately,

Earnings on Northern Railway. ;-

2509. Shri D, €. Sharma: Will the
Minister of Railways be pleased to
state the earnings on the Northern
Raillway from the 1st January, 1939
to the 31st July, 1959, as compared
to the corresponding months @uring
the year 18587 .
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The Deputy Minister of Railways
(Shri Shahnawaz Khan):

(In Lakhs of Rupees)
PFrom Januazy, 1958  From January, 1959
to July, xgdss. to July, 1959
38,88 38,07

Advisory Commliitees on Rallways

2510 Shri Pangarkar: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No 3466 on the 23rd Apn],
1959 and state

(a) whether the information regard-
ing the expenditure incurred by the
various Advisory Committees consti-
tuted by the Ministry of Railways
juring 1858 has since been collected,
snd

(b) 1t so when 1t will be laid on
the Table?

The Deputy Minister of Railways
(Shri 8. V Ramaswamy): (a) and
{b) The expenditure incurred on
some of the Advisory Committees set
up by the Ministry of Railways in
1958 has been collected But that in
respect of some others 1s unde1 collec-
tion and the final figures will be plac-
ed on the Table of the Sabha as soon
as they are aready

Development of Pisheries in Bombay
State

2511 Shri Pangarkar. Will the
Minister of Food and Agriculture be
pleased to state the amount of grants
released to Bombay Government for

the development of fisheries during
1958-59°

The Deputy Minister of Agriculture
(Shri M. V Krishnappa): Under
the revised procedure, figures of
grants released by the Government of
India to various State Governments
are mamtained for groups of schemes
and not separately for individual
schemes One such group 18 “Animal
Husbandry, Dairying and Fisheries”
For this group of schemes an amount
of Rs 25 40 lakhs 15 admissible to the
Government of Bombay as grant for
the year 1958-59 The exact amount
of grant under this group to be

released to the Government of
Bombay will be worked out on the
basis of actual expenditure for such
schemes qurmng 1858-59

Caterers on Secunderabad Divisiom

2512 Shri Pangarkar: Will the
Minister of Rallways be pleased to
state

(*) the number of caterers on
Secunderabad Division of the Central
Railway, and

(b) the number of complaints re-
cerved agamst them during 1958-59°

The Deputy Minister of Railways
\Shri Shahnawaz Khan): (a) 65

(b) 53
Passenger Amenities

2513 Shri Pangarkar. Will the
Mbnister of Railways be pleased to
state

(a) the nature of passengér amen-
ties which are proposeq to be provid-
¢d on various siations on the Purna-
Purli-Vaijnath Section of the Central
Railway during the current year, and

(b) the amount allottcd for prowvid-

g these amenities during 1958-59 and
*he sum actually spent”

The Deputy Mimster of Rallways
(Shri Shahnawaz Khan): (a) The
frllowing amenities are pioposed to
be provided at Parbhani station only
en the Purna-Purh Vaynath Section

(1) Asphalting station approach
road

(11) Provision of latrines and urinals

an) Electrification of station (sub-
ject to the availability of conti-
nuous power supply from the
local authotr:ties)

(b) Ne allotment was made for the
cbove works during 1958-59 and
hence no expenditure has been incur-
ren

Lallagada Railway Workshop

2514 Shri Pangarkar: Will the
Minister of Railways be pleased to
state*

(a) the total allocation for develop-
ment of Lallaguda Railway Workshop
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during the Second Five Year Plan
period;

(b) the details of the various phases
of the programme; and

(c) the number of coaches produced
there per day at present?

The Deputy Minister for Railways
{Shri Shahnawaz Khan): (a) to (c).
A statement furnishing the required
information is laid on the Table. [See
Appendix IV, annexure No. 65.]

Railway High Schools

2515. Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased
to state:

(a) the number of Railway High
Schools, Railway-wise; and

(b) the pay-scales of teachers in
these schools, Railway-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) There
are 23 High Schools on the Railways.
The break-up of these Railway-wise
is shown in the statement laid on the
Table. [See Appendix IV, annexure
Nd. 66]. There are, however, 10
Higher Secondary Schools besides,
details of which are also given in the
Statement,

(b) The scales of pay of teachers
in Railway High Schools only shown
in the second statement are uniform
for all Railways. [See Appendix IV,
annexure No. 66].

Stabilisation of Assam Rail Link

2516. Shrimati Mafida Ahmed: Will
the Minister of Railways be pledsed
to refer to the reply given to Starred
Question No. 446 on the 19th Febru-
ary, 1959 and state the progress so
far achieved in the work of stabilisa-
tion of the Assam Rail Link?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): The work
of strengthening the link route con-
sists primarily of rebuilding of bridges
providing deeper foundations, with
additional waterways where necessary,

229 LSD—3.

strengthening protective works, re-
alignment replacement of Dips by
bridges and other ancillary works to
protect the Railway embankment from
floods. ’

Out of a total of 39 such works (in-
volving 51 bridges), 17 items (involv-
ing 19 bridges) were completed in
1957-58 except for erection of girders
in a few cases. Out of 15 items (in-
wolving 22 bridges) taken up during
1958-59, 12 have been completed
except girder erections in few cases,
7 items involving 10 bridges remain
to be taken up in 1959-60. :

It is expected that all the works
planned for tho strengthening of the
link route will be completed by the
end of 1960, provided girders are re-
ceived in time.

Some of these works have already
functioned effectively, and, during the
1958 monsoons, avoided dislocation of
traffic.

Derailment near Chandi Mandir
Station

2517. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that on the
4th June, 1959, an engine and two
wagons of a goods train derailed near
Chandi Mandir Railway Station on
Kalka-Ambala Section; and

(b) if so, the reason for the derail-
ment?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
but the engine and three wagons
derailed.

.

(b) Defect in track.

Train Derailment

2518, Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state: .

(a) whether it is a fact that 14
wagons of a goods train were derail-
ed on the 3rd June, 1959 at Amdara
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Railway Station on the Manikpur-
Jabalpur hne; and

(b) it so, the reason for this derail.
ment?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) No
However, on 2nd June, 1959, at about
2005 hours while No X55 Down
Goods train was passing through

Amdara station, on the Jubbulpore.

Manikpur section of Central Railway,
thirteen vehicles of the train derailed
within the station limuts

{(b) Failure of mechanical equip-
ment of the Engine

Seed Multiplication Farm in Tripura

2519, Shri Dasaratha Deb Will the
Minister of Food and Agriculture be
pleased to state

(1) whether a number of tribal and
refugee agriculturists are being dis-
placed at Champak Nagar, Tripura,
due to acqusition of land for a seed
multiplication farm,

(b) 1if so, whether any alternative
land has been offered to them,

(¢) whether any representation has
been made for de-requisitiomng of
this land, and

(d) if so, the decision of Govern-
ment in the matter?

The Deputy Minister of Agriculture
(8hri M. V, Krishnappa): (a) to (d)
The required information 1s being col-
lected from the Tripura Administra-
tion and will be placed on the Table
of the Sabha 1n due course

National! Savings Certificates

2520. Sbrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state*

(a) the number of complaints re-
celved during 1857-58 for non-payment
on National Savings Certificates when
presented for payment;
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(b) the nature of the complsints;
and

(c) the steps taken by Government
of India in the matter?

The Minister of Transport and Com-
munications (Dr P Subbarayan): (a)
348

(b) and (¢) The complaints arise
out of the following difficulties

1 The certificates are registered
in one office and payment is
required in another

2 Doubts as to the 1dentity of the
holder To overcome both
these difficulties, a system of
identity slips which bear the
signature of the holder and
1s 1ssued to him, has been in-
troduced

3 Irregularities m the 1ssue of
National Savings Certificates

This arises on account of ignorance
of Rules on the part of the postal staff’
and instructions are issued to educate
them from time to time

Co-operative Laws

Shrimati Mafida Ahmed:
2521 { Shri Sinhasan Singh-
Shr1 Bibhuti Mishra:

Will the Minister of Community
Development and Co-operation be
pleased to state the nature of response
received from the State Governments
who were asked by the Government
of India to submut suggestions for
simplification of Co-operative Laws
and Procedure?

The Deputy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): Co-operation being a
State subject, the Government of India
have not asked the State Governments
to submit suggestions for simplifica-
tion of Co-operative Laws and proce-
dures, Some broad suggestions were,
however, communicated to the State
Governments who have been asked
to appomnt small Commttees of



9439 Written Answers BHADRA 10, 381 (SAKA) Written Answers 7440

non-officials and officialy to examine
the whole question of the Co-opera-
tive Law, Rules, Procedure etc., and to
make recommendations to the State
Governments The BState Govern-
ments would no doubt take appropr-
ate action on the Reports of these
Committees The Government of
West Bengal have already constituted
such a Committee

Irrigation Schemes in Andhra Pradesh

2522 Shri M V. Krishna Rao: Will
the Minister of Irrigation and Power
be pleased to state

(a) the amount allotted by Central
Government for implementing Major
and Medium irrigation schemes m
Andhra Pradesh during 1859-60 ana

(b) the major irrigation works 1n
the State for which the amount will
be spent?

The Deputy Mimster of Irrigation
and Power (Shri Hathi): (a) A sum of
Rs 1,196 42 lakhs was allocated to the
Government of Andhra Pradesh dur
ing 1959 60 for implementing their
major and medium 1irrigation projects,
including the Nagarjunasagar Project
This includes 10 00 lakhs provided for
investigations during 1959.60

(b) A statement of major and
medium Irrigation Projects 1s laid on

the Table ([See Appendix IV, annex-
ure No 67]
Raural Electrification in Andhra

Pradesh

2523, Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether the Andhra Pradesh
Government have requested for any
aid for the rural electrification pro-
gramme during 1958-59 and 1959-60,

(b) if so, the action taken thereon,

(c) the amount granted in 1958-59,
and

(d) the amount proposed to be
granted in 1959-60?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) to (d) Do not arise.

Development of Fisheries in Orissa

2524 Shri Panigrahi: Wil the
Minister of Food and Agriculiure be
pleased to state

(a) the various types of equipment
like cold storage, ice factories, pumps
etc which have been given to Orissa
during the Second Five Year Plan so
far from such aids received from
Technical Co-operation Administration
and other aid programmes for deve-
lopment of fishing 1n the country, and

(b) 1n which centres in Orissa such
aids are being utihised”

The Deputy Minister of Agriculture
(Shr1 M V Knishnappa). (a) and (b).
A statement 1s laid on the Table [See
Appendix IV, annexure No 68]
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Duty.Free Shop at an International
Airport 1 India

2526. Shri Manabendra Shah. Will
the Minister of Transport and Com-
munications be pleased to state

(a) whether 1t 15 a fact that Gov
ernment have under contemplation a
proposal to establish a duty-frce <hop
at one of India’s international air-
ports, and

(b) 1f so, when the schemc 15 likely
{0 be i1mplemented’

The Minister of State in the Mmms.
fry of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir

(b) The Government 1s still con
sidering the pros and cons of estab
lishmg a duty-frce shop at one of the
international airports

Village Road Development Programme,
Andhra Pradesh

2527, Shri Rami Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state*

(a) the financial assistance given to
Andhra Pradesh under the willage
road development programme during
the Second Five Year Plan,
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(b) the amount utiised during the
first three years of the pian;

(¢) the amount allotted or proposed
to be allotted during 1959.60 under
this scheme to Andhra Pradesh, and

(d) whether the assistance 1s given
as grant or loan?

The Minister of State in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): (a) Under the
Village Road Development Co-opera-
tive  Scheme, grants aggregating
Rs 1495 lakhs (upto 1958.59) have
been sanctioned

(b) The information 15 bemng col-
lected

(c) Rs 30 lakhs

(d) The assistance 1s given as a
prant

Railway Higher Secondary School
Teachers

2528 Shm Damar Whill the Minister
of Railways be pleased to state

(a) whethe:r 1t 1 a fact that on the
recommendations of the Fusy Pav
Commission (CPC) vomt umfied
scales of pay were fixed bv the Rail-
way Boaid for Railwav Higher
Setondary School Teachers from the
24th April 1950 and certain minimum
qualifications were prescribed against
cach scale for those to be promoted
after that day

(b) whether 1t v alvo a fact that
1claxation in the piescribed minimum
qualifications was peimissible for
existing employecs on  24th  Apnl,
19850 and not for those promoted after
the 24th April, 1950,

(c) whether 1t 1s also a fact that
Railway Board have granted certain
relaxations m quabfications for head-
masters to be promoted as Principals
of upgraded higher secondary schools
against the existing Rules, and

(d) 1if so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawas Xkan): (a) Yes.
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(b) Yes, but the instructions issued
subsequently 1n 1858 recognised teach-
ing experience for promotion In  leu
of a degree or a diploma 1n teaching

{c) No

(d) Does not arise

Co-operative Societies

2529 Shri Sanganna: Will the Minis-
ter of Community Development and
Co-operation be pleased to refer to
the reply given to Starred Question
No 1253 on the 27th March, 1958 1n
respect of the recommendations of
Sir Malcolm Darlmg pertaining to the
Co-operative Societies and state

(a) whether opinion of the State
Governments has since been received,
and

(b) if so, what 1s the gist of the
State Governments’ opinion, n this
behalt?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S, Maurtby): (a) and (b) The
State Governments of Bihar, Kerala,
Madhya Pradesh, Punjab and West
Bengal and the Administrations of the
Union Territories of Delh:, Manmpur
and Andaman and Nicobar Islands
have reported the action taken or pro-
posed to be taken on the recommen-
dations contained in the “Report on
certain aspects of co-operative move-
ment 1n India” by Sir Malcolm Darling
A summary of the reports received 1s
Jaid on the Table [See Appendix IV,
annexure No 69]

P. & T Exchange Mamntenance
Committee

253 Shri Subodh Hansda:
0. {sm §. C. Samanta:

Will the Minister of Transport and
Communications be pleased to state

(a) whether the report of the
P & T Exchange Maintenance Com-
mitteee has since been submitted to
Government, and

(b) 1if so, the main recommendations
made by the Committee”

The Mimster of Transport and Com-
munications (Dr. P  Subbarayan):
(a) Yes

(b) The Committee, after taking
into account the rapid development of
Jocal exchange networks has made
many  recommendations 1egardmg
both maintenance work in the ex-
changes and the orgamisational con-
trol over maintenance at the Central
and Regional levels The suggestions
are still mn the stage of consideration
by the Director General, Posts and
Telegraphs

Renaming of Roads in New Delhi

Shn1 D, C. Sharma:
2431 {Shn Bhakt Darshan:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1025 on the 9th
March, 1959, and state

(a) the progress made so far 1n
considering the proposal received from
the New Delh1 Municipal Committee
to rename King Edward Road as Azad
Road and Queen Victoria Road as
Rajendra Prasad Road,

(b) whether any suggestions have
been made to rename some other
roads in Delhi and New Delh: apart
from the above mentioned two rqads,
and

(c) if so, the action taken on these
suggestions

The Minister of Health (Shri
Karmarkar): (a) The New Delhi
Municipal Committee has dropped the
proposal

(b) The following suggestions have
been received for renaming some other
roads in New Delh:*
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Present Nams Nams suggested

Kmg Edward Road  Masulana Abut
Kalam Azad Marg,

Queen Victoria Road  Krish: Marg

Reading Road Birla Mandir Marg
Bazar Road (near Babar

Road) Federation Road
Hardinge Bridge ] To be renamed afier

Lady Hardinge Road % the name of Shn
Hardinge Avenue  §  Rash Bihari Bose

Maud Road Udyan Marg
Baird Road Bangla Sahib Marg
Havelock Road Kali Bar: Marg
Market Road Market Marg

(c) The matter 1s receiving the
attention of the New Delhi Mumicipal
Commuttee

Antibiotics

2532. Shri D C Sharma: Will the
Miruster of Health be pleased to refer
to the reply given to Starred Ques-
tion No 818 on the 4th March, 1959,

and state

(a) the progress made so far
studying the full report of the Britigh
experts who 1ssued warning to all
hospitals to resist the use of antibio-
tics and rely more on older methods,
and

(b) their reaction thereto?®

The Minister of Health (Shri
Karmarkar): (a) and (b) The re-
port on “Staphylococcal infection mn
Hospitals” by the British Experts has
been examuned Copiles of the report
have been sent to the Administrative
Medical Officers for circulation among
the hospitals for guidance, Copies
have also been sent to the Medical
Associations and Journals interested
in practice of medicine for being

given wide publicity.
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Footboard Travel en Rallways

2538, Shri D C Sbarma: Will the
Minister of Rallways be pledsed to
state the number of persons who,
while travelung on foot-boards of
traing, fell down and died during 1959
so far?

The Depuly Minister of Rallways
(Shri Shahnawax Khan): 33 during
1959, upto 31st July

Coaches and Wagons in HAL,
Bangalore

2534 Shri Ram Krishan Gupta: Wil
the Minister of Railways be pleased
to state

(a) whether the production of
coaches and wagons 1n  Hindustan
Aircraft Limited, Bangalore has gone
up i 1958.59,

(b) 1f s0, to what extent, and

(c) the number of coaches and
wagons manufactured m 1938-39°

The Deputy Minister of Raflways
(Shri Shahnawar Khan): (a) Yes, in
respect of coaches No order for the
supply of wagons was placed on them

(b) By 223 per cent over the pre-
vious year’s production ie. 1957-38.
170 Nos and 1958.59 208 Nos

(c) 208 Coaches No order for the
supply of wagons was placed on them.

Central Health Education Bureau

2535. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state the progress made so far in the
construction of a building for the
Central Health Education Bureau?

The Minister of Health (Shri
Karmarkar): The progress on the
construction of the building of the
Central Health Education Bureau up
to the 15th August, 1959 is about 70
per cent, The work is expected to
be completed by the 3$ist Mareh
1960.
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Hospital near Pusa Road

2536, Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
vefer to the reply given to Unstarred
Question No. 3827 on the 1st May,
1059 and state the progress made so
far in the construction of a 100-bed
hospital near Pusa Road?

The Minister of Health (Shri
Karmarkar): No progress has been
made. The site on which it was pro-
posed to construct the hospital has not
so far been acquired as the land-owner
has started litigation and an injunction
order has been issued by the Punjab
High Court.

Central Medical Library

2537. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state the nature of steps taken so far
in establishing the Central Medical
Library and opening of its branches in
the five zones of the country.

The Minister of Health (Shri
Karmarkar): A statement giving the
information asked for is laid on the
Table of the Sabha.

STATEMENT

A Committee was constituted in
March, 1959 to draw up a scheme for
the setting up of the National Central
Medical Library at Delhi. The Com-
mittee has recommended that there
should be a Medical Library at the
Iollowing three levels:

(i) Medical Service Libraries
attached to Colleges and Re-
search Institutes,

(ii) State|Central Medical Lib-
raries at the State Capitals.

(iii) National Central Medical Lib-
rary at New Delhi,

The scheme is likely to entail an
expenditure of Rs. 37 lakhs non-
recurring, and Rs. 8.78 lakhs recurring.

In view of the non-availability of
fands during the Second Five Year
Plan, to finance the scheme for the

establishment of the National Central
Medical Library with zonal libraries,
it will be considered for inclusion in
the Third Five Year Plan. After the
Central Library has been established
at Delhi, the work of opening the
zonal libraries in the States and at
Medical Colleges and Research Insti-
tutes will be taken up.

Training Facilities in Medicine and
Surgery

2538. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No, 730 on 27th February,
1959 and state:

(a) whether the Second Upgrading
Committee appointed by the Govern-
ment of India to suggest measures for
the development of training facilities
in medicine and surgery has since
submitted its report; and

(b) it so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b). The Com.
mittee has not yet submitted its
report.

Training of Refractionists and
Opticians

2539. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 722 on 27th February,
1959 and state the number of student
(State-wise) that will be trained under
the scheme for training of refrac.
tionists and opticians during the re-
maining period of the Second Five
Year Plan?

The Minister of Health (Shrl
Karmarkar): (1) UP.

(i) Gandhi Eye Hospital, Aligarh:
27 candidates are receiving
training at present in the
session started in January,
1958. Admissions for the ses-
sion ensuring from August,
1959 are being made. The
duration of the training
course is 2 years.
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(ii) Eye Hospital, Sitapur: 32
candidates are receiving train-
ing at present.

(2) Andhra Pradesh. Sarojini Devi
Hospital and Institute of Opthelmology
and Otolaryngology, Hyderabad:—19
students are receiving training at
present.

Trained Personnel for Health

2540 Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether the assessment of re-
quirements and resources of trained
personnel for health upto the end
of the Third Plan period has been
made;

(b) if so, thc details thereof; and

(c) the nature of the steps proposed
to be taken to meet their requure.
ments?

The Minister of Health (Shri
Karmarkar): (a) The matter 1s under
consideration.

(b) Does not arise.

(c) Does not arise

Eatables at Rewari Station

2541. Shri Ram Krishan Gupta: Will
:s: Minister of Railways be pleased to
te:

(a) whether Government are aware
that eatables sold by the hawkers at
the Rewari Station on the Metre
Geuge Section of Northern Railway
are of a very low standard and 1t
causes great harm to the health of the
people taking them; and

(b) if so, the nature of steps taken
or proposed to be taken to improve
the quality of eatables”

The Deputy Minister of Railways
(Shrl Shabnawaz Kham): (a) During
the last two years there has been no
publfc complaint about the poor
quality of eatables sold by the vendors
at Bewari. But on two occasions the
Quality of eatables sold was found to

be unsatisfactory by the supervisory
officials,

(b) In the two specific cases the
contractors have been fined Rs. 28
each. Also, supervision will continue
to be exercised.

Delivery of Postal Articles in Punjab

2542. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whefher 1t is a fact that there
are villages in Mohindergarh and
Hissar Districts in Punjab where
delivery of postal articles is made
once or twice a week;

(b) 1f so, whether Government pro-
pose to provide more postal facilities
at such places; and

(c) 1f so, the details thereof”

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes, 1t is so in Hissar District, but
in Mohindergarh District villages are
served twice or more than twice a
week.

(b) and (c) Yes, by opening more
post offices and employing more Extra
Departmental Delivery Agents.

Study of Ayurveda

2543. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether 1t 1s a fact that Gov-
ernment 1s considering a proposal to
establish Chairs of Ayurvedic Medi-
cine 1n the Colleges of Modern
Medicine with & view to stimulate the
study of Ayurveda; and

(b) if so, at what stage the pro-
posal is?

The Minister of Health (Shri
Karmarkar): (a) and (b) The Com-
mittee recently appointed by Govern-
ment to assess and evaluate the
present status of Ayurveda have
inter-alia recommended that State
Government should take up the ques-
tion of establishment of Chairs of
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Indian Medicine 1n Modern Medical
Colleges The recommendations of
this Committee sre still under con-
sideration

Supply of Wheat to Bombay

2544, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state

(a) the total quantity of wheat
supplied to Bombay State from 1st
January, 1959 to 30th June 1959, and

(b) the price at which 1t has been
given?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
About 3,35,000 tons

(b) Rs 14 per maund, inclusive of
the cost of gunny FOR destination
station or ex-Central depots in the
State

Poultry Farms in Bombay State

2545. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state

(a) the number of Regional Poul-
try Farms at present in Bombay State,

(b) whether there 1s any proposal
to establish any Regional Poultry
Farms during the year 1959-60 in
Bombay State, and

(c) the estimated cost of the Farms?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b) Only one Regional Poultry Farm
1s to be established in Bombay under
the Second Five Year Plan This
Farm has recently been set up and 1s
expected to go into production soon

(c) The estimated cost of this Farm
1s Rs 8 lakhs spread over 2 years

Engineering Graduates

2546. Shri  Panigrahi: Will the
Minuster of Irrigation and Power be
pleased to state the number of Eng-
neering graduates who have received
practical traming i major River

745%

Valley Projects in India during 1967-
58 and 1958-597

The Deputy Minister of Irrigation
and Power (Shri Hathi): The number
of Engineering graduates who received
practical training on major River
Valley Proj cts during 1957-58 and
1958 59 1s 72 and 161 respectively

Mobile Postal Facilities

2547. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to state
whether there 1s any proposal to
extend mobile postal facilities in the
towns of Punjab and rural areas there-
in during the rest of the Second Five
Year Plan period?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
There is no such proposal

Leprosy in Orissa

2548, Shri Panigrahi: Wil the

Minister of Health be pleased to refer
to the reply given to the Unstarred
Question No 75 on the 18th Novem-
ber, 1958 and state the total allocation
made to Onssa for 1959-60 under the
Leprosy Control Scheme?
“The Minister of Health (Shri
Karmarkar)* A sum of Rs 3 30 lakhs
has been earmarked for Orissa for
Leprosy Control Scheme for the
current financial year

Mental Hospital, Deln

2549 Sbrn Radha Raman:
Shri Ram Krishan Gupta:

Will the Mmister of Health be
pleased to refer to the reply given to
Unstarred Question No 1376 on the
ond September, 1958 and state the
arrangements Government would
actually make m the Mental Hospital
to be set up temporarily in the land
available in the premises of the New
Jaijl at Tehar?

The Minister of Health (Shri
Karmarkar): Estimates for certan
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additions and aiterations in the exist-
ing building of the Central Juil to
xmeet the requirements of the proposed
temporary Mental Hospital are under
consideration One post of Civil
Assistant Surgeon Grade I, one post
«of dresser, two posts of Ward atten-
dants and two posts of sweepers have
been sanctioned

Air Hostesses

2530. Shri Raghunath Singh: Will
the Minister of Transpert and Com-
munications be pleased to state the
number of Air Hostesses trained for
Airr India International this year
specially for JAP aircrafts?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): The Air India
International Corporation trained
13 Air Hostesses during the year ended
31st March, 1959 but none of them
was specifically tramned for Jet Age
Programme. The Corporation are,
however, shortly recruiting add:tional
Air Hostesses to meet their require-
ments for jet operations

Alr Services in NEF.A.

2551. Shri Ram Krishan Gupta: Will
the Mmnister of Transport and Com-
munications be pleased to state

(a) whether any programme for
opening new air services in the North-
East Frontier Agency area has been
chalked out, and

(b) 1t so, the details thereof?

The Deputy Minister of Civil Avia-
tion (8hri Mohiuddin): (a) There
are no immediate plans for the open-
ing of new services in that area.

(b) Does not arise.
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Derailment near Goski (8. Railway)

2553. Shri Raghumath Singh: Will
the Minister of Raliways be pleased
to state

(a) whether 1t 18 a fact that on the
20th July, 1959, a goods tramn was
derailed near Goski on the Guntakal-
Raxchur Section of the Southern Raul.
way, and

(b) 1if so, the causes thereof?

The Deputy Minister of Rallways
($hri §. V. Ramaswamy): (a) No

(b) Does not arise.

Dislocation of Rail Traffic in Calcutta

2554, Shri Radha Raman: Will the
Minister of Rallways be pleased to
state.

(a) whether 1t 1s a fact that general
strike in Calcutta on the 25th June,
1959 affected railway traffic parti-
cularly tramns which were to leave
Calcutta or arrive there on that day;

(b) 1f so, what was its extent and
duration, and

(c) how many passenger trains
were held up?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.
The running of trams to and from
Sealdah and Howrah was affected.

(b) The running of Eastern Ral-
way trains to and from Sealdah
(Calcutta) and Howrah from 6.00 to
18.00 hours and South Eastern Railway
trains to and from Howrah from 5.00
to 18.00 hours were affected. ]

(c) About 139.
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Oo-opexstive Sociotiss

2558, Shri Pahadia: Will the Minis-
ter of Development and
Co-operatien be pleased to state

(a) whether 1t 15 a fact that the
number of co-operative societies in the
country has increased considerably
during the last six months;

(b) whether 1t 1s also a fact that
increased number specially belongs to
co-operatives of landless labourers
working on farms of others, and

(c) if so, what special steps were
taken to encourage these co-operative
socicties?

The Deputy Minister of Community
Development and Co-operation (Shri
B S Murthy): (a) to (¢) The infor-
mation 1s being collected and will be
laid on the Table of the Sabha shortly

Vacancies at Civil Hospital, Imphal

2556 Shri L, Achaw Singh. Will the
Minister of Health be pleased to state

(a) whether vancancies 1n the staff
of the Civil Hospital at Imphal have
been filled up,

(b) 1f so, how many of them have
been filled up, and

(c) whether they have filled up
from local recruits”?

The Minister of Health (Shri
Karmarkar): (a) Some of the vacan
cies have been filled up

(b) The following posts have been
filled during the current year upto the
20th July, 1859

)axmber

Designation of post
of post

(1) Medical Officer 1
g;) Class IV Employees 16
Pharmacists 14

Non-Medxcul Assistants

Leprosy  Control

4
[0 Auxxlnry Num/demfe 2
{6) Nurses 3
(7) Mudwife 1
(8) Drivers 4
(9) Sweepers 3
Torar . . 48

(c) All the above posts except the
post of Medical Officer have been fill-
ed from local recruits

Advisory Committee for Imphal Civit
Hospital

2557 Shri L Achaw Singh: Will the
Minister of Health be pleased to state:

(a) whether any advisory Commit-
tee ha, been formed for the Imphal
Civil Hospital, and

(b) 1f so thc names of members of
{ Commuttee.’

Tit  Muster of Health (Shri
Karmiu kar) (a) Yes

(b)

1 Chidf Medial Officer,
Maniput  now ¢alld
Diree or of Mudieal and

Health Savices) Chairman

2 Shri1 Krishiamohan Singh Member
3 ShriKisturchand Jan  Member
4 Mrs Akim Anganal Member
s Mrs Sikka Member
6 ShriA Daho Member
7 The Chairman, Imphal

Mnnicipality, Manipur  Member
8 Resident Medical Officer,

Imphal Secretary

Nursing Home at Imphal

2558, Shri L. Achaw Singh: Will the
Minister of Health be pleased to state:

(a) whether there is any proposal
to set up a Nursing Home at Imphal;
and

(b) if so, when 1t 13 bemng set up?

The Minister of Health (Shrl
Karmarkar): (a) No

(b) A new hospital with sufficient
accommodation for paying wards and
cabins 1s proposed to be established
shortly A separate Nursing Home 1s
not considered essential

Civil Hospital, Imphal

2559. Shri L. Achaw Singh: Will
the Minister of Health be pleased ts
state

(a) whether there 18 any proposal

to shift the present mte of the Imphal
Cival Hospital; and
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(b) whether the present site has
been found unsuitable for develop-
ment of the present Hospital?

The Minister of Health (Shri
Karmarksr): (a) and (b) No pro-
posal on the subject has so far been
received by the Government of India
from the Manipur Administration

Recruitment of Class IV Empluyees in
Eastern Railway

2560. Shri Muhammed Elias: Will
the Minister of Railways be pleased
to state

(a) whether 1t 1s a fact that a
senior subordinate or a single officer
1s not entitled to make any recrust-
ment 1n Class IV services in Eastern
Railway without proper announce-
ment and without including an out-
sider as a member of the Selection
Board;

(b) i so, whether 1t 13 a fact that
this procedure was not followed in
the case of Signal Workshop, Eastern
Railway Howrah during the last few
years;

(c) whether 1t 1s a fact that this
was brought to the notice of the
Administration, and

(d) 1f so, why no action was taken
to investigate the irregularity in the
recruitment?

The Deputy Minister of Railways
(Shri Shahnawar Khan)' (a) Yes,
except for recruitment of Casual
Labour, and substitutes for P Way
Gangs

(b) Yes, only on one occasion in
the month of February, 1858

(c) Yes
(d) As soon as the irregulerity was

detected, the panel formed in Feb-
ruary, 1958 was cancelled

Treatment of Snake-bite

2561. Shrimati Ila Palchoudhuri:
Will the Minister of Health be pleased
to state

(a) whether Government of India’s
aitention has been drawn to an article

under the caption “Treatment of Snake
Bite 1n Russia” by Mr E Doskach
appearing in the Magazine Section of
the “Sunday H:ndusthan Standard”
Dellu Edition dated the 12th July,
1859,

(b) whether any steps have been
taken to get complete information in
regard to the anti-snake venom serum
used 1in Russia for the treatment of
snake bite, and

(c) 1if so, with what result?

The Minister of Health (Shri
Karmarkar): (a) Yes

(b) There 1s no information of
significance which the Government of
India 1s not already aware of

(c) Anti-snake venom serum
therapy for poisonous snakes of India
was started in 1908 and two institu-
tes are manufacturing the serum
required for the country

Letter Boxes

2562. Shri Ajit Singh Sarhadi: Wit
the Minister of Transport and Com-
munications be pleased to state

(a) the total number of villages in
Ludhiana District of Punjab where
the facilities of letter boxes have not
been provided so far, and

(b) the target date by which such
villages will be provided with letter
boxes?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The Posts and Telegraphs Depart-
ment does not provide letter boxes in
every village The policy of the
Department is to provide letter boxes
1n rural areas in localities which post
two or more letters per day and are
situated at a distance of one mile from
the nearest post office or a letter box.
There are 1n all 805 villages in whole
of Ludhiana District Out of these,
letter boxes are justiied m 566
wvillages Letter boxes could not be
provided 1n 7 villages only.
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(b) The supply of letter boxes in
these 7 villages is expected to be com-
pleted within one month.

Carriage and Wagon Repairing
Workshop, Rajpura

2563. Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleased
to state:

(a) whether there 1s any scheme
under consideration to expand and
extend the Carriage and Wagon Re-
pairing Workshop at Rajpura; and

(b) if so, the nature of the scheme?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No

\p) Does nov anse

Bridge over River Ghagra at Ayodbya

2564. Shri Kalika Singh: Will the
Minist: r of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No 659
on the 1st December, 1958 and state
the progress made so far in the con-
struction of Bridge on Ghagra rive
at Ayodhya in Ultar Pradesh State”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The Guide bunds
for the Ayodhya Bridge have been
completed The plans and estimates
for the bridgc proper have recently
been received from the Government
of Uttar Pradesh and are wunder
examination.
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Calcutta Dental College

£566. Shrimati I[a Palchoudburi:
will the Minister of Health be pleas.
ed to state

(a) whether it is a fact that the
vernment of India have decided to
‘lve financial assistance to the
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Caleutta Dental College to enable it
to put through itz expansion pro-
gramme;

(b) if so, the quantum of the aid;
and

(c) the details of conditions, if any,
attached thereto”

The Minister of Health (Shri
Karmarkar): (a) Yes Financial
assistance will be given for increasing
the number of admissions from 30 to
40

(b) and (c) The Central assist.
ance will be subject to the following
ceiings and wall be limited to the rest
of the Second Five Year Plan period

(@) non-recurring eapen- Rs 35,000/~ for

diture cach addirional scat
provided

Central assistance will not exceed
75 per cent of this amount

(#) Recurring Lx- Rs 8000/~ per ad-
penditure ditional seat

Central assistance will not exceed
50 per cent of this amount

The Central assistance will com-
mence from 1959-60 onwards

The Government of West Bengal
have been asked to reserve 50 per
cent of additional seats 1e 5 seats for
students comung from Stafes other
than West Bengal
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Ailr Services to Steel Plants

Shri Sanganna:
2508 {sm Raghunath Singh:

Will the Mimster of Transport and
Communications be pleased to state

(a) whether there 15 a proposal to
start air service to connect the three
Steel Plants in the country,

(b) 1t so, when,

(¢) whether 1t 1s to be a daily
service or otherwise;

(d) whether any traffic survey has
been carried out, and

(e) 1if so, with what results?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (e).
The Indian Airlines Corporation gre
interested i1n operating an air service
connecting Calcutta with Janishedpur,
Rourkela and Bhila: and are ut pre-
sent engaged 1n a study of the traffic
potential and the available facilities

Telephone Exchange, Chiplum

2570 Shri Assar Will thce Minister
of Transport and Communications be
pleased to state

(a) whether 1t 1s a fact that Tele-
phone Exchange for Chiplum Town of
Ratnagir1 District 1s sanctioned,

(b) if so when the work will be
undertaken,

(c) whether 1t 1s a fact that there
1s great demand for having direct
telephone connection to Kard Satars
Sangh va Kalana Nagar, and

(d) 1t so, the action taken by
Government”

The Minister of Transport and
Communications (Dr P. Subbarayan):
(a) Yes

(b) The work will commence early
and 1s expected to be completed by
March, 1960

(c) Yes

(d) Trunk line between Karad and
Chiplum via Pophah and Koyannagar
has been approved and estimate sanc-
tioned This work 1s also expected to
be completed by March, 1960

Substitute for Milk

2571, Shri Raghunath Singh- Wil
the Minister of Food and Agriculture
be pleased to state

(a) whether an American Specialist
in Child Nutrition has invented a
vegetable substitute for milk which
was exhibited mn the Ninth Inter-
national Congress of Child Doctors on
the 23rd July, 1859 at Montreal, and
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(b) if s0, whether Government have
examihed the possibilities of introduc-
ing the substitute mn Indie?

The Deputy Minister of ¥ood and
Agriculture (Shri A. M. Thomas): (a)
m have no information regarding

(b) Does mot arise
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flalt Statien between Malipur and
Bllwal Stations s

2573, Shri Kalika Singh: Will the
Minister of Rallways be pleased to
state

(a) whether Northern Railway has
under consideration any scheme of
providing a halt station or a crossing
station between Malipur and Bilwai
Stations on Mughal Sarai-Fyzabad
section

(b) if so, the details thereof

(¢) what other halt or crossing
stations are proposed to be provaded
on this section, and

(d) what 1s the time schedule for
the construction of these stations?

The Deputy Minister of Batrwxys
(3hnn S V Ramaswamy) (a) Yes,
Sir

(b) A Crossing Station 1s proposed
to bc constructed between Malipur and
Btlwai stations

(¢) Two more crossing stations
112 one between Mihrawan and Jaun-
pur and the other betwecn Akbarpur
and Katahar: aie also proposed to be
constructed on this section

(d) Thc station between Malipur
and Bilwai 1s expected to be opened
m thr ycar 1960-61 and the other two
in the vear 1961-62

Holhidays in Postal Department

2574 Shri Wodeyar: Will the Minis
ter of Transport and Communications
be pleased to state

(a) whether 1t 1s a fact that the
Ppostal Department 1s declaring as
holidavs some dates other than those
declared o1 observed by the State
Governments,

(b) whether this has resulted n
holding up delivery of important mail
like registered letters to offices by two
days, and -

(c) whether the holidays for the
Department are fixed after duly look-
1ng into the regional holidays observed
by the States?
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The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) The Post Office holidays are
granted only on certain prescribed
occasions which are laid down by the
Department The dates on which the
Post Office holidays are to be observ-
ed are however fixed in advance every
year. The dates of holidays of the
State Governments are duly taken
into consideration while fixing these
days In order to ensure uniformity
the dates on which the Post Office
holidays are to be granted are so fixed
that they are the same throughout
the whole country, This 1s done in
order to avoid any possible dislocation
in mail communications. This may
result 1n a few Post Office holidays
falling on dates other than those

declared by some State Governments
but such instances are very rare

(b) This happens n very rare cases
when the two dates do not coincide

(e) This 1s covered by answer to
(a) above.

Breach in Lallgarh-Bikaner Line

2575. Shri P. L Barupal: Will the
Minister of Railways be pleased to
state:

(a) the causes of breach of rallway
Jine between Lallgarh and Bikaner
Stations of Northern Railway on the
26th July, 1959,

(b) the expenditure incurred on
restoring the breach;

(c) the number of the trains, which
were detained owing to the breach in
the above line and for what period,

(d) whether Railway Department
has sued any body for the damages;
and

(e) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
breach was due to a cut having been
made in the bund of the Municipal
tank close by on the west of Rallway
track.

(b) Rs. 7,000.
220 LSD.—4

{c) The particulars of trains detain-
ed and cancelled on 26-7-59 and
27-7-59 as also the extent of detention
in each case and the section on which

the trains were cancelled are indicat-
ed below:—

(t) Trains detained I 1% it of detention
at Bskaner

On 26-7-59 H. M.
92 Dn Bikaner Mail 430
95 Up Marwar Mail 340
On 27-7-59
1 JMB Passenger 5§45
2 BBB Passenger 12§

(1) Tramns cancelled Section on ewhich

cancelled
On 26-7-59
1 BBB Passenger Lallgarh-Bikaner
1 BBS Mixed Do

4 BBB Passenger  Bikaner-Lallgarh
On  27-7-59

3 BBB Passenger
2 BBS Mixed

(d) Not yet

Lallgarh-Bikaner
Bikaner-Lallgarh

(e) The matter has been referred
to the Collector for investigation and
fixing responstbility and on receipt
of the report from the Collector, the
case will be considered

Inspectors in Rallway Workshops

2576 { Shri Anthony Pillai:
576 | Shri L. Achaw Singh:

Will the Minster of Railways be
pleased to state:

(a) whether any class of men ure
engaged as progressmen or inspectors
in the Southern and Western Rall-
way workshops for yontroling and
expediting the pace of production or
repair, and for inspecting the quality
of production;
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(b) what are the scales of pey
applicable to such comparable classes
of men at each of the workshops; and

(c) whether any steps are being
taken to bring about uniformity if the
scales of pay vary for similar or com-
parable categories?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Information is being collected and
will be laid on the Table of the Sabha

Contractors

s77 { Shri Anthony Pillat:
Shri L. Achaw Singh:

Will the Minister of Rallways be
pleased to state:

(a) what steps are being taken by
the Railway Administrations to assess
whether contractors engaged by them
pay fair wages to their workers,

(b) what rates of wages are paid by
the cargo handling contractors at
Bombay, Calcutta, Kharagpur, Madras,
Tiruchirapalli, Cochin, and Vizaga-
patam;

(¢) whether there are any proposals
to decasualise them.

(d) whether cargo handling equip-
ment such as fork lift trucks and
mobile cranes have been introduced
at the said centres,

(e) if so, on what basis are they
hired out to the contractors; and

(f) on what basis and at what
rates are the contractors paid for
handling of cargo at the said centres”

The Deputy Minister of Railways
(Shri Shaknawas Khan): (a) In the
agreements for contracts on Railways
for handling goods, the following
clause is included generally:—

“The contractor shall pay not
lesg than the fair wage to the
labourers engaged by him on the
work; the fair wage being the
wage, including the allowances
notified at the time of inviting

. tanders for the work and where

not notified, the wages paid for
similar work in the neighbour-
hood. The Ilsbour, wages and
allowances ghall also not be less
than those prescribed by any pro-
vincial Law etc, if applicable to
contract labour engaged on Rail-
ways in the locality in which the
labour works. The contractor
shall keep a proper record of such
payments etc. and submit a certi-
ficate every month to the Railway
Administration of his having done
so’l

A notice showing the rates of wages
to be paid to workers is also required
to be published by the contractor and
exhibited prominently near the place
of work, and made easily accessible
to all workers

The enforcement of these provisions
1s generally in the hands of the
Labour Departments of the State
Governments

(b) Details have been given 1n a
statement laid on the Table [See
Appendix IV, annexure No. 71 ]

(c) There are no proposals at pre-
sent to engage labour departmentally
for handling work at stations where
the work 1s done through contractors

(d) and (e) Fork Lift trucks and
mobile cranes (te propelled vehicles
which lhift goods and move them over
platforms) are not in use at present

(1) The rates vary for general good
goods m bulk, coal etc. and also for
loading, unloading, and transhipment.
The rates for handling of general
goods are given in a statement laid on
the Table. [See Appendix IV, an-
nexure No. 71.]

Railway Quarters, Madras
[ Shri Anthony Pillal:
2578. \ Shrl L. Achaw Singh:

Will the Minister of Rallways be
pleased to state:

(a) the number of Class III and
IV Railway employees posted in
Madras City;
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(b) how many quarters have been
provided for them; and

(¢) how many morc quarters are
proposed to be constructed for them
during the Second Plan period?

The Deputy Minister of Raliways
(Shri Shahnawasz Khan): (a)°

Class 11l ]
20,116
¥ 36,72
Chass IV |
16,666 J
(b) 2,308
(c) 872

Integral Coach Factory, Perambur

J Shri Anthony Pillai:

=, \ Shri L Achaw Singh:

Will the Mimster of Rallways be
pleased to state

(ay whether there has been any
reduction in the cost of manufactur-
ing coaches at the Integral Coach
Factory, Perambui

(b) 1f so, by what amount has the
unit cost been reduced each year
since 1ts inception;

(¢) how does the cost of manufac-
ture compare with the cost of similar
coaches manufactured in Switzerland,
and

(@) whether the reduction in cost
1s due to reduction 1n cost of raw
materials or stores or overheads or
any other factor”

The Deputy Minister of Railways
(Shr Shahnawaz Khan): (a) Yes

(b) Average cost per shell year-
wise gi—

Rs
1955-56 2,513,000
195657 1,82,000
1957-S8 1.22.000
1958-59 2,000
1959~60 (on datc) 85,500

(¢) The ex-works cost in Europe ls
about Rs. 1,07,000

(d) The reduction in cost is due to
increased production at 1.CF. result-
ing in reduced labour and overhead
charges per unit built
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Windmills

2581. Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state:

(=) what steps are being taken by

Government to set up Pilot Wind-
mills in various States;
(b) whether Government propose

to give subsidy and loans to interested
farmers to set up windmills in their
farms;

(c¢) whether any of the Indian firms
manufacture windmills; and

(d) it so, their names and the
approximate cost of the same?

The Deputy Minister of Agriculture
(S M., V. Krishnappa): (a)
Utilization of wind power is at present
being investigated under a research
scheme of the Council of Scientific
and Industrial Research. The Council
has gsince developed two types of
low cost windmills suitable for lift-
ing water for small scale irrigation
purposes and domestic water supply
in rural areas. The Council propose
to manufacture 200-250 wind mills
from indigenous materials and to
instal them in the various parts of
the country for experiment.

(b) Under the Grow More Food
Rules, water lifting appliances are
already eligible for loan and subsidy
and this would also apply to wind-
mills.

(c) No.

(d) Does not arise.

Purchase of Land for Railways

4582, Shri S. A. Mehdi: Wili we
Minister of Rallways be pleased to
state:

(a) how much extra land has been
purchased or acquired by Northern
Rajlway in Delh: for the expansion
of Railways during the period
between March, 1959 to the S1st July,
1959;

(b) how much amount has been
spent on this land and price paid per

SEPTEMBER 10, 1989  Written Answers 7474

yhrd in New Delhi and Delhi areas;
and

(c) what are the difficulties, if any,
i securing land in old Delbi for Rail-
ways?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Nil

(b) Does not arise.

(c) There is requirement of land
adjacent to Delhi Main Station but on
account of this area .being heavily
puilt up, Railway administration have

pot so far succeeded in obtaining the
1and.
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Hydrogenated Oils

2584. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to refer to Starred Question No. 340
on the 12th August, 1959 and state:

(a) whether 1t is a fact that poison-
ous lead oxide is being used for
hydrogenation process of vanaspati
oils;

(b) 1f so, what are its bad effects on
health;

(¢) whether Government have made
any attempt to eliminate the use of
lead oxide 1n this process; and

(d) if so, with what results?
The Deputy Minister of Food and

Agriculture (Shri A. M. Thomas):
(a) No, Sir
(b) to (d) Do not arse,

Cutting of Trees along Railway Track

2585, Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) whether 1t 1s a fact that the
Railways have cut down large number
of trees 1n 1858 and 1959 (so far) on
both sides of the railway lines on
South-Eastern Railway and did not
collect the timber or sell 1t in public
auction,

(b) if so, the number of trees cut
down;

(c) the total amount spent as wages
on labour;

(d) the officer under whose orders
the trees were cut, and

(e) the action taken in the matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
Sir. The minimum number of trees
necessary m connection with doubling
of the line have been cut on various
sections of the S.E. Railways but the
trees were either auctioned standing
or the cut timber was disposed of by
auction or sale.

(b) Figures are not readily avail-
able.

(c) The trees were cut by sectional
contractors entrusted with doubling
at their tendered rates but the amount
spent is not readily available.

(d) The Chief Engineer concerned.

(e) In view of answer to part (a),
the question of taking any action does
not arise.

Price of Sugar

2586. Shri Subbiah Ambalam: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the ex-factory price of sugar for
the sugar mills 1n the Southern States
of Madras, Andhra Pradesh, Mysore
and Kerala before the Sugar Control
Order of Government; and

(b) the ex-factory price of sugar
for the sugar mills in U.P. before the
Sugar Control Order and the price
fixed by Government thereafter?

The Deputy Minister of Food and
Agriculture (Shri A M Thomas):
(a) and (b) Ex-factory price of
sugar was fixed for Uttar Pradesh at
Rs 36 00 per maung for D-29 grade
on 30th July, 1958 No control on ex-
factory prices was, however, imposed
on sugar produceq by the factories in
the South. The Average Ex-factory
prices during the 3rd week of July,
1958 (1.e. prior to the imposition of
control in Uttar Pradesh) were as
follows:~—

Average
ex-factory

State price per
_ maund

in rupees

P,

East U. P. . . 36-93
West U.P. . . . 37-8%
Andhra Pradesh . . 37°97
Madras . . . 3872
Mysore . . . 3831
Kerala 38-9¢
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Himacnal Pradosh 8 Swrmur District
1 Nahan

2587. Shri Dalfit Singh: Will the g gﬂw
Minister of Food and Agriculture be : Ph’h
pleased to state aonta.

(a) the number of agricultural ex- Mahasu Distnct
hibitions and fairs organised in Hima- i Solan. (Two exhibitions)
chal Pradesh during 1959, so far, to
impart knowledge of 1improved (c) Rs 2,201-00

ltivation to farmers;
methods of cultivation ers Private Alr tors
(b) the places where they were or-

e a. Shrimatl Renu
ganised; and ps avartty:
{c) the expenditure incurred there- 2588./ Shri Muhammed Elias:
on® ‘ Shri 8, M Banerjee:
| Skri Halder:
The Deputy Minister of Agriculture
(Shri M V Krishnappa): (a) 35 Will the Minister of Transport and

Communications be pleased to state:

(b) Mands District .
(a) whether 1t 1s a fact that 7 Indian

1 Mandi. Airhines Corporation aricrafts operate
2. Bhangrotu. freight from Dum Dum;

i :::‘r;:::‘" (b) whether private operators fly
5. Gopalpur almost double the number of freight
6 Sandhol aircrafts,

7. Chilog (c) whether 1t 1s also a fact that
8. Karsog most of them are under foreign
9, Balichowk: management;

10. Thju.

11. Pangna (d) whether 1t 1s a fact that
12. Balh, foreigners travel by 3 A.M. first flight
13 Gohar of Kaling and Jamair to Assam and
14. Gumma North Bengal, and

(e) whether 1t 1s also a fact that all

Chamba District passenger booking agents are divert-

1. Tissa. mg bulk of Indian Airlines Corpora-
2. Tikn1 tion freight to private operators?
3. Jhajakath: The Deputy Minister of Civil Avia-
4. Barsar tion (Shri Mohiuddin): (a) and (b).
5. Rajpura On the basis of statistics of freighter
6. Salooni flights operated by the Indian Airlines
7 Ramkhet Corporation and the flights operated
:- g:“":ﬂ by the pivate non-scheduled operators
. Chamba during the period January to May
1859, Indian Aarlines Corporation
Bilaspur Dutrict operated on the average about 9
1. Namhol, freighter flights daily from Dum Dum
2 Markanda and the Non-scheduled operators
3. Bilaspur, about 8 flights daily.
4. Jagatkhana (c) Of the six non-scheduled opera-
5. Toba, tors 3 have foreign nationals as thelr

6. Swahan. Directors or General Managers.
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(d) Govesnment have no informa-
tion, as statistics of passengers carried
are not maintained nationality-wise

(e) On the Eastern Sectors there is
very keen competition in freight traffic
but statistics are not available to show
that their traffic 18 being diverted to
non-scheduled operators

Primary Health Centres in C.D
Blocks

2589 Shri B, C. Mullick: Wil the
Minister of Community Development
and Co-operation be pleased to
state,

(a) the number of primary health
centres opened so far (State-wise);
and

(b) the basis on which these pri-
mary health centres are distributed
among the various States?

The Deputy Minister of Community
Development and Co-operation (Shri
B S. Murthy): (a) A statement 1s
laid on the Table [See Appendix IV
annexure No 72}

(b) One Primary Health Centre 1s
provided for every Block.
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Purchase of Radio sets

2591, Shri Assar: Will the Minister
of Transport and Communications be
pleased to state

(a) whether it 1s a fact that a pur
chaser cannot purchase a radio set
without showing a lLicence to dealer;

(b) whether Government have
recetved any representation in this
regard; and

(c) if so, the gction taken by Gov-
ernment thereon”

The Minister of Transport and Com-
munications (Dr P. Subbarayan): (a)
Yes

(b) Yes

(c) Proposals to reduce the incon-
venience to the radio dealers and pur-
chasers are under consideration.

Bulldozers

2592. Shri Rami Reddy: Will the
Minister of Food and Agriculture be
pleased to state

(a) the provision made for the pur-
chase of bulldozers during the Second
Five Year Plan period, and

(b) the break-up in respect of the
various States with reference to 1956-
57, 1957-58, 1958-59 and 1959-607

The Deputy Minister of Agriculture
(Shri M V. Krishnappa): (a)
and (b) Required information 18
being collected from the State Gov-
ernments and Union Territory Ad-
ministrationg and will be furnished as
soon as received

Permission to Railway Employees to
join Colleges

2593, Shri Onkar Lal: Will the
Mimnister of Railways be pleased to
state

(a) the number of employees per-
mitted to study in colleges on each
Railway and in Boards’ Office sinoe
1857 up-to-date;
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(b) the nature of action taken
against those who joined colleges
without permission during the same
period; and

(c) the number of such cases which
have come to the notice of Vigilance
Orgeanisation of the Board in the last
five years?

The Deputy Minister of Rallways
(8hri Shahnawag Khan): (a) and
(b). Intormation is being collected

and will be laid on the Table of the
Sabha.

(¢) Such cases are not dealt with by
the Vigilance Organisation but by the
ordinary administrative machinery,

Payment of Arrears to the Widow of
8 Deceased Raillway Employee

2594. Shri Sebiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether it is g fact that
Suchousu K. Bhattacharyya, ex-Parcel
Clerk (inward Sealdah) died of bomb
explosion in the Sealdah Station
while on duty on the 22nd July, 1957;

(b) whether it is a fact that his
widow has not received the salary
of July upto 22nd and arrears as per
award of 1847 up till now in spite of
repeated representations and re-
minders;

(c) whether it is m fact that she
has not been given any answer
regarding her representation;

(d) whether any payment on that
account will be made to her;

(e) if s0, when; and

() it not, the reasons for non-
payment?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) to (f).
The matter is under investigation and
the necessary information will be laid
on the Table of the House as soon as
possible.

Attempted Murder in Train

8585 Shri 8. M, Banerjee: Will the
Minister of Raflways be pleased to

state:

(a) whether an attempt was made
to murder a passenger in the Calcutta-
Amritsar Mail between Pilkhani and
Sarsawa on the 17th August, 1859;

(b) if so, whether the culprit was
arrested; and

(c) if not, the steps taken to arrest
the culprit?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No. An
incident, however, occurred on 11-8-59,
the details of which are that a passen-
ger stabbed another during a quarrel
about use of the accommodation,
caused minor injuries and escaped
between Sarsawa and Pilkhani
Stations.

(b) and (c). The culprit has not
yet been arrested; but the Govern-
ment Railway Police are making
vigorous efforts to trace and arrest
him.

Railway Quarters

( Shri Nagi Reddy:
2596, { Shrimati Parvathi
Krishnan:

Will the Minister of Railways be
pleased to state:

(a) the number of newly construct-
ed railway quarters that have remain-
ed vacant for the past three years at
Tambaram, Tondiarpet and Perambur
on the Southern Railway; and

(b) whether there is any proposal
to construct more quarters there?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Nil
(b) Yes, Sir. The details are as
under:

Tambaram.—Work on 114 quar-
ters is already in progres. Five

more quarters are programmed to be
built in 1959-60.

Tondiarpet.—52 quarters are under
construction—nearing completion.

Perambur.—Construction of 181
quarters is in progress while 117 more
quarters are proposed to be construet-
ed. In addition to these, about 200
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quarters are also proposed to be con-
structed by the Integral Coach Fac-
tory for their staff

Parking Meters

2597 Shri Ram Krishan Gupta:
Shri A M Tarig:

Will the Minister of Transport and
Communications be pleased to state

(a) whether 1t 1s a fact that Govern-
ment are considering a scheme of in-
troducing parking meters n Con-
naught Place, New Delli for the
motorists, ang

(b) 1f so, at what stage the scheme
is?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) Does not arise

Co-operative Movement in Fisheries
in Orissa

2598. Shri Panigrahi Will the Minis-
ter of Community Development and
Co-operation be pleased to state

(a) whether Orissa  Government
have recently sent any scheme for
development of fisheries co-operatives
among the fishermen living around
Chilka lake 1n Orissa,

(b) 1if so, the main features of this
scheme, and

(c) whether the State Government
have asked for any financial assis-
tance n this regard?

The Deputy Minister of Communi-
ty Development and Co-operation
(Shri B § Murthy): (a) to (¢) In
the State Development Plan for the
year 1059-60, the Government of
Orissa had included a proposal for
organising one apex marketing co-
operative society and fifty primary
fishery societies to be affiliated to this
apex society for supply of fish on
organised basis to Calcutta market
The Working Group on Co-operation

7484

considered this proposal and agreed
to the State Government contrnibuting
a sum of Rs 150 lakhs as share capi-
tal to the apex society on the under-
standing that no financial assistance
will be provided from the Central
Government The State Government

have not since specifically asked for
any assistance

Eighth Congress of International
Association for Hydraulic Re-
search at Montreal

2599 Shri P C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether India )s going to parti-
cipate in the Eighth Congress of the
International Association for Hydrau-

lic Research to be held at Montreal,
Canada, and

(b) 1if so, the subjects for discussion
in the Congress?

The Deputy Minister of Irrigation
and Power (Shn Haths)* (a) India
has participated in the Eighth Cong-
ress of the International Association
for Hydraulic Research held at Mont-

real, Canada, from the 24th to the
28th August, 1959

(b) The subjects for discussion at
the Congress were Density Currents,
Fundamental Hydraulics of Ship
Locks, Transportation of Material in
Water, Air Entrainment and Air
Vents, Ice pioblemg 1n Hydraulic

Structures and Hydraulics of Gates
and Valves

Time Cali Equipment

2600 Shri N R Muniswamy: Will
the Mimnister of Transport and Com-
munications be pleased to state*

(a) whether any equipment has
been 1nstalled in the Post and Tele-
gaph Department, New Dell1 to
answer ‘time calls’,

(b) 1if so, mn what Janguages, and
(¢) if 1t 1s m Hindi only whether

Government have any proposal to
have 1t 1n English also?
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The Minister of Trapsport and
Communications (Dr. P. Subbarayan):

(@) Yes.

(b) Hindh

(¢) Yes. In view however of the
present difficult foreign exchange
position, the introduction of time
service in English will take some more

time

Unusable Milk Powder in Delhi

S Shri Hem Raj:
2601 { Shri P. C. Boroosh:

Will the Minister of Health be

pleaseq to state

(a) whether 1t 1s a fact that the
milk powder worth more than ten
thousand rupees have been dumped
as unusable by the Delh: Administra-
tion;

(b) when was 1t imported and the
reason for its becoming unusable.

(c) the officials who were responsi-
ble for 1t, and

(d) the action taken against them?

The Minister of Health (Shri
Karmarkar): (a) No.

(b) The milk powder was imported
from America under PL No 480
scheme m October, 1958, by the State
Trading Corporation of India It 1s
being used.

(¢) Does not arise

(d) Does not arise

Import of Second-Hand Wheel
Equipment

2802. Shri Chandak: Will the Minis-
ter of Transport and Communications
be pleased to state*

(a) whether a scheme has been
approved by the Transport Develop-
ment Council to import ten thousand
sets of second-hand wheel equipment
from the United States of America for
bullock carts plying in urban areas;
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(b) if so, the sizes of (i) axle, (ii)
hubs, (iii) roller bearings, (iv) wheels
and (v) tyres of such sets proposed to
be imported,

(¢) the maximum axle loag capacity
of these sets;

(d) the landed price of such a set;
and

(e) how much of the price will be
paid in dollars?

The Minister of State in the Minis-~
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) to (e). A final decision on the
question of importing second-hand
wheel equipment from the United
States of America has not yet been
taken. These details will be available
only after this question is decided and
arrangements for procurement are
settled with the suppliers The inten-
tion 1s to import equipment of only
such sizes as are suitable for fitment
on bullock carts in India and are gene-
rally m use

Post and Telegraph Offices in Jammu
and Kashmir

2603 Shri Inder J. Malhotra: Will
the Minister of Transport ang Com-
munications be pleased to state-

(a) whether Government have any
plans to open new Post and Telegraph
Offices 1n Jammu and Kashmir State
during 1959-60; and

(b) 1f so, the details thereof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b) A statement 1s laid on the
Table of the Lok Sabha. [See Appen-
dix IV, Annexure No. 73.]
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“Mystery Ash” in Shaktinagar, Dethi
2607, Shri Ramakrishna Reddy: Will

the Minister of Health be pleased to
state:

(a) whether Government are aw1re
of the “mystery ash” seen m Shakti-
nagar on Monday the 24th August,
1959; and

(b) whether Government have
found out any clue by analysing and
examining the ash as it was not coal
dust from the mill as it leaves stain.?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) The matter was investigated by
the Assistant Health Officer, Delh
Municipal Corporation. No chemical
analysis of the contents of the fall-
out was carried out but by physical
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analysis it appeared to be nothing else
but dust particles from the chimneye
of neighbouring mills.

Retired Employeeg of E. and NE.
Raflway

2609. Shri Dasaratha Deb: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1521 on the 25th August,
1959 and state:

(a) how many of the retired em-
ployees in Eastern and North Eastern
Railways who have not been paid
Provident Fund Gratuily etc. after 1
and 12 years of their retirement res.
pectively are alive, and

(b) how many of them belong to
Clause I, II, III and IV staft separate-
ly?

The Deputy Minister o Railways
(Shri Shahnawaz Khan): (a) One
employee each on Eastern and North
Eastern Railways have not been paid
their Provident Fund dues gfter 7 and
12 years of theiwr quitting service res-
pectively. The employee on the
Eastern Railway is still alive whilc
the other on the North Eastern Rsil
way died while 1n service,

(b) Both the employees belong to
Class III category.

Rural Electrification in Tripura

2608. Shri Subiman Ghose: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No, 1530 on the
25th August, 1959 and state:

(a) the estimated cost for the electi:
fication of Dharmnagar, Kailachakar
Udaipur and Tehamura in Tripura;

(b) when the completion of work
of these four projects is expected; anc

(c) the quantity of electricity which
15 expected to be produced by each
of these p:_'ojectl'l

The Deputy Minister of Irrigatior
and Power (Shri Hathl): (3) The



7491 Wntten Answers BHADRA 19, 1881 (SAKA) Wntten Answers

estimated cost for the electrification
schemes at Dharmnagar, Kailashahar
and Teliamura 15 Rs 825 lakhs,
Rs 3 25 Jakhs and Rs 8 09 lakhs res-
pectively The cost of onginal clectrs-
fication scheme for Udaipur was
Rs 325 lakhs but 1ts scope hae since
been enlarged to supply power to
Melaghar also and as such the vevised
cost 1s estimated to be Rs 3 89 lakhs

(b) The works at Dharmnagar
Kailashahar and Udaipur are expected
to be completed by the end of the
current financial year The scheme
for Tehamura has been submitted to
the Advisory Committee on Irmgation
and Power Projects for technical
clearance This scheme 1s expected
to be implemented by the middle of
1960-61

(c¢) The installed generating capac tv
at Dharmnagar and Kailashahar com-
prises two sets of 50 KW and one of
25 KW at each of these two s‘atiors
The installed capacity at Udamur
would comprice one set of 100 KW
and two sets of 50 KW each Supolv
to Tehamura would be giver frem
Agartala Power Station The capac'ty
of transformers at the receiving end
at Telilamura would be one of 100 kVA
and the other of 25 kVA

Shamoga Oll

2610 Shri Raghunath Singh: Wil
the Minister of Health be pleased to
state whether 1t 1s a fact that Shamoga
011 extracted from the beans of the
trees which grow 1in abundance 1In
South India, was discovered for cure of
leprasy bv one Dr Baronger and 1s
now widely used 1n the world except
n India®

The Minister of Health (Shri Kar-
markar): The attention of Govern
ment has been drawn to a press repurt
about the use of what 1s called
Shamoga O1l for the cure of leprosv
Government have no information
about any o1l known as Shamoga On
The reference is probably to Chsul-
moogra Ofl
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Chaulmoogra Oil and its prepars-
tions have been widely used *n India
and other parts of the world for the
treatment of Leprosy, but this has
now been replaced by new chemo-
therapeutic drugs Dr Baronger
mtroduced the use of peroxide of
Chaulmoogra Qil for the treatment of
Leprosy Peroxided Chaulmoogra On
has not been widely used m the world
in the treatment of Leprosy It was
used by Dr Baronger and collabora-
tors 1n Madagascar and Morocco to a
hmited extent In India also, 1t has
been used by a few workers to a
lIimited extent

Tenders for Purchase of Sugar

2611. Shri S. L. Saksena: Wil the
Mmister of Food and Agriculture be
pleased to lay a statement on the
Table of the House showing

(a) the total number of persons who
submitted tenders for purchase of
Sugar during the period 1st Novem-
ber, 1958 to 31st August, 1959 (month-
wise), and

(b) the total number of persons
whose tenderc were accepted with
quantities of sugar allotted to them
(month wise)?

The Deputy Minister of Food and
Agricultare (Shri A M Thomas)* (a)
and (b) A statement 1s laid on the
Table showing the number of applica-
tions (tenders) received the number
of applications accepted and the
quantities of sugar allotted [See
Appendix IV, annexure No 74]

Sale of Sugar through Tenders

2612 Shri S. L. Saksena® Will the
Minister of Food and Agriculture be
pleased to state the total quantity of
sugar sold through tenders each month
during the sugar years November,
1957 to October, 1958, and November,
1958 to August, 1959?

The Deputy Minister of Food and
Agricultare (Shri A, M Thomas): A
statement is laid on the Table (See
Appendix IX, annexure No 751



7493  Written Answers

Biack-marketing of Rice in Tripura

2613. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any person or persons
have been arrested in the“Belonia sub-
Division, Tripura on the charge of
practising black-marketing of rice,

(b) it so, the number of persons
arrested so far in this connection; and

(c) what quantity of rice has been
recovered by the Police so far in this
connection?

The Deputy Minister of Food and
Agriculture (8hrli A. M. Thomas): (a)
Yes, Sir.

(b) Six.

(c) Fiftyseven maunds

All India Co-operative Union

{ Shri Sarju Pandey:
2614, { Shrimati Parvathi Krishnan:
{ Shri 8. M. Banerjee:

Will the Minister of Community
Development and Co-operation b«
pleased to state:

(a) whether the All India Co-opera-
tive Union, New Delhi, has received
grants from Government of India; and

(b) if so0, the grants received by the
Union during 1957-58 and 1958-597

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Marthy): (a) Yes.

(b) The grants received by the
Union from the Government of Ind.s
in the years 1957-38 and 1958-59 are
as under:

1957-58 . Rs 12,982
1958-59 Rs. 1,00,780

Platform Sheds and Goods Sheds at
Stations in Orissa

2615. Shri K, C. Jena: W the
Minister of Railways be pleased to
state:

(a) the number of platform sheds
and goods sheds so far constructed at
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the Railway stations in the State ot
Orissa, Eastern Railway during the
Second Five Year Plan period;

(b) how many of them arepiropdsed
to be constructed within the remain-
ing plan period and how many of
them are in the process of construc-
tion; and

(c) the names of the stations where
they will be constructed?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) to (¢)
Information about platform sheds and
goods sheds is not compiled State-wise
but Railway-wise. Further, ¢the
stations in the State of Orissa d5 not

fall in the jurisdiction of Eastern
Railway.
New Railway Station at Rajghat in

Orissa

2616. SBhri K. C, Jena: Will the
Minister of Railways be pleased to
state:

(a) whether 1t is g fact that Gov-
ernment have decided to establish a
Railway Station at Rajghat between
Jaleswar and Amarda Road stations
on the South Eastern Railway;

(by if so, the progress so far made
m establishing the station there; and

(c) the approximate date of 1ts
completion?

The Deputy Minister of Rallways
(Shri S, V. Ramaswamy): (a) Yes, Sir

(b) and (c). The work has not “yet
commenced But the possibihty of
including the work in the Programme
for the year 1939-60 and of complet-
g it during the year 3s under
examination .

wyrie & weveh A & fod oo

Rete o semnfie wrely  w
aficay war e A g @ A gaT
s fir

(=) mmwg.ﬁﬁ@mi
TqrY #% & waw 9% faeelt aforgr



7495

wifirre & frft ofcaes swafaar
» fadiy ofe ard frd 9, W%
(q) ﬂ'ﬁ T, a>t t&“ssb 2&”:»
W reye & OF feaR ovfae QY
o7 g § ?
qfcagr o W snerg § -
ot (st T wEe) (&)

A

() sgye, {8%c HI7F teud
% 9~a gfvags Sifrs17 (State Trans.

port Authorry) ¥ A7E ¥ Fwg
€ % ®iv 93 gwqriy ovfar feq

™

Landless Labourers in Andhra Pra-
desh and Mysore

2618 Shri Agadi: Will the Mimste:
of Food and Agriculture be pleased
to state

(a) whether the Central Govern
ment have received any schemes from
Mysore and Andhra Pradesh Govern-
ments for colonisation of the landless
labourers in their respective States

(b) if so, the details of the schemes,
and

(c) what 1s the estimated o t of the
schemes State-wise?

The Deputy Minister of Agriculture
(Shri M, V., Krishnappa)* (a) No, Su

(b) and (c) Do not arse

Accidents of Southern Railway

Shri Agadi:
2619 {Shrl D A Katti:

Will the Minister of Railways be
pleased to state

(a) the total} number of accidents
by way of collision of trains capsizing
and derailling of wagons and coaches
on the Metre Gauge section of the’
Southern Railway since the 1st April,
1958 to date;
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(b) the number of engines, wagons
and coaches damaged due to these
accidents and the estimated amount of
loss to the Railway, and

(¢) the number of persons injured
in these accidents and the amount of
compensation claimed and pawd®

The Deputy Minister of Railways
(Shrl S V. Ramaswamy): (a) During
the period from 1-4-58 to 31-8-59, 3
tram collisions and 244 tram derah-
ments occurred on the Metre Gauge
sections of the Southern Railway

(b) The information 1s furmished
below
1apeafstack \o damaged
Fngine 17
Coaches 18
Wagons 628

The approximate cost of damage to
Raillway property (including the
Permanent Way) was Rs 10,00 000

cr 1 Ingured .
Grievous 3
Minor "9

Toral 82
4mount af cos ipensatun
1) Claimed Nil
(a3) Pard Rs s00/-

as ex-gratia

Capsizing of Goods Wagons on
Southern Railway

2620. Shri Agadi. Will the Mnster
of Railways be pleascd to state

ta) whether 1t 1s a fact tuat fifteen
wagons of a goods tramn capsized bet-
ween Gadiganuru and Papinyakana-
halli on the Hubli-Guntakal section of
the Southern Railway on or about the
4th June, 1959,

(b) if so, the causes of the accident,
and

(c) the estimated loss to the Rail-
way and consignors®
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The Deputy Minister. of Rallways
(Shri 8. V. Ramaswamy): (a) On
1-8-1959 at about 14.35 hours while
Down Special Goods train No. 2 was
entering Gadiganuru station on the
Hospet-Guntakal section (Metre
Gauge) of the Southern Railway, five
vehicles of the train derailed and
fourteen other vehicles capsized with-
in the station limits.

(b). The cause of the accident is
under investigation.

(c). Cost of damage to the Railway
property is estimated at Rs. 50,000.

There was no damage to the con-
tents of the wagons involved in the
accident.

Sugar Factories in Mysore State

2621. Shri Agadi: Will the Minister
of Food and Agriculture be pleased
to state what is the average percen-
tage recovery of sugar from sugar-
cane in the years 1855-56 to 1958-59
of various Sugar Factories in Mysore
State?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
The average recovery of sugar in the
sugar factories in Mysore State
during the seasons 18955-56 to 1958-59,
was as under:i—

S. Name of Recovery percent of sugar
No. facory

1955~ 1956- 1957~ 1958-

6 57 s8 9

1. Mandys . 1014 9°7I 10-40 10-24

2. Hospet . 10°16 6:58 971 9°'SI

3. Munirabad 9:26 8:S19°38 9-77

4. Ugarkhurd . 1054 II'4I I2°14 12'29
s. Kampli* 6°20 11°'19
6. Shimoga* - .. .. 7.36 9°§7

L

*Commenced crushing for the first
time during 19567-58 season,

River Training Scheme from UP.

2622. Shri Radhg Mohan Bingh: 'Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Central Government
have received in 1959 any scheme of
river training from the State Govern-
ment of Uttar Pradesh; and

(b) it so, the action taken thereon?
The Deputy Minister of Irrigation

and Power (Shri Hathi): (a). The
reply is in the negative.

(b) Does not arise
Regional Directorate (Food) Eastern

2623. Shri Halder: Will the Minister
of Food and Agriculture be _pleased to
refer to the reply given to Starred
Question No. 1415 on the 20th March,
1959 and state:

(a) whether the Employees Associa-
tion of Regional Directorate (Food),
Eastern Zone entered into an agree-
ment with the authorities regarding
duty hours, over-time allowances etc;
and

(b) whether it is a fact that the
authorities did not henour the agree-
ment and as a result discontent has
arisen again among the employees?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The question of any agreement bet-
ween the Regional Director (Food)
and the Employee’s Association on
duty hours etc. does not arise, since
the general rules and policy govern-
ing such matters are laid down by the
Government. There have been cer-
tain discussions on these and other
matters concerning conditions of ser-
vice and these were referred to the
Government who have issued appro-
priate orders where necessary.

* (b) The question of not honouring
any agreement does not arise in view
of (a) above.
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P.&T. Building, Pithorgarh

2624. Shri J. B, S, Bist: Will the
Minister of Transport ang Communica-
ens be pleased to refer to the reply
given to Unstarred Question No. 1604
on the 8th March, 1959 regarding
construction of P.&T. bwlding at
Pithorgarh and state

(a) whether 1t is a fact that the last
contractor selected for construction of
the building has backed out of the
contract and no progress 1s being
made with the work;

(b) 1if so, whether Government pro-
pose to complete the construction work
departmentally; and

(c) if so, when the work will be
completed?

The Minister of Transport and Com-
munications (Dr. P. Snbbarayan): (a)
Pithorgarh 1s situated in a hilly area
and due to transport difficulty con-
tractors are finding 1t dafficult to carry
on the work The first contractor who
was awarded the work at 10 per cent
higher than scheduled rate has de-
serted The second contractor who
was awarded the work on 37 per cent
above scheduled rate has also de-
serted The CP.WD have since got
a third contractor on the same rates
and the work 1s likely to commence
soon

(b) In view of position explamned
above the question does not arise.

(¢) As explamned above, no target
date can be given for completion of
the building at this stage Efforts are
being made to expedite the execution
of the work

Delhi Milk Supply Scheme

2625. Shri Ram Krishan Gupta:
Will the Mimster of Food and Agri-
eulture be pleased to state:

(a) whether it is a fact that the
milk supply scheme m Delh is being
further delayed;

(b) it so, the reasons for delay;

(e) the final date by whch this
scheme will be introduced;

2329 LSD.—5.

(d) whether any decision has been
taken regarding the fixation of milk
price; and

(e) if so, the nature of the decision
taken?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No.
Every effort is being made to start
supplying milk in September

(b) and (c). Do not arise.

(d) and (e). The question is under
consideration.

Godowns in Bombay State

2626. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the number of go-
downs hired by the Central Govern=
ment in Bombay state whose rent has
not yet been seitled?

The Deputy Minister of Food ané
Agriculture (Shri A. M, Thomas): Five

Designs for New Dams

Shri S. C. Samanta:
2626-A { Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether advanced designs are
adopted by the Central Water and
Power Commission for designing new
dams 1n the country;

(b) whether it 1s true that some
of the Goiernment Engineers do not
want to take advantage of these ad
vaneed designs; and

(¢) wnether 1t 15 also a fact that by
not adopling such designs our multi-
purpose projects have become more
expensive?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a). Ad-
vanced designs are adopted wherever
considered appropriate.

(b) The answer is in the negative.
{c) Does not anse.
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Town Hall Building at Agartala

26268-B. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state.

(a) the steps being taken to erect
the Town Hall Building at Agartala;
and

(b) when the actual construction 1s
Nkely to be undertaken?

The Minister of Health (Shri Kar-
markar): (a). The Scheme for the
eonstruction of a Town Hall Building
at Agartala has been approved and
a grant-in-aid of Rs 1°00 lakh has
been sanctioned by the Government of
India to the Agartala Municipal Com-
mittee.

(b) The construction work will be
undertaken by the Agartala Munici-
pal Commuttee shortly.

Superintendent, Medical Services,
Delhi

£626-C. Shri A. M. Tariq: Will the
Minister of Health be pleased to state:

(a) whether is a fact that there has
been heavy loss of Library books m
the Office of the Superintendent
Medical Services of Delhi Admimstra-
tion;

(b) if so, the extent of loss and the
steps taken to fix the responsibility:
snd

(c) the steps proposed to be taken
to stop such losses?

The Minister of Health (Shri Kar-
markar): (a) to (c). Information 1s
being collected and will be laid en
the Table of the Sabha in due course

Superintendent, Medical Services
Delhi

2626-D. Shri A. M. Tariq: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that g large
quantity of medicines in the stores
under the Superintendent, Medical
Services, Delhi Administration has
gone waste since 1957 so far;

(b) if so, the extent of loss sus-
tained and the reasons therefor; and

(¢) the steps taken by the Delhi
Administration to check such wastage?

The Minister of Health (Shri Kar-
markar): (a) to (c). Information I»
being collected and will be laid on the
table of the Sabha in due course.

STATEMENT CORRECTING REPLY
TO UNSTARRED QUESTION
No. 1826 DATED 12-3.1959

The Deputy Minister of Rallways
(Shri Shahnawag Khan): I beg to lay a
statement on the Table of the House
correcting the reply to unstarred
question no 1828 dated 12-3-1959

STATEMENT

The total number of persons re-
cruited (Schedule Tribes) up-to-date
since the passing of the order refer-
red to m part (a) on all Railwayg (in
the Railway Protection Force is 221
and not 142 as originally supplied.)

12 hrs.
MOTIONS FOR ADJOURNMENT
ALLEGED ATTACK ON PROCESSION

Mr. Deputy-Speaker: I have received
notice of an adjournment motion by
Shn Punnoose and Shn Warior. Is it
something of very urgent public
importance?

Shri Punnoose (Ambalapuzha): Yes;
it 1s a very important matter

Mr. Deputy-Speaker: When did it
happen?

Shri Punnoose: On the 7th instant
and reported in today's papers. I have
received telegrams from that area.

Mr. Deputy-Speaker: It happened
on the 7th and 1t was reported in the
papers of the 8th also.

Shri Punnoose: No, Sir; it came in
today’s papers. There was a meeting
and a procession organised in
Mavelikkara, a place in Alleppy Dis-
trict, to receive Shri E. M. S. Nam-
boodripad, ex-Chief Minister.
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Mr. Deputy-Speaker: I only want to
Mwow how we can take it up as an
adjournment motion. I quite gee it is
wvery unfortunate, but the thing is, one
incident has happened there with
regard to one particular individual,
Rowever important he might be; we
know he is important, we do respect
Rim, but the question is whether that
ean be a subject-matter of an adjourn-
ment motion in Parliament.

Shri Narayanankutty Menon
@Mukandapuram): This is the fourth
‘mcident in the course of a week.

. Mr, Depaty-Speaker: Even if it is
the fourth one, then too, it cannot be
the subject-matter of an adjournment
motion. Whether the Parliament
should spend its time......

Shri Punnoose: It is not a question
of the importance of the person con-
cerned. There was an attack on the
procession and many people were
imjured. My information is 50 people
bave been admitted to the hospital and
10 people, including women and
shildren are missing. Violence still
eontinues, Shri A. K. Gopalan, a
Member of this House, visited the
Mavelikara hospital yesterday along
with some of his friends. His car was
attacked and he received minor
injuries. His car was seriously
damaged. This was not unanticipated,
It was expected, the police knew it,
but they failed to protect the people.
A large number of ruffians headed by
Jocal Congressmen attacked the pro-
oassion.

Shri Narayanankutty Menon: There
. s one more point......

Mr. Deputy-Speaker: The hon. Mem-
ber has not given that notice. I have
mlled one of the two signatories to
fhis motion.

Shri Narayanankaity Menon: It is a
wvery important matter, because this is
e fourth successive meeting on which
attacks have taken place, After the
second attack, the Governor called a
oconference of all the political parties
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and he made a specific request to the
political parties that they should issue
a public statement that their followers
should refrain from resorting to violent
attacks on the processions and meet-
ngs of other parties. The Communist
Party immediately agreed to issue the
statement, but the Congress and the
P.S.P. said, “We are not prepared to
sissue statements”. Immediately after
that, on every procession and meeting
organised to receive the ex-Chief
Minister, attacks are going on. In
spite of the fact that the police know
it, they are not on the spot. This is
the trouble.

shri Tyagi (Dehra Dun): May I sub-
mit that the convention in the House
with regard to adjournment motions
for 20 or 30 years has been that at this
stage only the merits of the question
are examined, whether it is of urgent
public importance, etc. and no details
of the case are put before the House.
This party suffers because ultimately
the adjournment motion is rejected,
but the other party put their case and
their allegations before the House. It
comes before the public, but we get no
chance to reply to it. :

My point of order ig that at this
stage only the merits of the question,
ag far as the rules are concerned, are
to be examined. If any Member has
to give any details of the case to
justify the adjournment motion, it
must be based on some information
printed or published and not on
personal information. That has been
the custom here for a long time.
(Interruptions).

Shri Braj Raj Singh (Firozabad):
Can any Member give direction to the
Chair, Sir?

Mr. Deputy-Speaker: [t is not a
question of direction by a Member to
the Chair. But has not every hon.
Member the right to give his obser-
vations or his explanation and then
ask the Chair to take a decisien?
Every hon. Member has got that right
and therefore 1 allowed him.
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Shrl Goray (Poona). The PSP. has
been mentioned 8o, shall I not make
my submission”

Mr. Deputy-Speaker: He hag not
referred to what has been done by the
party

Shri Goray: He said that we refused
to sign the declaration I want to say
why we refused to do it

Mr. Deputy-Speaker: I am not at all
concerned with whether any party
signed 1t and the others have not
That 1s not the question before us
The only thing that I am at present
required to decide is whether I am
going to give my consent to this
motion and whether 1t 1s to be admit
ted as an adjournment motion So far
as this case 1s concerned,—be it
violence—even 1if 1t be one of a series
and two or three incidents might have
happened earlier also, even then the
police has to take action on that The
court also has to adjudicate on that if
there has been something worth
adjudication Therefore by a discus-
si1on here we will be rather prejudicing
all those things that are to come later

Moreover, I do not think Parlhament
18 Justified 1n  discussing  individual
cases of such assaults or disturbances
Therefore. for these reasons, T with
hold my consent

Some Hon. Membersg rose—

Mr. Deputy-Speaker- The point that
has been made by Shr1 Tyag is that
the preliminary observations should
be confined only to trying to see
whether consent should be given or
not Otherwise, the whole adjourn-
ment motion 1s discussed here and the
whole objective 1s frustrated What
s the need of consent being given if
the adjournment motion also 18 to be
discussed?

We proceed to the next item Papers
to be laid on the Table

Aulxcxzp Trounlz IN Naear-Twssy
Bonpsr

Raja Mahendra Pratap rose—

Mr. Deputy-Speaker: Order, order
1 have gone to the next item

Raja Mahendra Pratap (Mathurs):
I respect the Chair, but what I mean
to say is this Qur frontier is very

. mnportant

Mr. Depaty-Speaker. I know that
and I have sent him the reply what 1
thought was proper that it 15 not a
definite matter Therefore 1t cannot
be raised here

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru)- I do not know 1f I would be
in order after what you have said
about Raja Mahendra Pratap’s motiom
to give two or three facts which he
may not know There are no Indian
soldiers there to begin with There 8
no report of any trouble from there

Some Hon Members: From where?

Shri Jawaharlal Nehru- Nepal-Tibet
border There are some check-posta
under the Nepalese Government con
trol where for some little time past
Indian policemen at the request of
the Nepalese Government were sent
to function and train others there
And they will be called back as soon
as 1t 1s over They were under the
control of the Nepal Government
Anyhow, there are no soldiers So,
the whole basis of the argument of the
hon Member 1< not correct

1210 hrs
PAPERS LAID ON THE TABLR

FURTHER DOCUMENTS EXCHANGED BEY~
WEEN GOVERNMENTS OF INDIA AN®
CriNA
The Prime Minister and Minister

of External Affairs (Shri Jawaharisl

Nehru): T beg to lay on the Table &

copy of further documents exchanged

between the Governments of India and

China 1n continuation of the White

Paper laid on the Table on the Tt}

September, 1859 [Placed in Library,

See No LT-1603]59)
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Shri Braj BRaj Siugh (Firozabad)
Miy I say something?

Shri Jawaharial Nehru: I have not
finished yet It was my intention to
lay anather paper, that 1s, Premuer
Chou En-lar’s letter, which was del
vered to us yesterday afternoon It
hag already almost wholly appeared
in the press, but I thought 1t would be
better for me, as I am not ready with
it now, to do 1t perhaps the day after
fomorrow or so

Then, the other day in this Houst
some hon Members expressed the
wish to see some maps Now I hope
to place thcse maps somewhere I do
not quite know what will be the best
course for hon Members to look at
the maps It i1s very difficult for
Parliament to lovk at maps

Shr1 Goray (Poona) My submission
was that 1t should be kept in the
Central Hall .

Shm Raghunath Singh (Varanasi)
In the Library

Mr. Deputy-Speaker. Let 1t be put
m the Library

Shri Jawaharlal Nehru. I can place
them in the Library I am prepared
to place them 1n the Central Hall for
a little while and then to send them
to the Library Both Houses are
mterested 1n the maps

Dr. Ram Subhag Singh (Sasaram)
The Central Hali would be better

Shri Jawaharlal Nehru: In regard
to these maps, some can remain
permanently 1n the Library But there
are one or two Chinese maps of which
we have got only one or two copies
So, I should hike to have them back
after the Members have seen them

Mpr. Deputy-Speaker: For some time
they may be left there and then they
can be withdrawn

Shri Tyagl'(Dehra Dun) It may be
put on the notice board
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Shri Surendranath Dwivedy
(Kendrapara): I want to know whe-
ther Indian maps showing the places
occupied by the Chinese are gomng to
be placed in the Library or only the
Chinese maps under circulation

Shri Jawaharlal Nehru: Both maps
will be there

Shri Ranga (Tenali) May I ask for
a4 plece of information? This new
claam made by the Chinese Prime
Minister, Mr Chou En-lai, for such a
large area of our territory, has it ever
been made earhier and, if so, when
was 1t brought to the notice of our
Government? Or 15 1t now being
made afresh and the Government had
no information at all that they were
hikely to make this demand”

Shri Jawaharlal Nehrn: This 1s not
the time for me to deal with this com-
plicated question We are going to
have a debate on this 1n this House
day after tomorrow

Shri Ranga I just want the simple
plece of mformation whether this
demand has come afresh

Mr. Deputy-Speaker. That informa-
tion would also be given But the
present 1s not the proper time to go
into those things Here I might say
one thing The proposal was that the
maps might be placed in the Central
Hall But there 1s a fear, and some
friends yesterday also brought 1t to
my notice, that there are so many
strangers there

Shri S. M. Banerjee (Kanpur) CID

Mr, Deputy-Speaker: So, perhaps
they might be put in the reading
room which used to be the Princes
Chamber, instead of the Central Hall
There are a large number of strangers
who gather there and perhaps 1t would
not be advisable to allow all of them
to have a look

Shrl Jawaharial Nehrn: If I may
so respectfully submit, may I say in
answer to Professor Ranga that if he
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{Shri Jawaharlal Nehru]

studies the White Paper fairly care-
fully, he will find a good deal of
material to answer his question? Also
Premier Chou En-lar's letter and the
subsequent papers I am going to
place

Raja Mahendra Pratap (Mathura)
The Prime Minister has kindly taken
notice of my adjournment motion So
I thank the hon Prime Minister

Shri Tyagi: May I make a sugges-
tion® My hon friend has demanded
maps made by India, by our Govern
ment, showing what parts have beea
taken possession by us I suggest that
it 1s not very fair to make the Gov-
ernment committed to lines etc like
that I can understand old maps
being put in the Labrary for exhibi-
tion But to ask for maps about new
commitment made by the Govern-
ment, new lineg etc, that will not be
very fair

Mr Deputy-Speaker. Order, order,
Government would consider 1t

Shri Jawaharlal Nehru. There 1s
no question of commitment by any-
body 1 shall place m the Library
the Chinese maps But presumably
nobody there will understand that
smap 1t 1s 1n Chinese character, this
and that It will be difficult for them
to understand it even unless there
1s somebody else to explain

Shri Tyagi: Why not give uy
lecture®

Shri Jawaharlal Nehru: I shall place
a copy of a map prepared by us,
reproducing in that what the Chinese
say We do not commit anything in
that We simply reproduce the
Chinese map of border territory We
mark in that map, as desired, the
names of the passes which are refer-
red to 1n our treaty as well as such
names ag have come up here like
Longju and Mgyitun etc Those
places have been marked there

SEPTEMBER 10, 1959 laid on the Tadls 75t

ACTION TAKEN BY GOVEANMENT ©ON
ASSURANCES

The Minister of Parlamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gov-
ernment on various assurances, pre-
mises and undertakings given by the
Ministers during the various sessions
of Second Lok Sabha*

(1) State No I Eighth Sessiom,
1959 [See Appendix IV, am
nexure No 76]

(1) Supplementary Statement Ne
VII Seventh Session, 1959, [See
Appendix 1V, annexure No 7A}

(1) Supplementary Statement No
XI Sixth Session, 1958 [See
Appendix IV, annexure No 78.]

(iv) Supplementary Statement Ne
XIII Fifth Session, 1858 [See
Appendix IV, annexure No 78}

(v) Supplementary Statement No
XXII Fourth Session, 1957 [See
Appendix IV, annexure No 804§

(v1) Supplementary Statement No
XXII Third Session, 1857 ([See
Appendix IV, annexure No 81}

(vi1) Supplementary Statement No
XXVIII Second Session, 1957
[See Appendix IV, anhexure No
82)

RePORT OF SHIP REPAIRs ComMMITTR®

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay om
the Table a copy of the Report of the
Ship Repairs Committec [Placed »m
Library See No LT-1611]58()

AMENDMENTS TO FERTILIZER (CONTROI)
ORDER

The Deputy Minister of Agriculture
(Shri M V. Krishnappa): I beg to lay
on the Table, under sub-section (@
of Section 3 of the Essential Commo-
dities Act, 1855 a copy of Notfication
No GSR 986 dated the 28th August,
1959, making certain further amend-
ments to the Fertilizer (Control)
Order, 1957 [Placed wm Library, See
No LT-1612/59.]
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to Starred Question No 29
AMENDMENT TO ANDHRA PrADEZSH RicB
(INFOXMATION, INSPECTION AN® Sxi-
20RE) OrpER

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (8) of section 3 of the Essen-
tial Commodities Act, 1955, a copy of
Notification No GSR 1019, dated the
5th September, 1959 making certamn
amendment to the Andhra Pradesh
Rice (Information, Inspection and
Seizure) Order, 1958 ([Placed n
Library See No LT-1613|59]

FiNanciar  CommrrTezs, 1958-59 (a

Revizw)

Secretary: I beg to lay on the Table
a copy of the ‘Financial Committees,
1958-59 (A Review)’

MESSAGE FROM RAJYA SABHA

Secretary. Sir, I have to report the
following message received from the
Secretary of Rajya Sabha —

‘In accordance with the provi-
sions of rule 87 of the Rules of
Procedure and Conduct of Busi
ness 1n the Rajya Sabha, I am
directed to enclose a copy of the
Miscellaneous Personal Laws
(Extension) Bill, 1959, which has
been passed by the Rajya Sabha
at ity sitting held on the 7th
September 1959

BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary 1 lay on the Table of the
House the Miscellaneous Personal
Laws (Extension) Bull, 1959, as passed
by Rajya Sabha

—mca——

CORRECTION OF ANSWER TO
STARRED QUESTION NO 219

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): Sir,
while replying on the T7th August,
1959, to supplementary questions
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(Amendment) Bill

ansing out of Starred Question No.
219 by Sarvashn Assar and Pahadia
and Shrimat: Ila Palchoudhuri regard-
ing foodgramns from USA, I had
stated “50 per cent will be under
Indian Flag vessel and the rest under
vessels of their flag” in answer to a
supplementary question by Shr1 Assar
whether all the goods will be brought
to India by Indian ships or by foreiga
ships

The correct reply to this supple-
mentary question should have been:

“50 per cent will be under non-
US flag vessels and the rest
under vessels of their flag”

Shri Tangamani (Madurai) With
your permission, may I put a question®
How much out of these 50 per cent.
of the foodgrains imported to India
from USA 1s carmed by Indiam
vessels, that 1s vessels carrying Indiaa
flags?

Shri A M Thomas ] have not got
the exact information here I only
wanted to correct the earlier answer
to say that under PL 480 50 per cens.
would be carried by ships flying thei
flags

Shri Tangamani. Out of the other
50 per cent, how much will be Indian®

Shri A. M. Thomsas., I cannot say
that now

Mr. Deputy-Speaker We will now
take up the next item

12118 hrs

CRIMINAL LAW (AMENDMENT)
BILL

The Minister of Law (Shri A. K.
Sen) I beg to move

‘“That the Bill further to amend
the Criminal Law Amendment
Ordinance, 1944, ag passed by
Rajya Sabha, be taken into con-
sideration ”
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[Shri A. K. Sen)

This is reslly a consequential amend-
ment to an Ordinance which was
passed in the Defence of India Act
days. Under the Government of
India Act, an Ordinance was passed
called Ordinance No. 38 of 1944, en-
abling expeditious attachment of pro-
perty procured by contractors hav-
ing contracts with Government by
dishonest means, namely, bribery,
criminal breach of trust and so on.
Thaet Ordinance had provided the
duration of the period of attachment.
At that time, the hon. Members will
recall, the Supreme Court was not in
existence and, therefore, there was no
criminal court of appeal like the
Supreme Court. The final court of
criminal appeal was the High Court.
Therefore, the period of attachment
was designed to be made co-exten-
sive with the pendency of proceed-
ings in the High Courts so that im-
mediately after proceedings in the
High Court terminated attachment
also terminated. Now whut happen-
ed was that under tha Ordinance
several prosecutions were launched.
Some of them are still proceeding.
One ended in conviction of the ac-
cused to fourteen years imprisonment
and also penalty which was recover-
able out of the attached property
attached under the Ordinance. The
High Court on appeal set aside the
order of conviction on a technical
ground, namely, that there was a
misjoinder of charges.

Now, there was an appeal preferr-
ed to the Supreme Court on a certi-
ficate granted by the High Court it-
self. But as the original Ordinance
did not provide for the attachment to
continue even after the termination
of High Court proceedings difficulties
have appeared which will also appear
in regard to the other prosecutions
which are pending because under
the Ordinance, as hon. Members will
see from the extracts annexed to the
Bill——they are extracts from the Ordi.
nance itself—the duration ot the
attachment pending the proceedings
in the High Court is specified. The
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proceedings in the High Court are
also specified there in section 2,
clause (2) of the original Ordinance,
namely,—

“vu) where such proceedings are
taken to the High Court,
whether in appeal or on rovi-
sion, the date on which tho
High Court passes its final
orders in such appeal o¢
revision, or

(b) where such proceedings are
not taken to the High Court,
the day immediately follow-
ing the expiry of sixty days
from the date of the last
judgment or order of a crimi-
nal court in the proceedings.”

What we are secking to do by the
amendment 1s to include praceedings
in the Supremc Court after the ter-
mination of the proceedings in  the
High Court also within section 2, so
that the attachment may continue
pending proceedings in the Supreme
Court and 1n case the Supreme Court
restores the original order of convic-
tion the attachment may not in the
meantime get vacated and the pro-
perties may not be disposed of. In
fact, if the properties are disposed of
pending the proceedings in the
Supremc Court then the whole pur-
pose of the Ordinance will be frus-
trated as the properties will go out
of the hands of the accused and there
will be no means to recover the penal-
ties which would be restored if the
Supreme Court restores the judgment
of the original court. That is why in
section 2 of the original Ordinance
we 4are proposing the amendment
indicated in clause 2 of the amend-
ing Bill, namely,—

“For the purposes of this Ordi-
nance, the date of the termination of
criminal proceedings shall be
deémed to be—

(a) where such proceedings are
taken to the Supreme Court
in appeal, whether on the-
certificate of a High Court..™
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This is one of such cases; the other
‘cases are still pending in the trial
oourts—

“whether on the certificate of a
‘High Court or otherwise, the date
on which the Supreme Court pass-
es its final orders in such appeal; or

(b) where such proceedings are
taken to the High Court and
orders are passed thereon
and—

(i) no application for a certifi-
cate for leave to appeal to
the Supreme Court is made
t0 the High Court, the day
immediately following the
expiry of ninety days from
the date on which the High
Court passes its final orders;”

Then, in cases where leave to appeal
has been refused by the High Court,
the date is fixed and where a certi-
ficate for leave to appeal has been
granted by the High Court but no
appeal is lodged in the Supreme
Court, it is fixed as the day immedia-
tely following the expiry of thirty
days from the date of the order grant-
ing the certificate. Then, it provides—

“Where such proceedings are not
taken to the High Court, the day
immediately following the expiry
of sixty days from the date of the
last judgment or order of a crimi-
nal court in the proceedings.”

In fact, I now find that immediately
after the setting up of the Supreme
Court under our Constitution and in-
vesting the Supreme Court with
criminal appellate jurisdiction, both
under articles 134 and 136 of the
Constitution, we should have really
amended Ordinances like this where
the duration of the proceedings taken
under the Ordinance was made co-
extensive with the duretion of the
proceedings in the High Courts
because after the Supreme Court
haté Been superimposed it is neces-
sedy that the attachment proceedings
shiiild continte during the pendency
of ‘ths ‘Supféme Court proceedings

and pending final determination of the
matter by the Supreme Court.

The difficulties have now come to.
the forefront and it has now became .
necessary to amend the Ordinance.
Therefore I submit that it is a mea-
sure which is absolutely necessary:
for safeguarding the properties under:
attachment from being alienated.
pending the proceedings in the Su-
preme Court not only in the particu-
lar case concerned but also in all the
other cases which are pending trial’
under the Ordinance. I, therefore,
submit that this motion be accepted.

Mr. Deputy-Speaker: Motion mo;-
ed:

“That the Bill further to amend..

Shri Mahan!y (Dhenkanal): Sir,.

Mr. Deputy-Speaker: 1 am antici-
pating that. But let me first place
the motion before the House.

Shri Mahanty: 1 am raising a point
of order that we should not proceed
with this Bill any further. Out of
sheer courtesy we have listened to
the hon. Law Minister. My humble-
submission is......

Shri A. K. Sen: A point of order-
does not show courtesy to anyone.

Shri Mahanty: I said that out of
sheer courtesy we have heard the
hon. Law Minister without interrup-
ting him. The point of order is that
we cannot proceed further...... ’

Mr. Deputy-Speaker: But let the
motion be placed before the .House
first. I will then ask him to raise it.

Motion moved:

“That the Bill further to amend
the Criminal Law Amendment
Ordinance, 1844, as passed by
Rajya Sabha, be taken into consi-
deration.”
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Shri Mahanty: I do not wish to
speak on the Bill. My point is merely
& point of order I should better pre-
face 1t with a remark I am aware
that you have been pleased to rule
time and again that the ultra wires or
intra vires nature of a piece of legis-
lation may not be considered by you
You do not take the responsibility for
it But

Mr. Deputy-Speaker: That apart,
the same point of order was raised by
the hon Member the other day

Shri Mahanty: The same point of
order was raised, but unfortunately
there was no satisfactory reply to 1t
because the hon Law Minister did
not prefer to reply to those pomnts

Shrli A. K. Sen. Which one®

Mr. Deputy-Speaker: He 1s comung
1o that

Shri Mahanty. That was i regard
10 the International Monetary Fund
Bill with which the Government came
to amend an Ordinance by legisla
tion

Now, my point of order comes
under articles 372 of the Constitution
It comes under article 372(2) The
fact remams that here by this legisla-
tion the Government 1s seeking to
amend an Ordinance which was
passed 1n the year 1944, that 1s, three
years before India attained independ-
ence

Shri A. K. Sen Article 72 did yos
say”?

Shri Mabaaty. Article 372(2)

This Ordinance was enacted under
‘the India and Burma (Emergency
Provisions) Act, 1940, which means
that 1t takes away the limitation

Shri A, K. Sen: It 1s not 1940 It 1s
1946 It 1s a misprint

Shri Mahanty: That 183 1mmatenal
for my purpose

(Amendment) Bill 9518
Mr. Deputy-Speaker: He 15 enly

correcting it

Shri Mahanty: I thank hiun for the
correction But that 13 immaterisl
for my purpose

What I am trying to submit i1s that
there are two very significant aspects
of it The first 1s that this Ordinance
was enacted under the India and
Burma (Emergency Provisions)
Act, 1946, which takes away the lmmi-
tations imposed on these Ordinances
by sechion 72 of Schedule IX
of the Government of India Act, 1985,
namely, that they have to be ratified
within a period of six weeks The
India and Burma (Emergency Provi-
sions) Act takes away that hmtation
That 1s number one That pomnt has
to be remembered Therefore i1t con-
tinued to be a valid piece of legisla-
tion It was a valid piece of law
sven though it was an Ordinance and
1t was not ratified subsequently But
then on the 27th January, 1950, that 1s,
a day after the Indian Constitution
came nto force 1t was provided under
article 372(2) of the Constitution
that—

“For the purpose of bringing
the provisions of any law in force
in the territory of India into
accord with the provisions of this
Constitution, the President may by
order make such adaptations and
modifications of such law, whether
by way of repeal or amendment,
as may be expedient” etc

Now, my submussion 18 that even
though 1t continued to be a vahd
picce of legislation after the 26th
January, 1950, this law has not been
brought in accord with the provisions
of the Constitution, namely, article
123 of the Constitution, because Parha-
ment has never ratified it Secondly,
the President has also that power te
bring any valid piece of legislation
into accord with the provisions of the
Constitution only for a period of three
years You may kindly see article
872(8) whish says:
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“Nothing in clause (2) shall be
deemed—

{a) to empower the President to

make any adaptation or modi- "

fication of any law after the
expiration of three years from
the commencement of this
Constitution;”

‘Therefore here 18 a legislative enor-
maty that 1s being perpetrated. Gov-
ernment should have come to this
House m 1950. They could have come
i 1951, or m 1952. They have waited
for these long, long years. Now,
because some flaw has been detected
somewhere, what they are going to do
is that they want to amend the ordi-
mance by a piece of legislation, which,
I maintain, at least the Constitution,
according to my humble understand-
ing, does not empower the Govern-
ment, much less this House

It 1s true we cannot consider the
ultra vires or wntra vires nature of the
Constitution, but your power is limit-
ed within the four corners of the
Constitution You reign supreme in-
side this House, but you reign supreme
within the four corners of the Con-
stitution

Since this does not fulfil any of the
provisions of article 8372 of the Con.
stitution and since Government 1s
seeking to amend an ordinance by a
prece of legislation, I mamtain it 1s
1llegal, 1t is a piece of legislative en-
croachment into all the accepted
canons of the Constitution There-
fore, this should be referred back and
we should not proceed any further
with this Bill before this pont is dis-
posed of

Shri Sadhan Gupta (Calcutta
East): May 1 say something on the
point of order? I think the point of
order is based on a little misunder-
standing of the scope of the ordinance-
making power and also of the scope
of article 872(2) The ordinance was
made, not under the Defence of India
Act as the hon. Law Minister put it,
but under the Ninth Schedule to the

BHADRA 19, 1881 (SAKA) (Amediment) Bill 720

Government of India Act 1935, which
re-enacted certamn provisions of the
previous Government of India Ast.
Under that schedule.
»
Shri A K. Sen: I did not say 1t was
done under the Defence of India Act;
I said it was done in the Defence of
India Act days.

Shri Sadhan Gupta: You also sald
this Look into the proceedings.

Shri A. K. Sen: I mught have made
a mustake, because the ordingnce it-
self says 1t was done under section 72
of the Ninth Schedule.

Shri Sadhan Gupta: Under section
72 of the Ninth Schedule there was
no question of ratification by any legis-
lature. The ordinance could be made
and it remamed in operation for six
months and could be extended for six
months on each occasion.

Now, the India and Burma (Emer-
gency Powers) Act did away with the
lImitation of six months in the case
of certain ordinances and made it
permanent So under article 372 it is
the very first clause, the hon. Member
will find, that it keeps m force all
laws which were in force previous to
the coming into being of this Consti-
tution on 26th January 1950. There-
fore that ordinance remained in force.

Now the question 1s whether it
should have been brought in, into con-
formity with article 123 of the Consti-
tution, and submitted for ratification
of the legislature. In my submission
that 1s not the intention of article
872(2); because, article 872(2) really
was mtended for adapting the laws
10 the new situation created by the
Constitution One or two examples
will suffice for this. For instance, in
most Acts there were provisions about
the power of the “provincial Govern-
ment” for doing something. Now,
after the coming into operation of
the Constitution, there was no longer
any provincial Government; there
were State Governments. Therefore,
for the words “provincial Govern-
ment” the words “State Government*
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bad to be substituted. Similarly, other
changes had to be made in view of
the coming into being of the Constitu-
thn, That is why article 372(2) pro-
vided that adaptations must be made
in the laws which remained in force
after the operation of the Constitution
and fixed a three year term. And I
take it that in the course of the three
years whatever was necessary—in the
ordinance itself or adaptation, if any-
thing was necessary—must have been
done. It was done in the case of the
other laws, for instance in the case
of the Indian Penal Code and so on.
That must have been done.

Mr. Deputy-Speaker; Wherever it
‘was necessary it ought 1o have been
daone, not that it was :ncumbent and
in every case it was to be done.

Shri Sadhan Gupta: It has been
done. ..

S8hri A. K. Sen: It has been done,
Sir.

Shri Sadhan Gupta: The question
here 1s whether it was necessary to
provide for ratification. In my sub-
mission it was not, because it was not
an ordinance made under article 123
of the Constitution but it was an ordi-
nance made under section 72 of the
Ninth Schedule to the Government of
India Act which did not provide for
ratification. And an ordinance madec
under section 72 of the Ninth Schedule
need not be brought up for ratification
under article 128 of the Constitution.
So I submit that the Bill is perfectly
competent and may be proceeded with.

Shri A, K. Sen: I am very obliged
to Shri Sadhan Gupta who has said
exactly what I was going to say and
who has also corrected a mistake, if
I had made one, namely if I had given
the impression that this ordinance was
passed under the Defence of India Act.
It wes not. It was done under sec-
tion 72 of ‘the Government of Indis
Act, after the declarstion of emer-
gewy.

(Amendment) Bill. 7522

Frankly speaking, I have not been
able to understand the poinits raused
by the hon. Member Shri Mahanty.
But so far as I have been able to follow
him I shall answer his objections. His
first objection is that it is really an
ordinance, which requires ratification
by the President, after the commence-
ment of the Constitution. Well, let us
clear that ground first because in my
submission that objection really arises
{from a few misunderstandings on the
position regarding this ordinance and
also on the position regarding ordin-
ances promulgated by the President
under article 123 of the Constitution

This ordinance originated as an
ordinance under section 72 of the
Ninth Schedule to the Government of
india Act It would have ceased to
be operative after six months from the
official declaration, at the end of the
emergency, under the Government of
India Act, like many other ordinances
which were passced during the Defence
of India Act days under section 72 of
the Ninth Schedule to the Government
of India Act., But because many of ’
these ordinances were rtegarded as
being ugeful, it was thought necessary
by the British Parliament to pass an
Act continuing these ordinances even
after the expiration of the period of
emergency under section 72 of the
Ninth Schedule to the Government of
Tndia Act.

Shri Naldurgkar (Osmanabad)
There is no period of emergency but
a period of six months from the date
of the promulgation.

Shri C. R, Pattabhi Raman (Kumba-
konam): It was amended between
1940 and 1946,

Shri A. K, Sen: Let us not go into
the whole history of it. The hon.
Member may take it from me that
that is the correct position, And there
has to be an official declaration at the
end of the emergency. It was done
in 1946 -and the name of the Act
which made it a permanent measure
was the India and Burma (Emergency
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Provisions) Act, 1948 by which many
of .the ordinances passed under see-
tion 72 of the Ninth Schedule to the
Government of India Act were virtual-
ly made permanent measures. It re-
quired an Act of Parliament because
under the Government of India Act
it was not possible to make it perma-
anent by a law passed by the Indian
Legislative Assembly in those days.
Thereforc a British Act was neces-
sary to make this a permanent statute,
though it still went on under the name
of ordinances. This is one of those
ordinances which became permanent
measures under the India and Burma
(Emergency Provisions) Act of 1946.
So that, when the Indian Independence
Act of 1947 came, they were continued
in operation by virtue of the Indian
Independence Act which continued in
operation the existing laws. And, after
the commencement of the Constitu-
tion, by means of article 372(1) this,
along with other ordinances made per-
manent, were continued in operation
even after the commencement of the
Constitution.

The position of these measures was
that they were permanent statutes in
our statute-book. They might have
been called ordinances or by some
mher name. They were not, let us be
clear, ordinances passed, after the
commencement of the Constitution, by
the President under article 123, The
Constitution is not retrospective but
prospective. An ordinance under
article 123 requiring ratification could
only be passed after the commence-
ment of the Constitution, which was
26th January 1850. Thercfore this
was not an ordinance of that species
at all. It did not require ratification.
There was no question of the Presi-
dent ratifving it. The scope of adap.
tation under article 372(2) is quite
well understood. Adaptation must be
one which is warranted by the neces-
sity of modifying the language of the
statute which is continued in opera-
ton, statutes which were in operation
‘before the Constitution, so as to fit in
with the political and governmental
structure of the Constitution,

Shri Mahanty: Will the hon. Minis.
ter kindly interpret the meaning of
the words ‘the provisions of this Con-

-stitution?

Shri A. K. Sen: It means all the
provisions.

Shri Mahanty: The provision is
article 123. It is not a political struc-
ture here; we are not concerned with
any political structure,

Shri A. K. Sen: With due respect
to the hon. Mcmber, I must say that
1 have not been able to follow him.
Perhaps, it is my fault, but I think the
matter js as clear as crystal, so far
as we are concerned, that there is no
question of ratitying an ordinance
which is a permanent measure. There
is a question of adapting it, no doubt
because as Shri Sadhan Gupta has
rightly pointed out, you will find that
the original ordinance contained pro-
visions like:

“Tt extends to the whole of British
India....”. There is no British India
after the Constitution. So, that was
adapted and struck out. Further, it
read:

“.... and applies to British
subjects and servants of the
Crown.”.

That was struck out, because there
were no servants of the Crown and
no British subjects, after the Consti-
tution. Then, the words Provincial
Government’ occurred. Those were
struck out by the 1950 Adaptation
Order and also by the Act of 1951, and
the word ‘State’ was substituted. That
happened with regard to adaptation of
most of our Acts before the Constitu-
tion. This too suffered adaptation, as
it must, after the Constitution. But I
do not know how clause 2 of article
372 is relevant for this purpose. With
adaptations made under the Adapta-
tion Order of 1950 and Act 13 of 1081,
this Ordinance has stood as-it is to-
day. How can we amend it, if we
want to amend it? It is a permanent
measure. It can be amended only by:
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two processes, either by an ardinance
passed by the President or by an Act
of Parhament So far as passing an
ordinance by the President 1s concern-
ed, that 1s out of the question, because
the Houses are in session, and nor-
mally we do not amend any perma-
nent measure by an ordinance unless
1t 18 absolutely necessary Therefore,
the only other method 15 to amend 1t
by an Act of Parhament, and that 1s
precisely what we are seeking to do

Therefore, I submit with due res-
pect to the hon Member who has
raised the point of order, that Jus
point 1s hardly of any substance

Mr, Depuly-Speaker The other
day also, the hon Member had raised
the same point Then too, I had decid-
ed that there was no force in his
paint of order

It 13 agreed that this was not an
ordinance under article 123 which
required ratification or the passing of
an Act by this Parliament It was
really an ordinance under section 72
of the Ninth Schedule of the Govern-
ment of India Act, and then the
British Parhament had passed an Act
which has been referred to

The confusion arises when 1t s
named ordinance That creates a
misunderstanding, and the hon Mem
ber has that 1n his mind, and he asks,
if 1t 13 an ordinance, how 1t can be
replaced by an Act of this Parliament,
because it ought to have ceased long
ago But as has been just now argued
by Shm Sadhan Gupta as also by the
hon Law Mnister, it was a regular
statute on our statute-book, though
they had named 1t as an ordinance, yet
it was a regular law on our statute-
book and not an ordinance which
ought to have been ratified by any

Jegislature

‘Therefore, today, what we are doing
is this, we are not amending any
ordinance passed under article 128 of
this Constitution, but a regular statute
hat is slready on our statute-book, ang
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that 1s perfectly justified and authoris-
ed, and we can do it 8o, I see no
force in that point of order

Shri Sadhan Gupta. I rise to sup-
port this Bill for obvious reasons The
main reason which has prompted this
Bill 1s to keep alive a certain ordinance
which as you have just pointed out,
and as the Law Minister has pointed
out, was made part of our statute-
book by an Act of Parliament of the
UK The reason for keeping alive
that ordinance was that certan Gov
ernment officials by devious means
had amassed a large fortune, taking
advantage of the war situation

The Statement of Objects and Rea-
sons attached to this Bill refers to *he
Burma Government which was func
tioning from Simla in those days 1
know of cases where there was a
Burma refugee organisation, and laig¢
sums of money were misappropriated
by different persons, each particular
accused musappropriated lakhs of
rupees, one particular accused had
misappropriated possibly about Rs 7@
lakhs to Rs 80 lakhs I do not know
the amount involved in the ca.r r»
ferred to in the Statement of Objects
and Reasons But the cases would n
volve fairly large sums of money,
which Government officials had been
able to secure by corrupt means, tak-
ing advantage of the position v
which they were placed and the
emergency situation which had arisen
in those days

It 1s but fair to the country and 1t is
but proper that this kind of improper
gains, to put 1t very mildly, should be
seized and should not be allowed to
be enjoyed by the persons who made
them

The difficulty arises, as the hon Law
Mimister has explained, because the
ordinance as i1t then stood only con
templated the High Court ag the end
of the proceedings, and naturally sc,
because except in rare cases, i1 those
days, there was no appeal beyond the
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Migh Court; of course, there might
have been an appeal to the Privy
Council, but that was very exceptional
and in criminal cases, the Privy Coun-
all rarely entertained any appeal and
80, apparently that was not thought
of Now, the High Court proceedings
were taken as the final proceedings,
and, therefore, the provision was made
that the attachment would terminate
when the proceedings terminated in
the High Court That would mean
that when the High Court had decided
the matter and set aside the conviction,
the attachment would end, and if the
attachment ends, then the accused
persons would be 1n a position to dis-
pose of their property, and, therefore
they would secure and take possession
of the property dispose of the pro-
perty and get the advantage of the
gains they had made That must be
prevented We have now an appeal
0 the Supreme Court, and appeals
might be admitted, because as a matter
of fact criminal appeals are admitted
more readily by the Supreme Court
than by the Privy Council, so, 1if 1t 1s
admitted and ultimately, the convic-
fion of the accused persons 1s upheld
the conviction that might have been
oerdered by the trial court is upheld
then 1n such a case, 1t would be the
height of anomaly to enable them to
dispose of the property The penal
ties would not be recovered and they
would be all the better for the corrup-
tion they had perpetrated while they
were n office It 1s to prevent this
eventuality that this kind of Bill be
comes necessary Therefore, there are
no two opinions as to the necessity
of the Bill, there cannot be two opin-
wons as to the necessity of enacting 1t
and keeping alive the provisions of
the Ordinance

But some ancillary questions arise
Now, what 1s the reason for the great
delay 1n the cases? As a lawyer, I
ean quite appreciate that there may
®e certain reasons for prolonging a
case even for, say, 7 or 8 years It
is, of course, a httle unusual in cn-
minal matters, 1t 13 quite usual 1
cdvil matters In my personal case,
for instance, one swit which I had
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mstituted 1n 1945 ended only abeut a
month or two ago This happens.
But 1n criminal cases, 1t 15 & little un-
usual to have such protracted pro-
ceedings

This Ordinance was promulgated in
1944 and I take 1t the Burma Govern-
ment had shifted to Burma about that
time—may be a hittle later, about
1945 or 1946, I am not sure of the
date 13 years have passed since
then The immediate necessity for
bringing this Bill before us relates to
something which happened when the
Burma Government was functioning
in Simla—if | have not misunderstood
1t  What 1s the reason why for 13
years this prosecution had not con-
cluded” There may be good reasons
But prima facie, 1t seems to be =a
very unsatisfactory state of affairs,
and I am sure the hon Law Minister
will explain how this kind of thung
could take place, how many such pro-
ceedings are still pending and for
what number of years, and what has
been responsible for holding up these
proceedings so long Normally, I
should think that before the coming
into operation of this Constitution, uil
these proceedings should have been
finished But what 1s the reason that
all these proceedings have been delay-
ed?

I hope a satisfactory answer will be
given so that we know where we are,
and we know whether anyone 15 to
blame and if so, who, or whether
anyone 18 not to blame With these
words, I again support the Bill and
hope the House will accept 1t

Shri Mahanty Normally I would
not have paid much attention to this
Bill had not its genesis been of a
very peculiar character, the more so
when this entire legislation 1s being
enacted today to meet certamn situa-
tions which have arisen in a State
known as East Punjab whose political
background 1s too well-known to the
House

Having lListened to Shn Sadhan

Gupta, 1 came to feel as if only
contractors made money during the
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‘second world war and that too only
in the State of East Punjab. It is a
well-known fact that not only con-
tractors but many persons in many
wther walks of life have minted tons
©of money also. ‘Therefore, it is not
the ends of social justice, the ends of
-political justice and the ends of ad-
ministrative justice that are going to
be served by this kind of vindictive
witch-hunting of certain contractors.
But what ds more important in this
-case is to consider whether Parlia-
ment and legislative properiety could
mbet this kind of vindictiveness,
‘Cases were instituted and the High
Court had discharged them because
of the misjoinder of charges. Eviden-
tly, it proves that the cases were
weak. I do not hold any brief for
any contractor. But it is a well-
known fact that many people in many
walks of life have minted money dur-
ing the second world war.

Therefore, 1 would like to know
what was the genesis of this. Of
course, I may be in a minority of one.
“That does not matter, but in the fit-
ness of things, I.should like to record
my protest against this House being
asked to give its seal of approval to
& piece of legislation whose genesis 1s
80 unique in its character. We do
not know what 1s the background,
who these contractors were, what
were the charges against them, what
were the judgments on account of
which due to the misjoinder of
charges they were let off. What is
being sought to be done is merely to
keep their properties attached. The
East Punjab Government has now
moved the Supreme Court in appeal,
and what is being sought to be done
today is to keep the properties of
these persons under attachment, We
do not know what will be the outcome
of these proceedings. It may be that
the High Court had adjudged them
not guilty; it may be that the Supre-
me Court may also do so. But
what is meant by this—I may be
wrong; I will be very happy if I am
proved wrong—and what is being
:pought to be done is merely to bring

Oriviénal Law  iiiaaniitn 1o, 1960

(A ..AII' L ) r’iu . -
some kind of tive M

the tyranny of law. to bear on the
persong who have been adjudged not
guilty by the High Court. 1 do not
say that they are not guilty; they
may have been guilty.

Therefore, if it is said that the
ends of administrative and political
justice should be brought to bear
upon such cases, let us simplify our
procedure under the Criminal Pro-
cedure Code. That is what Shri
Sadhan Gupta has been asking for.
Let us simplify it as they have done
in People's Courts. Let us try cases
on the public pavement, let hands be
raised as to whether the accused is
guilty or not and let us proceed that
way. But if you are going to have
the rule of law, I ask in all serious.
ness: Is this the rule of law? What
is the peculiar social, cultural or poli-
tical background of the State of
Punjab?

The other day someone was telling
me that in East Punjab the bus
routes are not being nationalised
because those routes are owned by »
particular community which says.
‘Let all the wurban property be
nationalised in Punjab’, bccause the
urban  property Dbelongs to an-
other community. Therefore un-
less we know the genesis, un-
less we know about these cases, we
have a lurking suspicion that here
by this means one set of people are
trying to injure or bring under some
victimisation another set of people
My only grievance is that for that,
the law should not be an abettor; law
should not abet this kind of vin-
dictiveness.

Therefore, my grievance is still
lingering in spite of all that has been
said. In all fairness, the House
should have information about the
genesis of this. Why are the Govern-
ment fighting shy of this? What is
the High Court judgment? Why did
the High Court adjudge them not
guilty? 1 think we are within our
rights to know all these things before
Government come to this House to
amend an Ordinance by a piece of
legislation.
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There is another thing. The hon.
Law Minister stated that he did not
understand me. I do not know if
there is anything wrong with the
acoustics of this House. I think I
speak in a fairly pitched voice. Is it
that something is wrong with the
;:ouuﬁcs or something is wrong with

s. .

Mr. Deputy-Speaker: Why should he
g0 into that?

Shri Mahanty: 1 am not going to
press the point?

Mr. Deputy-Speaker: What 1s the
pomnt he wants to raise?

Shri Mahanty: I am not going to
press any pomnt But since he said
that he did not understand me and
also said something on the basis of
that ‘non-understanding’, I was try
g to explain. I think I owe a per.
sonal explanation. 1 do not know if
of late my voice has become hoarse,
but I believe I speak in a quite clear
voice @ have been accustomed to
speak like that

Shri C. K. Bhattacharya (West
Dinajpur) What he said was that it
was perhaps due to his own fault
that he could not understand the hon
Member’s point.

Mr. Deputy-Speaker: That 1s what
I have put to the hon. Member Why
should he take offence at that”

Shri Mahanty: I am not taking
offence May be 1t 1s my fault as
well.

Mr. Deputy-Speaker:
n?

Why labour

Shri Mahanty: It may be my fault
ar well.

Mr. Deputy-Speaker: That point
fas been settled. I have given my
ruling He should abide by that. Now
what ig it that the hon Member
wants?
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Shri Mahanty: Now, what I am
trying to say is this that this is not in
accordance with the provisions of the
Constitution.

Mr. Deputy-Speaker: Was this not
exactly the point of order that he
raised?

Shri Mahanty: That was on various
other grounds. The particular ground
referred to article 372(2) which the
hon. Law Minister said that he
could not understand me. Naturally,
he did not touch that particular paint
to which I drew the attention of the
House Sir, I am 1n your hands. .

Mr. Deputy-Speaker: I have already
given my decision and. that should be
a closed chapter. Now, if the hon.
Member has to say anything else he
can do so

Shri Mahanty: I have nothing more
to add except to say that this is a
lingering grievance that Government
should have made known the genesis
of this case. We should have known
what was the judgment of the High
Court It has a peculiar social, cul-
tural and communal background.

With these words I oppose this Bill
with all the force at my command.

Shri Supsakar (Sambalpur): Mr
Deputy-Speaker, Sir, the Statement
of Objects and Reasons of the Bill
states that the main object of the
Ordinance is to prevent the disposal
of the attached property pending
final disposal of the crminal pro-
ceedings and so it is desirable to
amend the definition so as to continwe
any attachment of property pending
the decision of the Supreme Court in
cases where proceedings may be taken
to that court. This is the main object
of the Bill.

But, as the Bill is worded, I doubt
whether 1t will serve the purpose for
which it is being enacted. It is said
in the Bill that it shall be deemed to
have come into force on the 26th day
of January, 1850 though it is being
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brought before the House in Septem-
ber, 1858. Clause 2 says:

“For sub-section (2) of section
2 of the Criminal Law Amend-
ment Ordinance, 1944, the follow-
mg sub.section shall be substitu-
ted, namely —"

Now, I have grave doubts whether,
by merely stating that for sub-
section (2) of section 2 the amended
clause shall be substituted, 1t will give
retrospective effect to the clause so as
to prevent the disposal of the attach-
ed property. I hope that when the
Law Minister replies he will explain
whether, by merely stating in clause
1 that it shall be deemed to have
come into force on the 26th day of
January, 1850, and not m the clause
itself, 1t will make clause 2 of this
Bill retrospective.

Coming to the facts on which this
Bill is said to be based, I have to
make certain comments. It has very
often been stated that special tri-
bunals are set up to expedite trials of
cases because our ordinary courts
take too much time to dispose of
cases—and specially criminal cases—
because their hands are otherwise
full. Apparently, to expedite the dis-
posal of these criminal cases, they
were given over to the East Punjab
Special Tribunal which was set up for
tins purpose.

You know the War ended in 1845
and the Burma war a hittle earler
Evidently the alleged offences must
have taken place some time in the
Year 1044 or 1945. It has taken near-
ly 16 years to dispose of only one
ease out of the several in the High
Court We are told in the Statement
of Objects and Reasons that the
State of Punjab has now obtained
leave to appeal to the Supreme Court
We are yet to know what time it
will take for the case to be disposed
of in the Supreme Court. There are
other cases which are yet to be dis-
posed of by the High Court.

SEPTEMBER 10, 1950
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It will be for the Supreme Court
to say and it is not for us to make
any comment whether it wall be justi-
fled or not to keep the attachment
pending, even 1if the special tribunals
set up for the purpose of expediting
these criminal cases take as long as
15 years—of course including the
High Court stage—to dispose of the
cases On the presumption that
because there have been prosecutions
launched, therefore, the accused
persons must be presumed to be gulty
until they are proved otherwise by
the High Court or by the Tribunal or
by the Supreme Court. Therefore,
these properties have to remain attach-
ed for decades—more than a decade
at least in the present case

“ This Bill 1s ap 1llustration to show
what amount of delay 15 involved even
in cases of the special tribunals This
18 an illustration for the necessity to
bring forward a special Bill to deal
with a few cases which, I believe,
could have been disposed of other-
wise than by taking recourse to legis-
lation by Parhament and which,
perhaps, would have been managed
through the ordinary process of cri-
minal law by proper application to
the High Court and the Supreme
Court 1n the matter of preventing the
disposal of attached property

It gives us some pain to have the
necessity of having special legislation
to meet a few cases, however im-
portant they may be

Shri C, K Bhattacharya: Sir, I
will make only a minor suggestion
and 1t 1s this, Will the provision
that 1s now being made for the appeal
to the Supreme Court cover the
period where leave to appeal to the
Supreme Court 1s refused by the
High Court and the application 1s
made to the Supreme Court for
special leave?” The language of the
provision is:

“where such proceedings are
taken to the Supreme Court in
appesl,”™
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Does it mean cases where appeals
have been admitted by the Supremec
Court or does it also cover the period
where appeals have not yet been ad-
mitted but applications have been
made for special leave to appeal
because the High Court has not given
leave to appeal. I am not sure whe-
ther it covers that period. Of ccurse,
the hon, Law Minister may make it
clear. But, I think, this should be
made clear that it also covers the
period commencing from  the date
when the High Court has refused
leave to appeal till application has
been made to the Supreme Court for
special leave, and the Supreme Court
has pronounced its opinion on that

application. That period should also ’

be covered in these proceedings,
where such proceedings are taken to
the Supreme Court in appeal. It is
not clear here whether it covers that
period also.

Shri A. K. Sen: Sir, I was rather
struck by Shri Mahanty’s severe
condemnation of thig Bill, the reasons
for which I had been rather at pains
to discover. He has said that it is
witch-hunting against the contractors
and persecuting them and so on. The
only purpose of this Bill is to pre-
serve the properties that are attach-
ed, so that pending the final deter-
mination of the result of the criminal
proceedings taken against the persons
concerned the properties may be in
proper custody. That is the whole
purpose of the Bill. We are not
witch-hunting or trying to  impose
any additional liability or any addi-
tional infirmities on the persons con-
cerned. If the Supreme Court re-
verses the judgment of the High
Court, it would not have beecn proper
to allow the accused persons to
fritter away the properties now under
attachment so that the penalities, if
restored, would be incapable of being
realised. I am sure the hon. Member
does not desire that and that is the
result which will follow if this Bill
is not accepted by the House. The
moment the attachment is vacated, I
have no doubt as to what will happen
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to this property. Even if tihe
Supreme Court two or three years
Jater restores the conviction and the
penalties, the Governmeni will not
be able to recover a single penny. I
agree with the hon. Member, Shri
Supakar, that the proceedings had
taken rather too long a time and it is
the desire of all of us that procced-
ings, especially in criminal  cases.
should be speeded uvp. In this parti-
cular case, the orginal tribunal passed
its judgment on the 31st of March.
1949, imposing the penalties and sen-
tencing the persons concerned. But
the High Court passed its judgment
on the 15th of January, 1959, just
less than ten years by about two
months. It took 9 years, 10 months,
I cannot speak for the High Court
or why the delay has taken place.
We know the various methods by
which the trials are delayed. I agree
with the hon. Member that the delay
has been extra-ordinary. This appeal
which has ultimately been disposed
of on merely technical grounds
should not have taken ten years to
be disposed of. But, unfortunately,
that has been so. But after the High
Court judgment, the State has moved
quite quickly. So far as the Govern-
ment is concerned, it applied to the
Supreme Court for continuing the
attachment. The Supreme Court
rightly held, if I may say so with
respect, that they had no power to
extend the period of statutory attach-
ment. If it were an ordinary attach-
ment, they could have prolonged it.
But they have held that this attach-
ment was under a special law and
the law having prescribed the dura-
tion, it was not open to the Supreme
Court to extend its duration.

.

Shri Supakar: Is it not open to him
to fritter away the property in the
time between the order pasced by
the Supreme Court saying that they
could not continue the attachment
and the bringing up of this Bill here?

Mr. Deputy-Speaker: Therefore, it
is deemed to have come into force
earlier.
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Shri A. K. Sen: That is precisely
the reason why we are giving retros-
pective effect from the date of the
Constitution. During this vacuum,
the attachment would have been
affected. The hon. Member iz quite
right. So far as the delay in the
High Court is concerned, it was ten
years. It is not for me to explain.
It is really for the Court to look into
it and find out whethe? such delays
should be allowed to occur in future
or not.

Shri Mahanty:; The House should

have an explanation.

Shri A. K, Sen: We cannot explain
for the High Court why it took ten
vears.

Shri Mabanty: Somebody  must
place these things before us.

Shri A, K. Sen: The High Court
would take note of all these observa-
tions and the Government can cem-
municate to the High Court the feel-
ings of this House on this particular
matter. That is all that we can do.
We do not desire to dictale to the
High Court as to how they should
decide. All that we can do is to
comrnunicate the desire of the House
and the entire country that these
cases should not take so much time.

Shri Harvish Chandra Mathur (Pali):
This House has been taking steps to
see that these arrears are cleared.
Confereonces are held. Perhavs the
arrears are due because there are not
enough Judges. There are thousands
of cases in the Allahabad High Court
which are more than five vears.

Shri A. K. Sea: 1 do not Xknow,
From 1949 to 12859, the work of the
Punjab High Court was not wvery
heavy.

Shri Harish Chandra Mathur: The
Aliahabad High Court has got g large
number of cases more than five yecars
old.
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Pandit Thakur Pas Bhargava
(Hissar): Two cases went to the
Supreme Court to my knowledge
which were decided after seven
vears.

Shri A. K, Sen: These are wider
questions. But I think the Govern-
ment has been during the last two
years communicating the desire of
this House and also the whole coun-
try that the cases should be disposed
of fairly quickly and I  think the
Punjab High Court has speeded up
its work during the last two wvears.
Four more additional Judges have
been appointed and the work bhas
been speeded up. That is a different
matter altogether. This is no reason
for objecting to this measure.

Mr. Peputy-Speaker: The question
is:

“That the Bill further to amend
the Criminal Law Amendment
Ordinance, 1944, as passed byv
Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.

Clause 2.— (Amendment of Seciion
2).

Shri Naldurgkar: Sir, T beg to move:

Page 2, lines 4 and 5,—

for “date of the refusal of the
certificate”, substitute “last date
which is prescribed for submitting
an application for special leave
to appeal to the Supreme Court”.

Sub-clause (ii) of clause (2) says:

“An application for a certificate
for leave to appeal to the Supreme
Court has been refused by the
High Court, the day immediately
following the expiry of sixty days
from the date of the refusal of
the certificate.”

Sir, there is no provision for the ex=-
tension of the time that is prescribed
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for leave of appeal to the Supreme
Court It 15 gomng to be a perma-
nent statute and my amendment
seeks to remedy that defect It docs
not do any harm also

Shri A, K. Sen: It 15 not ntcessary
It tmis Bill came befoie thi- House
first, I would not have minded even
accepting this amendment but now
if 1t 18 accepted, 1t will have to go
to the other House We canpot do
it this session So, I would request
the hon Member to  withdraw this
amendment as 1t ), not nccessary The
Government feels that within .axty
days, 1t can act

Mr Deputy.Speaker, Is the hon
Member pressing his amendment’

Shri Naldurgkar: No Sir

The amendment was, by leave, with-
drawn

Mr Deputy-Speaker
=

I'Mic question

‘That clause 2 stand
th¢ Bill”

purt of

The motion was adopted
Clause 2 wa. added to the Bull

Mr Deputv-Spe tker
»

The question

“That clause 1 the Enacling
Formula and the Title stand part
of the Bill”

The motion was adopted

Clause 1, the Enacting Formule and
the Title were added to the Bill

Shri A. K Sen: Sir, I beg to move

“That the Bill be passed”
Mr Deputy-Speaker: The question
i

“That the Bill be passed”
The motion was adopted.

1322 hrs

MOTION RE REPORT OF COM-
MISSIONER FOR LINGUISTIC
MINORITIES—contd

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
bv Shit B N Datar on the 8th Sep-
tember, 1959 namely —

That this Housc takces note of
the Report of the Commissioner
for Lingwstic Minonities for the
period 30th July, 1957 to 3lst
July, 1958, laid on the Table of
the House on the 8th May, 1959 "

There 1s also further consideration
of the amendments that have been
moved

The Minster of State in the Minis-
try of Home Affairs (Shri Datar):
Sir may I know how much time is
left?

Mr Deputy Speaker. The time now
avatlable 15 1 hour and 35 minutes,
that means we will go up t~ 300

Shri Supakar. When wiil the hon
Minister be called”

Mr Deputy-Speaker He will con-
clude by 300 .

Shri1 Supakar. When will he begin?

Mr. Deputy-Speaker. That will be
known just now

Shri Datar: Sir, at about 230 I
shall begin to reply

Mr. Deputy-Speaker: All nght.

Some Hon Members roge-—

Mr. Deputy-Speaker: Shn D C.
Sharma—Hon Members shall be brief
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An Hon. Member: This is no class
room.

13-23 hrs.

[Sura C. R. Parrasmi RAMAN in the
Chair)

Shri D. C. Sharma: 8ir, 1 welcome
the appointment of the Commissioner
for linguistic minorities. 1 also wel-
come the publication of the report of
the Commissioner for linguistic mino-
rities. I am glad that the problem of
linguistie minorities has been placed
at par with the problem of Scheduled
Castes, Scheduled Tribes and others.
It means that this problem has been
looked upon as a problem of social
urgency.

But, Sir, I do not understand why
political considerations should have
been imported into the diseussion on
this report. As I look at the amended
part of the Constitution which refers
to this report, 1 find that it deals
with disabilities so far as education
is concerned, so far as employment
is concerned, so far as culture s
is concerned, so far as all those things
are concerned which can be classified
as non-political matters. But while
we have been discussing this report
we have tried to create an impres-
sion that the problem of minorities
in our country is a very great pro-
blem fraught with political conse-
quences, fraught with political dis-
asters, fraught with political disab:-
lities.

Now, while the order for the for-
mation of this office and submission
of the report was issued it was said
that nothing would be done which is
going to jeopardise the unity and in-
tegrity of this country. Therefore, 1
feel that everything that is going to
be said about this report and all the
matters that are going to be dealt
with by the Commissioner for linguis.
tic minorities are subject to that over.
riding condition. That thing is very
very vital, and it is a pity that while
discussing this report we have been
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Misorities
trying to say that this report deals
with problems which can lead
oppression and things of that kind. 1
know one bhon. Member went so far
&8s to use the word “genocide”. 1 am
very unhappy about it

1 feel that we should look at this
report from its proper perlpecﬁve
The proper angle
first place, so far as sizable linguistic
minorities are concerned and.so far
as administrative conveniences and
administrative exigencies require, we
should try to eliminate them. That is
to say, a linguistic minority, it it is
in conformity with administrative
efforts and if it is also not going ¢o
change the map ©f a perticular State
very much, should be transferred #o
that area to which it properly belongs.
I think this is the only solytion, the
only worthwhile way of solving this
problem. 1If that is done, the trouble
between Bombay and Mysore, the

trouble between Bihar and Bengal,
the trouble between Bihar and
Orissa. . ...

Shri Achar (Mangalore):
and Kersalsa.

Mysore

Shri D. C. Sharma: A}l these trou-
bles would automatically disappear. I
say this, in view of the fact that the
problem of linguistic minorities iz
being epproached from a highly agi-
tational pomnt of view and since it is
liable to flare up in all kinds of ways,
we must find a long range solution of
this problem. The long-range solu-
tion is this. that we should try to so
adjust the boundaries of our States
that these linguistic minorities go
over to those States where the major-
ities are to be found.

The second thing that 1 want to say
is this that our Governmeat has
developed an undue affection for re-
tired persons. I have nothing to say
against the retired persons, but I de
not understand why in every deperi-
ment of our administrative activity
we are showing excessive attachment
to these retired officers. For inslance,
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i find that the Commussioner for lin-
gwatic minorities is a retired High
Court Judge. I have nothing to say
against him I say that he is one of
the most emment Judges I bow my
head n respect to him I feel con-
vinced about his learming, scholar-
ghip, integrity and everything But I
as speaking about the policy of our
Government of India, and 1t 18 this,
that people who have earned their
well-earned rest, people who have
earned their goodly pension, people
who have put in the normal years of
service and people who should be
doing something for the other world
are brought back into flelds of great
activity

Well, there may be some justifica-
tion for bringing these persons to
these fields, I do not deny it But,
Sir, the problemm of hngustic munor-
ities 1s not a problem of adjudication,
the problem of Linguistic minorities is
a problem which does not require an
armchair eapproach but 1t 1s a prob-
lem which requires a field-work ap-
proach  You cannot expect a retired
person, whether he is a Governor or
a Judge or anybody else to bring that
dynamic approach to bear on this
problem, which 1s necessary for solv-
g this problem We want a young-
er person for this We want a per-
son who 18 more dynamic and more
active for this kind of work But you
get hold of a person who looks upon
this job from the right angle but who
15 not physically so active as to tour
all the States and de all the work At
the same time, I would tell the Home
Minister that you ere handicapping
this gentleman Why? Because you
do not give him proper implementa-
tion machinery You do not give him
a sufficient number of supervisors,
mnspectors and investigators You do
not give him the right number of
those persons who would deliver the
goods. Therefore, on the one hand,
you take a retired gentleman for this
work, and, on the vther hand, you
give him what I may call a kind of

office equipment, a kind of
equipment, and you wanthim
to deal with a problem which is a
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permanent human problem and a
problem which 1s going to be seired
upon by persons who do not like ths
Government in all kinds of ways.
Therefore, I would say that this offi-
cer should have been given much
more assistance in the matter of ins-
pectors, etc, than has been given.

Now, what has happened? A Qques-
tionnaire was 1ssued Very good.
We are living 1n a world of question-
nawres and surveys I think it is good.
But the pgychological resistance of
the Stiates was not overcome pro-
perly Some States do not co-
operate It 1s because our States
generally do not want anybody else
to meddle with their affars. They
think that the Government of Indis
officials are poking their noses into
their affairs  So, the resistance that
was set up by some States was not
overcome Therefore, there was delay.

When we read the preface to this
report, we find that it makes a very
sorry reading It talke not only
about the delays that have occurred
but about the committees which have
been formed A South India Com-
mittee has been formed but it has not
given 1its report All that has been
done so far as the Commissioner for
Linguistic Minorities 15 concerned is
this. This gentleman has been asked
to do s work, tied hand and foot.
He 15 asked to do his work in a way
which does not make for the speedy
solution of these problems or which
does not make for the redress of
grievances I do not want to go into
all the grievances

Even though this 1s the first repart
of its kind, even though we empect
better reports in the years to come, I
would say that the problem of Uwdu
has remained as 1t was What has
been done for Urdu? You create an.
officer and you donot give him powers
to achieve anything effectives Uwdn
remains as it was before Urdu has
not been given its proper pluce in the
linguistic map of India, in the Hngule-
tic maps of our States. Why has
not been done? I tell you
sore question in respect of some
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our countrymen. I do not talk in
terms of Hindus and Muslims. It is &
question which makes many of us
unheppy.

Now, you take my State of Punjab.
It 1s a very progressive State. I am
very happy to belong to that State
But in Punjab I find that two lan-
guage formulae are working.

Shri Prakash Vir Shastri (Gur-
gaon): Three

Shri D, C. Sharma: My friend over
there says three. It 1s a question of
arithmetic He knows arthmetic
much more than 1 do. Therefore, I
stick to two. I was saying that two
formulae are working in Punjab. One
is the well-known Sachar formula
which applies to the East Punjab
State as they existed at one time
The other is the PEPSU Formula
which epplies to what was PEPSU at
one time. There i1s now an amalga-
mation of States. Admimstrative
services are bemng amaigamated. All
along the line we are having one
cadre of administrative services We
are having one jurisdiction m all
matters of admmistration over the
erstwhile PEPSU State and the erst-
while East Punjab States. But this
old relic of PEPSU like the old fort
of Delhi is allowed to live so that the
people should remember that there
was once a State called PEPSU! I do
not want to enter into linguistic con-
troversies Let me make it very
clear. I want to tell the Home
Minister very clearly ¢hat I do not
want to enter into linguistic disputes.
But I submit very respectfully that
linguistic harmony iz the basis of all
kinds of harmony in any State or in
any country. If you introduce lin-
Quistic disharmony, you have to reap
the consequences. Therefore, I
would submit that this PEPSU for-
mula which i3 a kind of watertight
formula—a man who belongs to the
Punjabi region should study oaly
Punjabi and « nidn who belongs to
the ‘Mindi region éhowld  study only
Hindli—ahotid tave betn done sway

SEPTRMBER 10, 1980 Report of Commie 7546

sioner for Linguistic
inorities

with. But it has not been done away
with.

The hon, Home Minister made a
statement the other day about the
Sachar formula. Some deputations
have been going to meet the Gov-
ernor and were gomg to various
places contradicting what he has
said I am not supporting those
deputationists. What I mean to say
1s that the lingwistic  controversies
are there in our country and there
are some persons out to wmake much
of them. So, I think such things
should be done away with. There
are my friends, the Meos, in the Gur-
gaon district I thimk we must dea
Justice to them also

What 1s Punjab? Punjab 1s not
only the home of the Punjabi Pun-
jab 1s not only the home of Hindi.
Punjab 1s also the home of Urdu
Therefore, I submit that the Com-
missioner should have thrown some
hight on this vexed problem, on this
ever-recurring problem, on this high-
1y controversial problcm, on  this
problem which has been the source of
a lack of harmony in my State for
some time But nothing has bcen
done

The Commissioner was asked to
deal with residental quelifications
and other safeguards The whole de-
bate on the floor of the House dwelt
on the hnguistic minoritics and the
border disputes So far as the ser-
vices and other safeguards are con-
cerned, I can assure you that the Imn-
guistic minorities are not having
their share in the States. I say this
with due sense of responsibility.
They are not having their proper
share in the service. 1 am not talk-
ing about one State or the other in
perticular, Some of my friends may
be feeling that I am net saying any-
thing about Punjab in particular. I
am not saying anything about my
State.

Oh. Risbir Stagh (Rohtik): Wher
is the Bem. WemBer #fculid?
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Shri D. C. Sharma: I am afraid of
both of you--Hariana as well as you!
I am afraid of them in the healthy
sense of the word. I am not only
talking of the linguistic minorities in
Punjab; 1 am talking of the overall
picture of India. I can assure you
that they are not having a proper end
fair deal so far as the services are
concerned. 1 would ask the hon.
Home Minister to place on the Table
of the House the figures showing how
many of them have been employed in
thee services.

So, I would say that this report is
a sketchy and inadequate report. It
does not give us the schemes about
what is going to be done in future. If
the other reports are also going to be
along the same lines, I am afraid the
Commissioner for Linguistic Minori-
ties will not be properly employed. I
would, therefore, submit that all
these things should be dealt with in
this report more carcfully and more
adequately and more  satisfactorily.
The Government of India has done a
great thing in appointing this Com-
missioner. I think it should make
us feel proud, because I do not think
there is any other country which has
done a thing of this kind. This
shows how our Government is care-
ful about the rights of minorities,
But appointment is one thing and
satisfactory work is another thing. I
hope we will get more satisfactory
work from this Commissioner and all
the necessary machinery will be set
up to resolve the problems regarding
education, school, mother tongue, ser-
vices and culture, problems that con-
cern the minorities.

Shri Achar: Mr, Chairman, at the
outset, I would like to refer to a lin-
guistic minority in my State of
My»ore. (Interruptions). I do
not want to enter into that contro-
versy which my Maharashtrian
friends have raised. I would like to
keep out of that controversy, because
T feel in this discussion we are com-
eerned with the report dealing with

[Y4
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Of course, we have our own prob-*
lems with regard to that, both in the
north, south and east. So far as
Mysore is concerned, we have border
problems in all the directions except
in the west, where we happen to have
the sea, - It is said that so far as
Karnatak is concerned, there has
been aggression from all sides except
for the kindness of the Arabian Sea.
As I said, [ do not want today ‘o
enter into that controversy. I am
dealing with another problem, with
which I am wvitally concerned.

Takuig the total population as a
whole, in South Kanara district, we
have got people who are talking a
language which probably many of
the Members of this House may not
have heard of. It is called Tulu.
The population of the district is about
133 lakhs. Out of that, nearly 8 to 8
lakhs are people who talk Tulu. Of
course everybody is aware of the four
Dravidian languages: Telugu, Tamil,
Kannada and Malayalam. But we
must remember that the Dravidian
languages are not four, but five:

Jaxzfaz The fifth language is Tulu.

Mr Chairman: Is that a written
language?

Shri Achar: It has got its own
seript. though 1t may not have deve-
loped. It may not have much liter-
ature, but all the same, we must re-
member one thing. You are pleased
to ask me that question, but it
rather embarrasses me. It looks as if
everybody seems to be prejudiced
against that language. It is asked, is-
it a written language? Should every
language be = written Jlanguage and

also be a language with much litera-
ture?
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which have no script and no litera-
ture. In the same way, so far as the
people who talk Tulu is concerned,
they have a very well developed lan-
guage. In fact, experts in language
matters and philologists have said that
Tulu is one of the very developed
languages. It is a very expressive
language and 1t is the language of
about 8 ¢o 10 lakhs bf people.

Unfortunately this area has been
ender the domination of some king-
.dem or other and this language is not
used even as a medium of instruc-
tion. We have adopted Kannade
and I am not saying anything
ageinst that. Kannada has been the
medium of instruction and it is also
used for administrative purposes.
But all the same, 1 think that some-
thing must be done to develop this
Janguage. Tulu has its own way of
.expression and a culture of its own
In fact, there was a movement, when
different linguistic States were being
formed, and there were some peop:c
who advocated that there must be a
separate Tulu State for 10 lakhs. It
is unreasonble and I am not support-
ing anything of that kind: it is not
practical. If I say that, people like
Shri Khadilkar will say, it 1s lin-
guistic fanaticism. I do not know
exactly how he exhibited his feelings
when he spoke about Belgaum. But
all the gsame, I will not go to that ex-
tent. I am only submitting this for
the consideration of the hon. Minis-
ter as well as the Commissioner Zor
Linguistic Minorities. I would re-
quest them 1o consider this aspect of
the question and see what could be
done to help to improve that lan-
guage. For instance, there may be a
radio centre and things like that ¢o
develop Tulu.

Whenever election or anything like
that comes, everybody who wants
the people to understand things gives
a lecture in Tulu. But for other pur-
poses, Kannada or some sther lan-
guage is used. This aspect of the
question that Tulp is a language of
sbout 10 lakhs of people must also be
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investigated. If 1 have understood
correctly article 830B of the Constitu-
tion, it is not merely to correspond
with the different States, get their
views, analyse them and submit re-
ports. Article 350B says: *

“It ghall be the duty of the
Special Officer to investigate all
matters relating to the safegoards
provided for linguistic minorities.. ”
ete,

I am not reading the entire article,
because the main purpose is 30 clear.
One of the main purposes is ¢o in-
vestigate the difficulties. This is the
first point that I wanted to submit ¢o
this House, the Home Minister and to
that officer, a highly respected gente-
man, Shri Mullick, who comes
Allahabad. -

The other point raised by the
speaker who preceded me, Shri
Sharma, was something about retired
servants. I do not agree with that. It
is really good thing that the Gov-
ernment have been able to find such
an eminent jurist and a very capable
man ¢o take up thus office. But, as
far as the office of the Commissioner
is concerned, 1 have to make one
submission. The Office of the Com-
missioner must be in the middle of
the country I would submit that
Allahabad 1s rather far away, so far
as south India is concerned. So, if
Nagpur is suggested for that office, I
would certainly support it, especially
at a time when we hear news about
Maharashtra and Gujarat being
separated and scparate Vidarbha
being not formed. Now there is a
feeling that Nagpur is being neglect-
ed. So, to protect the interests of
the minorities Nagpur would be the
right place. So, I would suggest
that the Office of the Commissioner
for Liguistic Minorities should be i»
a central place, not in a place like
Allahabad.
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problem of hinguistic minorities has
arisen after the re-organisation ol
States I beg to disagree entirely
from that pomnt of view This prob-
lem was there from the very begin-
ning In fact, when the British cut
this India into sereval States, the
problem was there For example,
take South Kanara It was a minor-
ity group in Madras State. In fact,
most of the Kannada-speaking people
were minorities in other States. Ir
Bombay they formed a minority ard
in Byderebad they formed a minor-
ity Except in the small feudal State
of Mysore the Kannada-speaking
people were mm a minonity. 1 di=-
tinetly” remember that the Dhar Corr-
mittee, which was appointed for the
purpose of going into the question
whether the Kannada-speaking peo-
ple could be united mnto e State, rr-
ported that the Kannada-speaking
people have suffered everywhere
They have suffered in the State cf
Madras, they have suffered in Bom-
bay and Hyderabad, because they
formed a minority everywhere. Now
a Kamnada State has been fo~med
though many of the Kannada-speak-
ng areas are still in  other States
We find that our problem has not yet
been solved For example, we fina
a portion of the Kannada area m
Kerala The former Kasargnde talnk
at least’ a portion of it, must go to
the Mysore State That has beer
conceded even by the Crmmunit
party The President of the Mala-
bar Congreas Committee has alo
conceded it I may state here that
the problem was there even before
the re-organisation of State< Now
after the re-organisations of States, it
is still there Though to a° consi-
derable extent the problem of the
minorities has been tackled by +ie
re-orgamsation, I do not agre: with
the view that the problem has beca
completeiy solved Nor de I agrec
with the view that once re organis.-
tion is made and boundariez settlcc
the problem would disappesr I d»
not think so.

There are bilingual areas. Even if
these problems are tackled and some
solution arrived at, the problem
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would stul remain. So, 1 do et
agree with the view that th~ prcblom
would go entirely. But if these prob-
lems are properly tackled and a goed
many areas are integrated in a way
whereby most of the people go inte
the area of the language they are
speaking, the difficulties can be Jes-
sened  For example, if Kasargsde
taluk 1s merged with Mysore <i'ale,
the difficulties of the Kannsda-
speaking people there can be mlti-
gated In regard to the Bombay-
Mysore boundary a'so, it is the aamm
thing In Sholapur district the
Kannada speaking erea must g» ®»
Mysore Similarly, some port'on of
Belgaum has got @ predominauntly
Maharashtrian population. That
should go to Maharastra State or
Bombay State. That is possible and
that will certainly make {hugs
easier But the problem will still be
there to a lesser extent. So, the
Commissioner will bave to continee
and he will have to do his duties.

When I look into the report I find
that the problem is not dealt with as
speedily as it ought to be. Though
the problem is there since the com-
mencement of the Constitution itself
—article 29 specifically refers to it—
nothing was done tull 1956. The
Seventh Amendment to the Constitu-
tion was passed only in 1956 and the
States Re-organisation Act came inw
force on the 1st of November, 1957.
Even though the Act came into force
on 1st November, no mmonity officer
was even appointed ¢ill July ext
year—a delay of nearly nine months.
That shows how the problem has
been neglected by Government What
I am saying is that the problem was
there from the time of the very com-~
mencement of the Constitution. S.,
something should have been done m
1950 or 1951. But nothing was done
Even after the passing of the States
Re-organisation Act. nothing was
done for nmne months. This shows
that the problem has not been treat-
ed serwusly

More than that, what we find ]
that the officer iz not doing what heis
expected to do under the relevamt
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section What has he done? He has
wrnitten to Several State Govern-
ments after some complaints were re-
ceived He got replies from some of
them and he had no replies to some
others That does not seem to give a
very good account of his work  He
has to go 4o the States, ivestigate
and find out what the difficulties of
the minorities are, but no efforts
seem to have been made m  that
direction I can mention from mv
own experience some of the gnev-
ances Of couise, he deals with some
of them On a former occasion elso
I dealt with the grievances and diffi-
culties that the people are feeling in
Kasargode taluk  Most of them are
mentioned m the report Here 1
will read only one portion from the
report On page 23 1t 1s stated

“On behalf of the Kannada speak-
g people a complamt was re-
ceived about the change made n
the railway signboaid- from Kan
nada mmto Malayalam The com
plaint has been brought to th:
notice of the Railway Boird for
ne essary action It was also point-
ed out that forms uscd in courts
and other offices aie in Malayalam
whereas the medium of instruction
in almost all the schools to the
north of Chandragirr river 1s
Kannada, that clerks employed n
the offices have no knowledge of
Kannada and the willagers are
therefore, put to great difficulties,
that Gram Sevaks and other offi-
cials appointed in Manjeswar Block
of Community Development do not
know Kannada,

“that Inspecting Officers ap-
pomnted for schools where the
medjum of instruction 1s Kannada
do not know Kannada, that Gov-
ernment notifications are not pub-
lished 1in Kannada newspapers;
that Kannada translation of Land
Reforms Bill of Kerala Govern-
ment has not been published ...*
etc

fore I only submit that the
Officer  shquld investigate
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into these matters and not merely be
a recording officer

14 hrs,

off srwrerdfre vl wwraf wEaa,
o9 ¥ TG §NY B ¢q ggA § Wy
& graew § 2y wfafaut ¥ fro¥é g st
¥ & 1 uw @ gty wrar wiafy w5y
v 97 s g€ W gE g8 worEew
#rar afafr #1 Fed@ o w=f awr @
A Y oA A A A
AT IF IA® XY FY T ¥Y 4§l
ar€ 3, forg qarma &1 fr § a1 wfafatey
FIATE | T w1 91y wararha off ot
IHTE {7 ATAS FT OF W § W Ow
quT AREqY 51 § 5 WA ) emitaar
aifts & gfaere # goma %7 vF agA
aer W HgEr? W w@r P 9T
IET 9T TATE 6T T TAAT Avaart
7T AL FE FTUTH IT AT TWEA
41 Y7 FB U QT AT AT IRTR
&7 At qHTH AT FH77 fawraq 7 412
&Y dY AT T /T FHTAA@ T A
8 ¥ WA & THIAE g@E e
v F argr fr o I 9 omfa
M TIG F W™ FT AAT § ATHT
&A1 F7 T IFTR FT QAT FAT 78
& fr faw & g s £ Prafa 3 o= qona
& fag sfag A wvaaw & fad o
v ferar a1 Fawg a@dy o o ¢ o

WINT § WTYTY 9§ 99T A9 4
T @ WS v A QA 9T
W € 1 Tl U & 4R A qe
W Wy faw Y v AT Wy
FC GETQ AAT , FAL qw & w77
ag A ww Wk fe fe 9 A
AT %Y $T JOTT AT § vt O
ot vk D e g€ ¢ Y e &
forg #Y dirg avr a7 S wnfar
oy W gerer wvat § ) gue g dure
et ot Qut § fv Wt ¥ v



W W AT ATy §, e ¥
=Y A ey qaar §, afaae ¥
it At e anfaer &, qEETE A A
WAy ARt & T avg 7 g A
ey fY gt §AT Afed 1 ag o wEr
Targ fe & amis s &
OET oqY $T U HREEA GET T R E
w7 S0 qarE ¥ A Fy o
F FT VA F7 W@ & ) ITH TR H
ny Ay A 97 § Ay g7 safE
T afercr w1 sreEifee 74T & |
# fadz g7ar wgar g fe g &
FHEGT AT, RETTTS; JA7TA, AAHAATE
R iz T qAqr taw 2 g #Y
Tt fryfg # ¢

w@E AT q GATE F AAAEqT &
e § 5 faaga #Ar [ g o
TH qAWT GATE FT IT ATHET AT
PFME S AT AT 2 | TH ? ¥
4P AT | Qg & PET ST HT AN
W E, nw f2 = g ®/YT AT Ty
AL | TA AW F TTATVT ATAIT UB
g s forwy e divan faarioor wfaem
F w2 &1 wno R AT wew
77 ¥ w9 WgT S99 A gy qewfa
# f& fedt war wrft o7 ST §
1 $g Qrar arfgd agr a3 W FFT —

“faw TIOq W AUEH WA &7
so sfawm av 3@ ¥ wiww
AW UF WA HEE AN
¥qw T Tow § T W
ARy ey wNwre fear o
wifgd gt 5 weraes wrard
qat wafy 10 wiwwm a1 3w
¥ wfww & ax ww frandy
FPn oAy wfed 0

BHADRA 19, 1881 (SAKA) Revort of (Commee-
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TH W7 9T g frant W
AT ar | Sfew dam Y feahr,
T ETT &Y & fir Sara & oy o ¥
= W § fed i o @,
I ¥ gt atr # o g st §
TE YO qA 9o FAR =35 WG
qd Uy o7 ¥y, gL Q3o sgfey
fgr s andy & AR Faw 3 A
IR FTATT Vou HfFRT Furar ey Ay
&) 8 g ¥ fow #1 qarEy % G0
T # 9§ F FI AAHET vt AE
£Y FTHIT o v ¥ ¢ fom & w7 3¢ AW
wQ FATT WY v =afer it Faedy wrar Y
£ o7 s4uTA &3 BATT VoD GHANT
wr WA §

=, ufwy Yag aeghy (foavar) -
TfeE A T A WA &

it yem A welt : e
frar FArav T R qaT @I E

FH HT WX A gHY TR T WK
SqTEAT & YT Hg §r AY AY KT GHAT
f& 39T wREY & e gy fly
gx 0 e gfawa v 7= A
e § Wk ¥ wiowa & sw @W
TIATEY e qHE | A § o f ooy
A% T QA ATH ESA £ FEqT
yo gfasE & s Wi =y e
qaEE M ¥} wiawa F Twaw g
adr feafe 9 st f& it faafor
afufa 3wt grfa €1 ow ymarTaR
e ¥ g &% foandy @ @
wraT & wAfE Ty 9 ey A T
N e ¢} wfawe & s 4
g

o 5§ WS & fagrda wew dwe
wrar gfafs & sfadsr A w s &

AN wge vz put § s 3R aw domr
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¥ AR & N 97 W qn Ferey §, O
& smare aX woelt g g9 gfeer
® o ¥ i e Wi d ey
T Y B arT AT AT A ®
WETHEH! WY VN7 & gEeH A NI
e saReDTgiaargfe
quTE & QT A WHAT I99T § W@
dog HrS AR TV WRE ¥ WER
o & o ¥ fir wdaenfa & @t
fear mar @ | 77 ror @@ FT YR WK
T ATEAG GUT W EA A W G FX
TH § 5T FT 61T TR wEA & S1E7 Ay
A W qg A wAArE @ AT
urewd gu &7 A @ sdaei
%Y elrere gor fea F et fmar
sy fogr

dfew sgv Tw wEw Wi
T A gur, ¥ 37 NN W AW
T T

st srwrw e wreat c qa & wrved
¥ I 7z ¢ 5 qagma wer & wfa-
faa it ws3wgs wnar wfafa § a1
e wfd femmd sa 8 s &
qg ot faar & fs qore &Y o A
qEr g, A w2, 9 W
TR ¥ gty s & 1 38 T B
¥ wgiT wnwd  gur  fw gag &
#@ftsfa eq oas s 51 79 9ra
¢

-

dfew srgT Tw wniw ;AR A
AT AT BOE FT a2 T o

o ol Fag : a7 €27 frad-
ATITOT R XTI § R IN O
® Awg J W ffar ey

en sy wwm welw : I &7 47
qf Tk ¥
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st e fre wolt  Qa gw
foq gww g doee Sy IR
AZA & WA WTT &Y IW & =y @
AT ¥ I @ T | T TN
ot ofew srgT e Anie ot & vy
@ T AR AU @I dEnT
Ty ot oY row & ey mr 1 afeT g
W ATCAAT ¥ ATE & a7 qOreT vy
12 fF €8 SRS ] § Ay qree DAY
WIS AT T W 99 Ay & dgyw
w 9y & foar ol W aw &
TE TF TH FT €9 q0 HIF | 7977
agTg Farg o ¥ aTw & ag AvT ™y
s AN o Fafgm e ©
& dugw & mfnw & feqr i
w7 f&v g #Y o uRe ot w9 far
a1 DA A F wvd Y awT dwa
T g IE e qag | 7 fedt
o W ww gf Wi T feelr g
¥ zadt ofee g€ | AN g & few
aI@ ¥ vy W =iyfa Y A
g ) eww arar ) § oy s A
quw o f6 o9 wEdAz & AN
A HEEEE ATqT FAE & FlAwAT W
g 9% frw s foen fw Aey
* =wfr @ar T 21

T ST A A FT AR AR
e Ggen® & e § ww
mar § fo T opEr gl A aw
oy w1 v wfEe & vl 3ud
g § ag N vy ¢ fr wfewm
¥ w6 3o (W) F Rl o fader
*fsg qear &1 o afaea ¥ qE
faez qrar ¢ N wuR o & oo wd
¥ w% @ afafe & fad § foa
mar § fs g% awwar wedt § fn ag
qure # ey wfafaf o e B
wtar 51 g% Ry § o fie iy anfd
¥ am ¥ sfag § o foa@ deg R
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W scfamr & | a8 @ TR W
wiw § fe fad wog ® Tewr dm
Ty 9X ag @pT T ger ¥, T
T T &Ehy ¥ e ) it A
w wfeaT wgag A Fwar =rfed
w1 g & YA e &
woagws T qfefa ¥ s
foii? & o 3R saY ) @ W
whagc e faa | ag diw adran

# @ ara %) W sy« ¥ qg7
@ WTgAr g 1 sew & Ay s
ofeqa wen W § w0 R
T TR WK Gy TR AR N
wf g 3, @ A} e O oW
FTHR T forer § Fe Tome w IO
A 7 Y wrf@ T § Wi T W
ot ¥ § fe ww afer sad &
™ SHT & faewg a1 Wi Ik §v
ary g ferer woaraa & fver wfy
¥ AT TF RO AT 97 IqA A
¥ S ®t faewg gur a1 wAwefy
wrea, & aowrr wgan g fe e
afen XA ¥ a7 few Al & W
% & ag forer afry w1 fe &
s oo w8 ¥ 3 W, tevR
& wfadna *1 o frowy oy Sud =
F YN 9 FTAAAT AFAE | T
=iy

‘g ' 9T ) A e

AwpATeT & Wregw A @el
W e freeg =X §
wra faar ar aw | ¥=w
T frdc g

¥ oW e § s e
Wy 5@ ¥ sraewar s €
rgaTer %1 frota avay f w3, qew
Py o Ay FT AR & 1 EOER
faw @y w7 fily w2 el & @ w0
¥g qowrdt Wrar ¥ §eT,  ARATST W
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swner for Lingustic
Minorties

aft ) wpwTEy A gni faesr fem
wmar T w49 )

fear wfrY & fow aedma &
o 3t & 7 R 5 Ss W <
quTe ¥ ST § GEA 49, IHT A
v & WIU%1 gaArn Wgar g fo
wfrt w1 R o fy e gm @
fi 1% LL¥E F AT gwT AT, FAH Y
wer § WIYHT AT AR F | AT
fioty 787 g9 a1 | qfaT dfaw @7
qv fAT &1 ATSHW AT A ARTATI
vt fed oY sy AT @A
o o AT & B ft awe A
& o # fave Y sgweay sawm W
wrfed 1"

gy feafa & qoma & Ta dx }, aqr
et HHE an) & W ¥R sfawe
vt o8 w28 & 6 oo e gwrdy
el &, gomaY Tl Ay W, vW
m@ﬁﬁmmmﬁiﬁw
FAEFAT IT WY T THT T AT ICHT
forr & I ¥ waT foar wY Awfa «
A A AGI AT R |

F Hq TIAT B JIGET ¥ AT
1% §C D A wrwEE AT f W]
Tq % ¥1 AR iy =5 & goowew
wrar gfufs & Fiae 99w =1 <@
QTR FAT AT §, W AR W AR
¥ T AW § 6 o Wiy A sw aw
N @wH 1 ag Faa € e e e
FRATETY frdw zefe A
fir qrdt Aol &% g %y e § e

¥ favar & i | ow WX
afen A2 G forar s & welrer
#1 feag gg g O W wm arv
RN Iw
MNiafrmA il ghowaw
& w8 7 ¥ & s F W AR
wyfier s § oY wieY Aol & g vk
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g A P A fger e € 1 wiEet
A7 7 fra a== F1 TSy HY7 TEAET
afad “v9 ¥ oAl TR S9F a1t
T FTAT AT qF TEFC a7 JUA 67
# dear g ar feafa ag griY fr ag a=ar

fEEY  wdar gafdaa @ gk S
ferg e § S i wig: faed 7 v
faiagen Faarrdr fafy § qur dega
A § I BT AZ q9GT WiAT T TEL FHT
CEANC A 0 - 2 e e 1 N
g fom g & 3 weT # faq & w27
¢ afFaT weoHer® a1 T 2, 39
59T A1 OF €T F FTAT AIGETAT §
92 #1 wfaFr fgaar =fzr | qona
AT T W HETHEE ATOET
afafs & Ffaz= 9my & 7 fadzw
2 0% =9 avrq 7 37 fig g3 faegy
ER

Azt Aarqfy F 5153 F1 AT ITHT
fwar 7a1 & S/ 7 ¥ wF 41 wAread
PN TAEIFArzA I FT A2 i

WA geve §GEE ¥ AET AOT F
97 &1 F FL OF g7 AT AFEAT
Far 9 #F W7 13 FAIX F AT
AEHT ST F AT | 2 AEHT T
T MT H T FT AT, W adr fegfy
# 1 Az 24 5 fF adaemfa ¥ 3z

AT G ¥ WIT AW @2

AT F TEEYT WA F A FL I 2
AL F 917 ST FT KIfarar 7 @,

AT qET (AT KT FAT fHar @A A
3 fa3za 2 fa dra g wreaas
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T Tfea wwrfaa g6, Sy fore Wt
F W33 TF M IT A AT 9
[T, JT I AT AGT ¥ 9w famw
TEAT | ATFA A WA STEEE F
fad az fded s =mEE g, 9R
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qTEY T F TFET TH FT AT ¥
g T AEF 2 1 Il 99 & WY
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A7Z A 9@ g3 1 A7 FAAA
W?ﬁfaﬁrﬁqﬁ;ﬁ?wﬁw
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FATZLATA 73% T 99 8 F21 2 (&
FIE a1 BFAT F F77 FacET €Y oA
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& wraT & Tra § W9 98 92 ¥
tF wer & v w7 W aret g
FGT AT qA7d GIHY A4 AT WEIT
IX OF agd Afgnar #1 F14 frar 5 Q@
safeqat &1, fo 7 ux fag g A ws
gy | A1, agaradr afefg aa g o
I a1 J9 g fae &
AR 9T 957F & AT 99qE F
ATAELT FT 2T F79 ST @r g, 09l
TaegT § 7 fAagg gz 2 f5 war &
T H F F7 999 F1 feafa 51 9w
fammera T | 9T F SR F1 qSAa
F AQREAET F AT 7 q FT AT
feaal # gral § T FT G FT WINT
auEgT & qATIH fRAr S o
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o o (vemge) el
v, fafafes menfedt o
et & W e w2zw ¥ ke
N ¥ g 31 @
WY F FIL T F Ay N Feay raw
L S R e § g o e
o st gF gER Exer A @ fs e
fieedt 2z ¥ avd o feft wrer & DR
wreY f denfedt § ot Sw W Qe
T 3 wifid 1w et gy
¥ oWz ot e sy N ow fedy
! anw & 2z ¥ gy firer fagr o
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O §, Ak ¥ W el 9w acg
¥ Fwee v & g Pt e 4
HfET Faw d A & Fafafes aren-
fdrr st aer Y & 1 ot quna
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N F g Oy w1 awAfre
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®W @Y € ¥ 97 ey WY wHe i
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€ ¥ ¥ @ wir Wik § W
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29 1aD..3.
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¥ ford oY 7w Yo § oY Wy
S T | A rw ag o o
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Yo TR F WRT & | I WY ¥
fod a frad agem @, o7 & it
Y AT A1 F 9o & AR Y e
T @ sw & A & A aw Al
wf ok &1 A & e ¥
R g fa=r §, 3w w1 o figer
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AR A gg FRerema Qi 3
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| W ooe f oW el ot
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FAYLT HT &, AN ¥y Ay wror 7 feay
% ¥ e ¥, A v W fieh Y aft
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fsir o)

qra aim 1 cefed dar fie
wonwfgd | WO R xuw &
fed wofy spurer & fomy Ot w7
URET WO Wil 1 QuT ¥ sUF
gl W W N A WY
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T qR IW e o v frar
K v A fipdr @ oy & ayri o
waft & fn felr o) sy ) fawft £
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o wg I F T oYl fre 1 e
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iy acg ¥ 37 & g i yelune
& 1 wew § o o 95 & St et
Naawd g 1 93 Fa @A s g,
T ARl 175 & wrcderd & fer
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aanr & fag et § = o=
gure far smar § o fe gw Wi
sqTeT F1 o we gaRh § a9 ST
TRy § | e o ¥ i e Y Y
a1 X0 aeg e e & fag
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qsxt &1 faamar =ifgg 1 oo A9 &
qarfas 37 & fgt #1 fag @er &
AT & | 9T fgedy w1 AT FA
& fau mrerdT guT 91 99 999 FET
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HATE § GeFa & AT 71 & 3T AW |
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e W g g |
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AT aTgd, § HITHT dfraar ET T
WA § fF AT E 5w Ay W
T #Y g 4 o
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Mr. Chairman: The hon Mimster

Shri L. Achaw Singh (Inner Mani-
pur). None from our Group has
spaken 1 request that I may be
allowed at least five minutes,

Mr. Chairman: I tried as mwch as
Possble to squesze I some mOKe
Members. His name was, not thase in
the beginning. I tried, but. I am scery.
We must have the benefit of the
Ministex's reply.

Shri L. Achaw Stagh: I want only
five minutes.

Shey-Deter; No, Sur. 1 haye now
only 2§ minutes, not even 38
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[(Shri Datarl

Mr. Chairman, I am obliged to the
hon, Members for the numerous con-
structive and valuable suggestions
they have made. They have also
pointed out certain deficiencies in the
Report.

‘The point that has been stressed by
numerous hon. Members is that the
Report is neither complete nor satis-
factory. After anticipating this objec-
tion, I pointed out how the Commis-
sioner for Linguistic Minorities had
to dea]l with this subject for the first
year under certain difficulties. The
difficulties were that this was a new
problem to the State Governments
and, therefore, he had to depend

these replies came rather late. That
ig the first point which has to be pro-
perly appreciated.

Secondly, the information required
is in respect of matters not relating to
urban centres but concerning various
rural centres throughout the length
and breadth of the States, Take, for
example, the question of primary
education. In such cases, naturally
the information has to be collected by
the various State Governments from
their officers at the lower, and perhaps
even the lowest, levels. As this was
entirely a new subject which had been
introduced for the first time, certain
difficulties arose, There was some
delay in receiving replies. But that
does not detract from the value of the
Report to the extent that it is there.

1 may also point out in this connec-
tion that the Commissioner for Lin-
guistic Minorities is in the same posi-
tion as the Commissioner for Sche-
duled Castes, Scheduled Tribes and
other backward classes. My hon.
friend, Shri Goray, will kindly note
that the wording used in articles 338
and 350B is almost identical, There is
no such distinction as the one that he
sought to make out. There is one
special circumstance in the former
case. That ig that we make grants to
State Governments for the welfare of
the Scheduled Castes and Scheduled
“Tribes, That is a factor which natural-
Iy weighs with State Governments.

made and after his opinion has been
duly recorded, it is sent to the State
Governments for proper action, We
follow this up with a request to them
that inasmuch as this is a matter that
has been investigated by an indepen-
dent officer—in this case an officer
who had held one of the highest
judicial posts in the land—his con-
clusions are entitled to weight. My
hon. friend, Prof. Sharma saiq that a
younger officer, younger in spirits,
according to him, or age, would have
done the job better. But, in this parti-
cular case, there are certain definite
points involved. We are aware thaf
oftentimes controversies are raised.
Two sideg are often there. And, when
there are two sides, it is natural and
it is advisable to have as our Commis-
sioner an officer who knows how to
bring a judicial outlook to bear upon
the differences between the two
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and we shall have a report which
deals with the various subjects.

Secondly, the purport of investiga-
tion should also be understood. So
far as this investigation is concerned,
it is carried on by the officer on the
basis @rst of information supplied.
Sometimes complaints that are
made or representations that
are despatched are either
one-sided or exaggerated. It is, there-
fore, necessary for him to find out the
other side, That he can do by visiting
the various States, by meeting the
representatives of the various delega-
tions. We have an officer who carries
on this work in as judicial & manner
as possible,

1442 hrs
[MR. DepUTY-SPEAKER in the Chair]

I have also pointed out that he has
visited some places already. And,
whenever he feels that he should visit
any particular place, he is entitled to
do so; and, I am quite confident that
when there are grounds for a reason-
able belief that there are genuine
differences between parties and
parties based on linguistic considera-
tions, he will surely go there and find
out what the particular difficulties are.

The other side also should be noted
in this connection. It would not be
right, neither would it be desirable
on the part of the Commissioner for
Linguistic Minorities to undertake
what we may call a roving tour
throughout the State inviting people
to give their representations or com-
plaints. That would not be proper
also because thereby it is likely that
a large number of bogus claims from
both sides—] am not prepered to say
that it is only from one side—are
likely to come up.

The object we have in laying down
these safeguards and wishing the
State Governments to implement
them as far as possible is to keep the
minority communities as contented as
pomible. This can bde doue
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by removing nll their legiti-
mate grievances. But, as I have
said, the minority communities should
not always think that they are a
separate entity by themselves and
that for their development, for thetr
existence, for all time to come, they
have to depend only upon the safe-
guards. After al), they are honourable
members of the society in the various
States; they are entitled to al] the
rights. And, I hope, they will, subject
to the implementation of proper safe-
guards, try to harmonise themselves
with the majority community as well.
That is the proper gtandard which we
have to take into account.

Certain hon, Members made specifie
references to certain complaints. My
hon. friend, Shri Mahanty brought in
the accusation of genocidee I am
afraid that he has used that expres-
sion which is entirely irrelevant so far
as the facts of this are concerned.
After all, all the people are one—
Oriyas, Biharis, Bengalis or Andhras.
After all, we have the proud privilege
of belonging to the same country and,
therefore, language should not be
made the ground of distinction or
difference. It ought to be a unifying
tfactor as well. But, if there are
really any such instances, then, sure-
1y, they will be looked into,

In respect of certain territories that
my hon. friend made a reference to,
I may point out here that the Commis-
sioner did not receive any such com-
plaints at all, Whenever he receives
any such complaints it is his duty to
go into them and find out the reac-
tions of the State Government and
then come to a correct decision.

Shri Mahanty (Dhenkanal): Were
the terms of reference of the Lin-
guistic Commissioner known? Did he
ever invite delegations? It was all
done in an atmosphere of secrecy.

Shri Datar: That was what I was
pointing out. The appointment of the
Linguistic Commissioney was a matter
which was known to all because K
woe discussed here. A number of



entiane alsp were put relating to
) dgpe by the Commissjoner

were answered on the floor
:?dﬁ;uﬂwu, I know that, whagever
happens, on, the ficar of Parliament

point out. that whenever the .oﬂker
gogs on tour, he gives intimation to

tations about his programme. In some
cages, through the seven States he has
toured, he met various delegations
algo. These delegations could not have
met him unless as they knew his tour
programme or his time table All the

be done so far as this 18 concerned.

8hri B. Das Gupta (Puruba): Ome
thing I want to ask. If the hop.
Minister refers to my speech he will
find that T have referred to certain
partg in the district of Singhbhum

Shri Datar: Wil! the hon Member
speak a little loudly? I cannot follow

Shri B. Das Gupta: I have referred
in sppech to some parts of Singh-
bhl:?diﬂict. T may just inform him
that some complaints were sent to the
Home Minister regarding their griev-
ances.

Mr. Deputy-Speaker: Order, order.

Shbri Datar: May I point out to the
hon. Member that in this connection
the copies of the debate that has gone
on, in this House for two days and in
‘Mﬂbﬂ'ﬂmu_ my‘wmm
.the Commisgioper for

:h‘m vlfh:adiw:ﬁmm he
should. laak inta all those, cases~—cases

SHFTEIMBER. 10, 1900 Rdport of Cemmids

sloner for Linguistic 7
Misorities

of commission and omission. And, I
am confident that he will deal with
all these questions as expeditiously as
possible.

Then, my hon. triend Shri i

concerned, it is a territoria} matter
ang I am not going into the detalls of
1t for the simple reason that:it is
irrelevant to the question that we
. That is a larger
question which can be considered

report of the Commissioner for Lin-
guistic Minorities. Here what we are
dealing with is the right or the safe-
guards of the linguistic minorities as
they are either in Bombay-or Mysore
or in any of the 14 States and terri-
tories. My hon. triend has contended
that Kannada was being pushed up
and Marathi wag being neglected.
That is not correct What is being
done 18 that the principle which 1a
being followed everywhere is also
followed here. Wherever there are
schools for Lingustic minorities, then
the regional language is taught to
them as the second compulsory lan-
Euage  The mother tongue is there.
In fact 1n the four districts of the
former Bombay State, the number of
Marath: schools has increased after
the States reorganisation. On one
point, my hon friend was entirely
misguided or misinformed. He brought
m this Parvati Dew: College and
stated that it was not recaiving any
grant at all.

haye never ssid that it was not
receiving any geant, I have got the
official version here. I have said that
there are two grievances; firstly,
afflliation to the Poona University.

Sky). Datar: I am not dealing with
affiliation here.

Shri Khadtikar: I will read the
relevant passage; I have the originel
with me,
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Shri Datar: The hon. Member has
made a specific reference.

Shri Khadilkar: The hon. Minister
is perhaps, carried away by local
feelings.

Shri Datar: 1 am not carried by
anything, I am not carried by local
feelings at all.

Shri Khadilkar: I will not take the
time of the House. I will just read
one or two sentences. I have said:

“This college used to get funds
from the former Bombay State
and it was part of the Bombay
State. Today it is difficult to get
aid . . .

Shri Datar: That is entirely wrong.

Shri Khadilkar: I said further:

“It is laid down that there
should not be a step-motherly
attitude towards these educational
institutions. But it is not getting
enough' aid.”

So, my information is quite correct.

Shri Datar: I shall give the official
information.

Shri Khadilkar: The Bombay Gov-
ernment stood security for a loan of
Rs. 50,000 from the State Co-operative
Bank. Now, the loan is mature and
your State Government is not furnish-
ing that security and therefore, they
are in difficulties. I do not know
whether you have got some connec-
tions but I have some connections with
the educational institutiong . . .
(Interruptions.)

Mr. Deputy-Speaker: It should not
be such a long speech.

Shri Datar: It is entirely unfair. I

am afraid that his statement is not

borne out by facts because I have got
the figures.

Mr. Deputy-Speaker: Now Jhe
qualifies the word ‘aid’ by the word
‘enough’. Whatever is given is not
enough.
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Shri Datar: Even if it is qualified
by the word ‘enough’, it is not correct.
In 1956-57, Rani Parvati Devi College
was getting Rs. 22,065. After the:
reorganisation took place in Novem-
ber, 1956, we continued the grant on
the Bombay-scale and in 1956-57 the
grant given wag Rs. 23,986. In the
next year, that is 1958-59, the amount
has been iner 1 by nearly Rs. 5,000
and they got Rs. 28.379.

Mr. Deputy-Speaker: Then the hon.
Member will say that the need for
grants is more.

Shri Khadilkar: The number of
students has gone up.

Shri Datar: He is my personal
friend and I know him well. We were-
together in the jai] for one year.

Mr. Deputy-Speaker: We now
appreciate why the rub is there.

Shri Datar: My hon. friend has
entirely been swayed away by-
information which is far from

correct—I shall put it at the mildest.
So far as the other questions are con-
cerned, théy are being considered and
they will be considered. This question
is common to all. The Poona Univer-
sity Act and the Karnataka University
Act were passed by the same Legisla-
ture. They have got the same rule—
I believe it is section 5, if I mistake
not—according to which if a college
has to be affiliated to a University
outside the limits of the particular
State, the Governor or the Govern-
ment—I am subject to correction— -
should do it. Therefore, at that level
it can be considered. But so long as
the college is there, no discrimination
has been made in regard to the grants.
In fact the grant is being increased.

In another thing also, my hon. friend
is—may I use the word, hopelessly—
misguided. I refer to the Marathi
Training  College, Belgaum. Shri
Khadilkar has stated that the trainees
from the Marathi area, that is, outside.
Mysore State, are not allowed to be
taken to that college and the number-
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{Shri Datar)

of Marathi teachers joining the college
from the Mysore State is not enough
#0 that the college is suffering for
want of strength. The Director of
Education says that they can depute
a8 many teacherg as the college wants
from the Mysore State itself because
there are enough Marathi schools in
the State For the edification of my
hon {friend I may say that there 1s
another very g college m Belgaum,
the Lingaraj College which has got a
‘Marath: Division by itself There are
students who take Marathi language
No injustice or hardship ig caused to
them at all It is our pohicy that
wherever they hive, they are entitled
10 some safeguards

Shri Khadilkar: On a small personal
explanation

Shri Datar: 1 would hke to fimish,
Sir There 18 very little time
{Interruptions )

Mr. Deputy-Speaker: He 153 not
qiving way.

Shri Datar. want to consider other
areas also and finish—other areas
than Belgaum and Mysore From
other areas also, I have received
information from the various State
Governments Something was sad
about the Mahasamund Tehml of
Raipur District Some hon Member
gave a population figure which was
not correct The Ormya speaking
population comes to 1 87 lakhs or 36
per cent of the population

Shri Mshanty: May I interrupt?

Shri Datar: I have requested the
State Government to leok into com-
plaints, 1f any, and the State Govern-
ment are looking into the matter and
they will furnish a report, in due
course, to the Commismioner for Lin-
guistic Minorities

Some hon Member has stated that
the population of the Darjeeling
district wag 90 per cent Nepalese-
speaking I am afraid it is not correct

SEPTEMEBER 10, 1950 Report of Comnis- 7586
sloner

Jor Linguistic
Minorities

It is only about 30 per cent or s0. The
State Government are trying their
best to introduce there the benefits to
which they are entitled

So far as the Bibar-Ornssa border is
concerned, these complainty were
forwarded to the State Government.
We received them and we sent them
there I may read out the reply of
the Bihar State Government in respect
of the claims made about injustice to
the Oriya language

“According to the policy of the
State Government thoughout the
primary and middle school stages,
the medium of instruction is the
mother tongue of the child subject
to the condition that the number
of students speaking a minonty
language should be at least 40 in
the whole school or at least 10 in
a clasg”

In so far as Bengali primary schools
of Chandil, Ichagarh and Patamda
Thanas of Distt Singbhum, the Chiet
Minister has observed as follows

" “Far from closmg schools 1n
which the medium of instruction
1s Bengali ”

Shri B, Dag Gupta: We demanded
that there should be an enquiry,
because 1t was misleading.

Mr. Deputy-Speaker: Order, order
The hon Minister is not ylelding

15 hrs

-

Shri Datar: The Chief Minister has
observed:

“Far from closming schools in
which the medium of instruction
1s Bengali or converting them into
Hind: schools, several now
Bengali medium schools (8) have
been opened in those areas, exis-
ting schools upgraded (4) and »
number of Bangla knowing
teachers appointed.”

8tr, I would not like to go into all
the complaints Had these complaints
come to us earlier we would have
requested the Commissioner for Lin-
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guistic Minorities to look into them
properly and to let us have the bene-
fit of his own advice. 1 would request
bon. Members, whenever they have
any prima facie satisfactory material
for such complaints they may kindly
pass it on to me. I shall have the
matter fully enquired into.

So far as India is concerned, Sir,
India is one, We have no desire to
have the interests of the minorities
sacrificeq in any place. I am anxious
that the linguistic minorities also
treat themselves as full members of
the community of the State concerned.
It is only that way that we shall be
able to bring about unity.

One hon. Member, I believe it was
Shri Goray, rightly pointed out that
language has been raising questions
larger, more vehement and perhaps
more controversial than even religion.
Let us try to take a lesson from the
precaution that my hon. friend has
rightly given. I agree that this ques-
tion should be approached solely from
the view point of the legitimate
educational and other needs of the
linguistic minorities, Let there be no
fanaticism on either side, I again
repeat that the majority community
Rhas to win the confidence of the mino-
rity community, otherwise things will
not be good.

8ir, I again thank all the hon.
Members for the suggestions that they
have made. I am quite confident that
®he next year’s repart will contain
more information and will have the
effect of settling a number of points
that now are before the varioug lin-
guistic minorities. I am also confident
that they will bring together and
cament the ties of cordislity and
brotherhood between the majority
community on the one hand and the
minorities on the other,

Mr. Doputy-Speaker: I shall now
pat the amendments 10 the vote of the
Howse. The question is:
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sioner for Linguistic
Minorities
That at the end of the motion, the
following be added, namely:—

“and ig of the opinion that—

(a) the Report is an incomplete
one and ddes neither cover
the period nor the terms of
reference in ful], as directed
by the President, under article
350B of the Constitution and
to that extent is unconstitu-
tional;

(b) the Commissioner for
Linguistic = Minorities has
failed to investigate all mat-
ters relating to the safeguards
provided for in the Constitu-
tion;

(c) the Commissioner for Ling-
uistic Minorities has failed to
investigate the suppression of
cultural and other rights
guaranteed to the Oriya
minorities in Seraikella and
Singbhum Sadar Sub-divi-
sions in Bihar and in the
Mahasamund tehsil of Raipur
district in Madhya pradesh.”

(1)
The motion was negatived, .
Mr. Deputy-Speaker: The question

is

That at the end of the motion, the
following be added namely:—

“and regrets the failure in
implementing the safeguards for
linguistic minorities, in the case of
Bengali and Oriya speaking
minorities in the State of Bihar.”
(2)

The motion was negatived,

Mr. Deputy-Speaker: 1 shall now
put the original motion to the vote of
the House, The question is:

“That this House takes note of
the Report of the Commissioner
for Linguistic Minorities for the
period 30th July, 1957 to 31st July,
1958, laid on the Table of the
House on the 8th May, 1930."

The motion was adopted.
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Hoist Chamber of
a Tunnel at the
Bhakra Dam

g 791G F AW 7 @gaT N fgrgam
& AT F 0T 37 &7 f4eqq Tn warg e
F ®reTa 947 311 & | wifaT @z 2w
fergea@ aras Fagr &q & 1 gfmm
aq & war &x g, fow =7 fergeam &
AT BT & F8709 sAfmd a9 @
§ AT fag ¥ q9ma &7 foena agad
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15.05 hrs.

MOTION RE ACCIDENT TO THE
HOIST CHAMBER OF A TUNNEL
AT THE BHAKRA DAM

Mr. Deputy-Speaker: The House
will now take up the next item on the
agenda—Accident to the hoist chamber
.of a tunnel at the Bhakra Dam, Sardar

Igbal Singh may move his motion.

‘Sardar Igbal Singh (Ferozepur):

Sir, I beg to move:

“That this House takes note of
the statements made by the Minis-
ter of Irrigation and Power in
‘the House on the 22nd August,
'24th August, 2nd September and
7th September, 1959 regarding the
damage caused by the accident on
the 21st August, 1959 to the hoist
chamber of a tunnel at the
Bhakra Dam.”

feezt et aree, WA fgegeam
F1qT 9137 | A frgeam & faq uw
R AT AR TAT F faT w0
AATE 1 (o9 K 7T & 983 WiqI T
FAGRT GATG F Tyt 96 FA099%
% faamr & 33739 1 (R s AR 18’y
§ 39 &4 91 943 AT AR e3s F A
Zq 34 BT THIC RS FIAT HIT ATT
fwa 3 gx fafafesdr <2faa Ot wik
98¥s F 418 3T &7 § T 74T &9
ART fFHar | 917 &7 FFTT F €
5T O F FEAYTAT & A.XT 54 @
TF AT IF & 17 W73 REEAT AR
IF F qm ® =71 10 weAs—ua
T—IAT FETE | ITF IFH 3 3T I
wqdl § fF oF faT ag &7 aqdm w7
ZT A g AT, TFoAY D we, ST
F G AT M AT F forea - 3gr
F; faeaef qsd o @Y s @ | <&t Aral
T ZT T G, TG F ag - agAr
ars T § far ivag X oA 7 o

o

eIy wigs: 9 e, faT ¥ 99g

AT | FT I3 o G101 @ fazam §
fea-a-faq aar A a9 @’ &)
gt fod & 7 7 feeaqa 39 grow &
qer &1 g, a1fF 39 Bre9 &1 A W
BI99 & AYq 38 q&% & AW A g
7> 5 safeag #r g A ST A
3z g1 &, 39 %7 faw 37 § Sum
g anar &, atfs e 99 faer ¥
gisIe A4 g

feg> am ferqd ar 39 €9 A
frz agt | 99 99 ¥ 933 fa &9 F Y
g3 ™ ar S fgwd qrr $w
fearzs @337 941, ag W= 92 o7 7 3
Ter AR 3g fe g | 99 § A wge
qI3T 9T TH OF (T T | 379 qa7
TS AT 7 4 X 15 AT, qF
QI F IAL 1 ITARA 5H
grew # aqre f&d 13 1 Aragr &9 A
TEFAT BT @A {gegeaT AT qTET &
IRITTINfAI T g aF2 1 S II T
1T JTAT FrAG BT A=TAT Qoo FUT
YT FATGT T41 41, Ffbet Fog-a-Fior a8
FIAT IFI7 TE | QT a5 B Tiwe: T &l
qAweqF g, 3 faqa-feqam o =ar a7y
7 9= Q4T TUIT F. 2, 98 TaTF
TGN 4 TTTRE A6 LeqT & «df
faar & a= 9419 T & 97 & F #7
qSATE & T § 19 FIAT &, 9 9€
fasir v 3eq &7 a7 g1, 5 srfemnd
FY AFA J g1, WTg I ATCTRET BT et
TG ATHE FRAL AT BTG 3T
g7 19T 9uTq <77 g Togrd 3w &9 &
qA9 & [T =A01gT § AT I8 FIgaw
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g fr ag v @ v ¥ 29 fa 98 samaw
THIAITTFT 3T AT IT F HIFS SATETAN
@@ I A @ifgmmc g e sa d
HR Todr § siexi 39 fud fawret AT
Ty F TFd 7 | g g7 grArIeT 7
9" ¥ foumr & uw qaasia G941 FT
e g—us frer s gaaa qar A €18
AR gt ITFIT B gR FF F fAw
29 groT 7 ag feepua nifi 1€ § 1 ¥4
¥ 0¥ ace w7 F @S FEAANE
By wifer § Q2yR § woes far m@r
Rez 57, Leuy &7 aifar & uuss foar
T HIT L2Ys 7 T G 16 I¥AT FAT |
g &% § 5 37 %1 30 F T I
o adt ar, 3feT v G & 7T 78
Fifes ar | Pacz JeaT gafag Fqm@n
AT qt 6 T &7 FT qTAT § 9 Ve
29 ¥ rav S0 aF, qifes g ST F1
T ST ATFIT FAwEA §, S vydfes
& § utdy faer @ | St 97 &7 F g«
FATE a1 &7 fagy g 97 9w g
LIS THT ®ie 47 Sfew 39 I faa
T ¥ g AT T I9F AT a8
PR TFF ®ie aF & 9§ 7 97 AR
4T 17 9T g1 i Feax Fow
1T | §Y gY i€ FE4T FT FF 4TI
AT AT AT RGO AT AT [ oag AT
AT 5 o0 THT BiE 7% w17 T1AY
ST QT AT I8 FTIT @ GET, TAF
AT HTAT W TH T AT ITF T7T TT4T
w7 WIfes qoets 51 awdr | 36T a7
$EI° THE &7z 4TI &7 HA1E 3E A
FT 3T T T4 4T I 9% AT Tod
B F AT A0 AT AN FrAET FEAT
ATIT AT 97 d8 2% d1T T3 GBI
qT7 BT &NT § TT HT T4 T37 47 |
a1 9 F qgAT <T7 A8 577 BT e
AT F faor 7, g7 57919 ¥ faer 7, 2%
T3 % WA I & oot & B 71 giges
[ oo THT BIE aF ¥ UTAT F

BHADRA 19, 1881 (SAKA)

Accident to the 7592
Hoist Chamber of

a Tunnel at the

Bhakra Dam
KT BT ALZTG F THAT 47 A7 F4T 98
2500 THE BIZ TET & FIATF HoW
&1 T S AFE g qg Q¥ g, S
41 A fog qwe & ag gom, ug J@A
T 919 § | Te R ew A fegea ¥
AR gfaar & dgad Aifwad @ ge
graImaF A A gRa a4 5
Jq oo THF Wiz &F FAT F fow
AT AT AT T 91 q1 |1 Yoo
THT BIZ aF SIA AT FT TIA &l
SITAT AT HY FAT 3 TAFT AT T FHTT
T IAFT AT 3T F(GTAT F qT H HAT
=rfed a1 | 3T ¥R THT BIE 9T AT
qET ST & /T A% A7 1o &1
S IITF AT § TR
TGF qHAA IGAT F1EAT § |

# 7@ ara w1 A aar § i Rl
FHE FAT F AT T AGS F |
TF a1 TEL & | gree 9= faw e
FlA AT IF F¥EX F R W@
g A far mar | 9w At 7 &
o foeger oAt e T T gE A
9 G gEEE 9 7 IET & 99
IFT AT 9FE< § 3 He gar °@r
AT 9gF A qEr 9T | I gaAT
SR AYF T IAT AT I O & 41 G
I T F FIC FAT T | Tg IA149-
afar 1 w8 wHen g 5 s R
gq A4 gr fedy wwg weT ¥ 9
foega W T ST &, W W T
A g & fo s @ dsa € A
g O Taw g o Sehfatar
T Fga §, feaow %7 sar § AR 39+
% ag SH T 9T § | 9% A"
faar s mwar @ 5 e g9 @ 9y
foor mr ar afes =3 dg @1 9w
AR G § Ia4 95 gERE 9T &
faa ok gar F Swx & 5@ s
T AT | U arq qg T g g%l g
fF e awq a8 gaee SwE g9mEn
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[eezrc xware fag]
Wy oy qgdy wwr Wit sy fw dr oy
Fwr€ R Bz ® swc welt of &

Ao Iar T Wy & fe v 4w
@ e AT & i R @
gy ifaqd & @ N od &
& oF i oY faqa ¥ ag T«
o kAR T @

whnd & sg agar f fow &
Y Rerarer fgr g & dgrQa ot
LR AR B AR R R R
Seivfordt 7 W v a R ke
et a2 & 8,
wgh 9¢ ¥ wifae wifed s oy
v ¥, gt 9w wfaw il
a8 g T wg vy A g, I
W WU I AT §, 5w AT
LUK (R OR R i

ag ft gfeww § fs o ot ovger
& O g A 9 o6 Y S fedde
9T 97 TF qW ¥ g W g v
a1 T I¢ & arx FEh s e
N agr & I X feddT v wr )
ot & aga awsf w fear mv
AfeT oF Ay ww o F ORI ¥ v
wrger § 1 wrewr & 8 e g
ot gy A wow wigh § 3w A AW
1 ¥ fiear ang o)X ofers & wifs-
Tu ¥ fonr wrg WYX afvrs W srevar

)

MR g ag ¥ W A ¥E F
W W TR 7 afy ", P R
Ug FIEAT P I I TF T 97T PR
] 9Ty ot fs oF ave Y fex ST Y
7€ ) 9T W9 R FT@ A W ¥
Wi el oW, ag vgr T § fe
¥} O o ¥ e g el @
& 9 qET eE & W R A §
i @Y W 7 wgew g fe wfeew
& forar o oYt @ W@ AT I WY
agard I | SfEET 93 ST feadw
gar o Y agfear wae o
¢ T A arew e ARy
WTY &7 TIAT ST 2T, I9 & a0 fy
v & fider e a7 @ Wr fr @y
AT oo ﬁ!ﬁ*mﬂr{ﬁ
ff qg ¥IR T W7 W & oG gy
ot 1 @ & A e e g, @
WY ot daEr &

o% g% $E witfrad @ ok o
% 1 frdr effwe g, firea oY a
W fe oY ol ¥ o R A
§ W vewd A F fed @
& wrrn f fis ¥ dgelor Glfrad £a
X ag # wg wwr e fpgerr o
T w1 % W § 1 dfer g ate
% ara Wit §, qfeors & fewit & wife-
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wifrmd Qe ook vt vy Y § e ol
et tr A T, I N oA
Wk o 1 W §Y U S 3% I
T 2, v ¥ S e o & fear o
T WA FT Y W
ot o fa oo A+ aE R
& v 9w % gy o @ f v A
g & w1 W e A
ford srforer o T FXE TR G, P
Rt R TR A @
NE AT A @A W
o T g

ST T WX 9™ ¥ omE A
® st @t ¥ 1w @ @ F A
o, & & gz A @ s
WR TE qE 4 @ 697 % e
fagn s, Afeen ® fFE
g, fedmey & fwam  @rw
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b i

g g g oY &t 71 &9
¥ wrf gl A g, e ¥ S ¥
A gredl 7 & WX P Fafe
wit & e g 7 T T A %
et & ¥ fawreht frprer @ 7% & WK
st e ¥ Y T wiug @ 1 9E
@ AR d FW@ & | W A & T
wwren g v o o A AWy
5 I ¥ I wfaEr §1 T @1 nav
aify A€ W% wHEEE W § WIE
R WO WY TR TEED A W T

BHADRA 19, 1881 (SAKA)

Acciden
Hmm:n;:r";; 7598
@ Tunnel at the

Bhakra Dam
awd § | t@ R el v §
& & 7 & wifed Nfe aF wrw
wawicy 7 @ | vafey § ag g e
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@mméﬂ‘ﬂa’fqﬁqﬂ,:ﬂ
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TR ITTIAN g &, & e
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o g Srfsd AR S § M A
& W i gt g1 e w1 ey
% g o oo W R
arx & feewd ot @ ar s W)
wifrd g, wfeq g fran s
g ARy W=y § afe o v § ¥
qET W g |

s o a8 W § fe o sRmd
= At ¥ 39 A oF w dhfen wd
A gt WA IR W
1T TEEE T W & W W R
§ fr o &9 wl g A W R
Jwae B 2§ W a@rEd f5 W g
m%&wuah@;i,ﬁmwt
;{,mw%mi,mmm
ﬁ,ﬁﬁ,ﬁmﬂuﬁm«t
R ¥ 37 o & ur 5 ¥ ar any
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(g orarer fag)
Wit TR W R Fed | qT A
famd 5@ aify ofsay s
+® O § Wi} @ 1 afer 9w
o A Y af § 1 ol av o
vy war ¢ fe &7 e grn

dar gz nw A (fge)
W Wiy 7 &g @l

T yere fez 9= Wig 9@
qQr g8 ¥ Y ¥ An, @iwR § 3 e
# & & % 71 qe= foar oy W@
w A= & g & g, ag W
w2 aE ¥ gF F oW AW A F
w&E 7 gon o g7 reREd e
& T g TR 9 G
¥ | w9 W § v § faa-
far & ¥@ & 9ga F g FAST A
AfeT g9 g 72 A Fode oo @
oy A & af ) fre gaT waE F
e g T it § T 39
WET Y 45 WIW q% AT A A g
W& wifrr & #f swafear sforaa
fenéae & aars, 59 % avaN o A
& §F T QT 4T q@ ARAR
v meraM o g saw
amar Tt fiar STy WX wIee &R
# vrar v § | wafad § g g fF
g Y ¥ IS T F OF 79 | JIF
wy 3w § fedr e &t & 9,
et fegem & wge & wifrae =t
¥ W R o J ) AfeT @
& & e F O aga aefor gk §
I w1 61T e AW ) W fafaeT
q1ge 7 ¢  gaw forar o W@ & g
QI N AT G

WHae d TR NS
faafady &, Nfe wrarT w s v
¢ oF & oF wgm wgw f 0 Qoe

SYPTEMBER 10, 1969 Aocident to the

Holst Chamber of L

a Tunnel at the
Bhokra Dam

O Fo ¥ w1 QAW AN &
forelr §, greTifen qorme AT ST R X
7 ga9 ©F ¢ | www w9 N o
iz w1 ¢ 1 W g Fafrd) s g
Fa qE qrae wTed § ag & avar §0
# AT wngar § 5 o qone madde
& FIC KGO I W G R
W WA R §) @R R oW
9 AR ¥ qET AT, SR %
frelt wredt & @ T 1 WO AW
T & AAAT A S TR G
IT W TFI A FQ@ €, AfeT W aw
ag T § @ 39 ¥ fad 53 vy A
a5y fe ag sefoay weaw & feafad
Fgid, w7 = S ¥ wRrT w0
AT 1Y 7Ew grfad s mfga &
A *1ga1 3 foF o 29 Ave w7 A
q #TE §AT HIIHT T ArfeT 94T |
W SH & IAVRT g gifew
OF NG AT RWITTFHEET 71 qFA
ST AR 9T TG & Hre fafaeeR
a g e W@
IIE FT WA T ITH AW QG
%3 | § F 4T R I g e
T g A1 3o fem  g¥r3e9 T9A F
AT & NG goAfaas & g fr aangd
w17 & fgamea femy o1 #a famifqar @
g 6 ifao Aoy fFd o @
A4 gy 31 Agw WA wATE %
ag gk AT AR §, TN A
e frag gt adt § 1 aw v
Y svar } fr wifac gy femr & AR
¥ 1 feftaw a7 ey & w9 § ot
& 1§90 faepe 9z Tw ¢ o g B
®} gz 31 wifed, ¥@ & wifegquT
oY &2 397 wrfeq | oy FT AW AT
aY quma % W fafaeee ar fasdr sl
fafrezx wt @17 ar fpr @2 ¢ §f
#err gT arax fafaees w1 aael arf
sward © fad fieedr & ot Pty
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1w ax T 9 A Fd et
¥y OX 3w 3 fewmw ax o fr
T 30 T Yo FLTATETATS a5 fa
swaEy grard 1 arcr a1 9fF a2
iz ar g sufed on @ d <&
i gwd + A g AafaTsw S
Wi @ §, o enfagr gy 2,
o9 FT HGT 94T & A F AWy N
watd & wg, g fo @ v e
 wrer aw At wawd fear @ aw fean,
s swardy w fefr wraga agr i
I Y T & g 958 g A7 st
aré s wrfed 1| ST g SinEw
8 fad WY 775 gaF o e aifes &
T fooy A ateY gam & $1% gward
EEEiRcoill

€ At &1 wE arE 3 Afen
AL, O wwedza Y Hifrr P g,
A | qg+ A1 72 %@y 947 fw wrwr aw
¢ I T arRr g, fov ag wed & far
XY, WTE ToHT g8 T A CIXAg 9
W SETAT 7 G & For forg o0 |
¥Y A To FT GITA WaGHT ~IT
B I T HTET L% AT EY AL QY wwn
WY WY Y I So WY AIGNY ST F
& ®t AT 7 T AT w9F Y qT-
¥ d 1 g5 fag nediT Maw ¥ I
9T AT 9T g T FT 99T WAy
wfgd | w9 X *Y dfew @ T,
RN I FIL2LT FT AT &Y HY, T
€ % W21 Y a1 ;g e gaan
Fye gut Wi o9 1w &7 ¥ 1w feay
T FERAY ERTAET T
o @At | N Iw RN Sw
G W B T WY AT, I
fad gw vt Z 9 fee Tt O Wik
™ ® 3f@ ot B 53 fear o,
oY &9 & Qray T4 SN 1§ FEAT
e i s W )R ader Al ot
fe sy rOwT i v } fe s aw &

BHADRA 19, 1881 (SAKA)

Accident to the 7600
Hoist Chamber of
a Tunnel at the
Bhakra Dam

FH Y X HE ATH TIGT 9T | /A
a7 & waar € fa 9w § qAry
Wiz TM v AT Fra=< fagram o
HA T AE AT T T U gt awar
¢ @feq 3@ 31 A=W AuTET 91 9FAQT
¢ 5 fom 918 o7 ¥y 9 %o BRA
TRGE W A AFAT § &1 IN T Y
F¥F ] 9 ¥R %o AT AFAT | qEY
ALY, NFTHE 7 G FIT 9T £F G qT
& ag g1 ITAT, TR FW T (R0 F
& smaa, dfan fres wgm #0 3R
A FTaz wEr AT fE g A e e U |
T EFIT 1 SH T/ Y WETEE HT QT
gam @A 9ifzd sqifE s &1 T
zidiaT ag gar e M w7 dr & 1 5w
% @ ug w7 sar o aw afgw
ST T TEY. TSG AL 9977 @ 6% 48
&x vamafas~ Ay g1 q%ar, nwf¥eq
a8 Y A AT 99w & amT & feg
atigmE Ag g7 awAr | 5 foF 1w
AT P AT gq & q1a foqromm L @R
RATET §) ARSI faemr = wAr g,
foas eew § Fiaagrd, v od
AEART FT OF LIH/T AT AMfgd 9N
&Y 7 Fgar aifzd 5 q9re & w4
®ATT WM | ZH IS & REATT F
wd § R dn Ar g wTn qEral
& &% vugr fasge mar ST o
@7 7fid 7 gvieg o ok g@Q
& $A a0 A 379 6 ¥y 9N
UTETETATETT | 38 & 1% ST a9 9%
&Y T a® & oF wier auT ey
aaT IE A TG AL § I, FHU KU
| Frafaw @ 1 o s uag g
w1 & W, FE ouT A ger oy
qATE A A e AT § TET SPW AT
IS GAT § | I o WIKE AT W
gt 8 1 7 O1% four sy wwm § 1 R
I & JrET W R aRT i vE S
foq AR wt KzRegarwifed
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[Ew=re gwarw fag)

w * forar g7 &7 F oY ey o
@ A wr ¥zl qa @ wfR @
W & 9¥ar & 1 9 it gt €,
W uT wEeTw & A rerfoe gk 8,
wferd fn colfad & e s faar
€ wW¥ fad g i ¥ war g
R W Sg THTRE WY QT FA0 A0ER )
A AT R FIT TE FAT Ay ATAT
Wt wifgd | goffaee o et v @ &,
o wfeaT & §, T A FQ § 99
& fod oo & framt & w2 faar o
i Tt F9T Qo FAT To T FAT§,
X ford qu Szxde AN A, ag w31 aw
WX §? T Y T FAA qTE Y q9g
¥ forr T 1 T gran § S wew
oY waiaT W sfem #Y gave wae
W U Y A A AT 9@ | g ®
fraFT ¥ A T FT a9 DT WS F
aft & « S AT ag & AW A QY
g % el %7 g, 97 7 e
qona a1 Frar w&@ v ?

gafaq & § g7 fewsa 3wy
& 5 g & 1T 6 379 & FT AW
&1 & % fod ag ae ¥ fr forgw
W & gw gw @, faAm AEw
T AT § T & fag e B
QF UARATTAERZE @5iE I SqTfEd |
W % q0% I F4E WG T d Ay
FZEAT S1fEd | A TFEA g I qAW
waiAE ®1 aE F atv  qv A7 Wfed
wifs oo & fFpgrt @ IR 53 W
wie MR EF A E

NEEIT & a9 § w9 AT B
a4 FEME |
Mr. Deputy-S8peaker: Motion moved:

“That this House takes note of
the Statements made by the
Minister of Irrigation and Power
in the House on the 22nd August,
24th August, 2nd September and

7th September, 1959 regarding the
damage caused by the accident on
the 21st August, 1959 to the hoist
chamber of a tunnel at the
Bhakra Dam.”

May I have an 1dea as to how many
Mecmbers want to participate? There
are 13 Members, The mover has taken
half an hour. May I have an indica-
tion of the time that will be requred
by the Mimnister? .

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
My time shall depend upon what I
hear (Interruptions).

Shri Naushir Bharucha (East Khan-
desh) You are gomng to hear a lot.

Mr. Deputy-Speaker: At the most
we have got 1} hours for other Mem-
bers to participate Should I fix 10
minutes as the time limit for each?
The whole amount has to be shared by
all the Members here I have no
objection to giving more time But
then only fewer Members could be
accommodated and there might be
grievances on that score I think hon
Members will be able to condense
whatever they want to say within ten
minutes

Pandit Thakur Das Bhargava: May
I just submit one pomint for your con-
sideration? We have already seen
the statements of the hon Minister,
which were made three times 1n this
Housc We have read them all. The
time of the House could be utihzed in
a much better way if the hon Minister
1s asked to give us factual informa-
tion of the position as it exists today.
If he speaks first and gives us an
inkling of what he knows, then the
discussion will be more profitable and,
at tly~ same time, our time will be
utilized in a Detter way. Otherwise,
the same thing will be repeated, Let
him give us information,

Mr. Deputy.Speaker: Even if the
Minister gives us moare detalls, facts
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end figures, then too the same thing
would be repeated here. Now I call
on Ch., Ranbir Singh. The time limit

of ten minutes will have to be strictly
enforced.

o vonie fag (Tge) : Iw-
a8 wgEa, Ay T E amend
W ¥ g ope Ty oy o o g &R
B8R aed 4 WA 9w wE g9
& &t swwr Anr W) fors W st
AT T WX BW WS T A
WEET &7 7 T @A G (W Av
v fRed 3] s oR uw W
R frmam Newras @
YA W § a9 wne S

IR Wy, e aww O
HTEET &7 FT AT opE AT AT IW A4Y
wF qarfeas qume afeeifes wifas
# ot =t g ot o< agw g o Iw
WY I Ao qran i 9 39
qg AT ATAT o fif o 7 ag STy
fgear fagay fr wvr fglY Qo v
& S S U geT guT T o7 9
AT §A & fad a9 & =L TF
¥ FaTT AT A 9 | R
qUET ATy oy W | ww fegem
R gwT e ey e e ae €
fs Tivifew faww % v &f e
% A 9¥F § W 9 A8 T qgi Ay
A B Y WK I AT T
gE 8T Y I SN § W
®T THUT T qY S qgEr W IO
qHEY %t ST IRET WY AwET ¥29Y
fog ot & dga v # a ag @
T o fare feqr may or g SA ®
% fereré € < T Wi 9 AT @
filtw tn ydTa i goam W
T A v | § ol wegw
et T | W FuTSqe e, ° g
® g o v fe o o o
wrew §Y i ag o ager ww aewT o
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W ag I T AR . |
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M) A A i@ §
o I e g A T Wy ¥ g
@I g G o Wl
w9 mefagr ¥ gw 70 78 gvedf
ERE

T YR, WS T@ § o5 e
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SR A I FT K AT TFTAT AW
T fggemm d sfogre & g fawe
Tnmwimel I we
AR EE g W IR A waw
¥ 3T % 9T A O W Al v
T BIA TF G AT Wae 1)
wr ar afew o FE G 1 e
&Y w1 Wi e 0 W ¢ ) e R
T AR AH e aferag e g e
g ® ax N A wANAER
Ig W §F TRAT A AT 1
fireft @9 7 WO AGTH TH T Y T
w1 0 Auw fer g @ g daw
weyr WP IR e agi &
foramit & oft TRT E | AFT F FEWR
Arren e § ol v fe vy
firez i are W07 WA T AT WY
weR § W TomR © Sfewsd g
fir 37 ¢ eIt arar Az dew W
o Iw w1 I ATy o Qo Ay
fear 1| gt & WG & e
vt srqearc i forerefY +f aufy of d3fedy
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[FTo Tord T Tog]
ofY SF AR QAT FT A (Far §
X 554 TR F9A F AT 9T &
getifrai & ag? awrs At gufay & a7
& goftfaadl a1 aurd fad @iz ad @
T fo gad ol 9 oY @8 a3 iy

Iq ® § T ywilaq d AgiF Lo

frad & sarer wFaEdr & wTH A
aw fpar A ol wa fes atwaw
T@TE I IGHT a7 7 AGT AT ],
TG} THT THA HT T T d IqFT
GIGT ISTAT 74T § R TG &1 HIeqT
FUST A oo sifyw qar fm &0
et &Y A4t e W 9gd & wliw day
F7 T AT A G W F A ITIAH
e Y@ ¥ aga whEw
AT AT | ST TS ST A A & ol
gadar fausl 1 agt o garar 77
IaT geE AT ag ar S g1 fhar Afsa
TO & W & F 98 F¢ I AT A€ @
Tt Fr O ST Y are o o g
¥ feam & feamr & o 9wt §, 99
goa ® g =i 5 oaw aw
zaq a¢ ¢ fagust # faamr 7 a1 98
g 7 Srar B W SRR Iw 0E
F gamar o 99 eaa a9 @ ar 2w
A &1 AT A1 o7 9g g faww F
I GHY AE AE AT AV AAGTA ITH
famer & urt 92 g 98 WL

TR FATAT WiEST T AT F &1 89
& 1 7q A0 T [eIT WD AT av &g
M Fgw AAUE IR AGTH 7 TH
g us A9 ¥ AT TF AT TET A
N IF GUAIAES G¥G Fi & T F
Frera a7 214E a8 A% 319 srg faani
gy g feedt 1 R waw 7 7 wwav
frzadas a3 fawsw 9 98 war
¥ o waa 7 & oer aF fF 9w
F WA FT ATeqF § qg I GETEE
JrgT ¥ g AT ag) & e R afew
STET F GIUEE AF < & A F1AH
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FIA FTEIA § 9OFT A+ fopom
ST HEFAT AT A fowe & wfog i far
ST o@Far ar 1 7 wear § fF
AT F Al F T FH oG9l 999
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TEF  FATAT TS A7 |l & FIT
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qrET faFTea F7 &1 swg ¥ I fEar
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Aty T TET TF F97 F F1 G § 98
FH S § R Ag SHr e {
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SEF AT TS a9 F ACAT g
JUHT FTH TEL CFT AT & A 54 TF
AT ITT GEF TET g1 TF aF A% g
FTFA GATT Y& LT (AT T TFHAT §
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o TN % fag T e A @
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w1 7dvor § e ag ot s v
AME FF THAY F1eT ¥ qgw w7 9T
arfa & A w7 (mar ag |

1542 hrs.

Shri Goray (Poona). Mr Deputy~
Speaker, Sir, I must confess that it is
very difficult for the House to discuss
this 1ssue because none of us, neither
the hon Mimisters who are sitting
opposite nor any one of us, i1s a qual-
fied engineer But 1t i1s the duty of
this House to voice the sentiments of
the people and to give expression to
the misgivings and the dolibts that
the people at large are harbouring.
At the same time I would like to say
that this discussion should not start a
wiatchhunt because the engineers who
are taking care of the Bhakra Dam are
some of the best engineers that we
have and whatever their faults mught
be I think we shall have to depend on
them for the future development of
this country

We feel concerned very much about
this accident because the Bhakra Dam
1s considered to be the crowning
achievement of our engineering frater-
nity The hon Prime Minister, when
he visited that dam, I think, described
it as a modern place of pilgrnimage
That 1s how we look at1t and therefore
when we hcar of some damage we
feel naturally perturbed

You may be remembering, Sir, that
this 1s not the first time that things
have gone wrong in Bhakra Last
year we heard about somc damage to
the central spillway But we were
a< ured that that did not amount to
much  We also heard that the Publhic
Acrounts Commuttee of the Punjab
State uncarthed something fishy about
the whole thing As one of our hon
colleagues said here, that report has
yet to see the hight of the day. Then
there was the Dulat Committee en-
quiry and they also said that there
was corruption to the tune of some
crores of rupees. I am powmnting out
these thungs because peopls fesl that
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[Shri Goray]

something has been going wrong in
Bhakrg and it is not allowed to see
the light of the day.

We also hear that because of the
unpredictable difficulties in drilling
and grouting the completion of this
work will have to be postponed from
February 1960 to the summer of 1961.
The cost estimates have now been cal-
culated at Rs. 170 crores instead of
Rs. 75 crores. So, these are all the
facts which pile up to a formidable
case against what is happening in
Bhakra, namely, whether the estimates
have been correct, whether proper
attention is being paid and whether
this dem which we consider as the
pride of our nation is going to with-
stand the ravages of time and the
pressure of the water that we are
going to impound. .

Yesterday we had the benefit of
listening to Shri Khosla T wish that
the whole of his statement was taken
down and circularised amongst the
Members of Parliament so that it
would have been easier for us today
to discuss these things in a realistie
manner.

About the hoist chamber and the
tunnel I wish I had the self-assurance
of my hon. friend, Chaudhuri Ranbir
Singh, who spoke just now and tnld
the House that if the engineers had
the commonsense of a peasant they
would have done something else. I
have not that self-assurance. I think
that the engineers must have done
what they did there in erecting the
hoist chamber after a lot of consulta-
tions and deliberations. But it is too
early for us to say as to what exactly
went wrong with the hoist chamber.
I tried to find it out from Shri Xhosla
and the hon. Deputy Minister and
they sai@ that “the whole thing is
submerged under water and we do
not know where exactly it gave way,
and what happened”. So, we do not
know anything. But I would say that
there are certain things which have
10 be clarified a8 early as possible
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because, as my hon., friends from
Punjab very rightly said, the people
of Punjab, the peasants feel that their
destiny is bound with the destiny of
Bhakra-Nangal and they have to pay
tor its cost. Therefore some of these
things which have been voiced through
the daily press and by some people
here and outside should be clarified.

One of the suspicions is that due tor
the pressure from the Punjab Govern-
ment storage in the Gobindsagar-Dam
wag expedited. It ought to have been
allowed to settle down for a year or
so and after that storage should have
been restored to but because there
was pressure from the Punjab Govw-
ernment they started early and there-
fore the tunnel and the hoist chamber
were not ready to receive the pressure
of water that was stored there.

The other thing is that there is a
reference in the papers that have
been given to us to coytee blasting.
I appeal to you, Sir, to understand
our difficulties in discussing the sub-
ject because I am quite sure that
even the hon. Minister will not be
able to tell us what these particular
words mean, that is, this coytee blast-
ing, wooden flume and all that. We
do not know what exactly they mean.
But it is said that some people have
expressed these doubts that because
of the coytee blasting damage might
have been done to the tunnel or to
the hoist chamber. I do not know
exactly what has happened but it is
something that should be gone into
because they said that this coytee
blasting has been suspended or dis-
continued. Now, we want to know
whether it is due to this or due to the
fact that sufficient care was not taken
to see that coytee blasting was not
done near about the place that this
damage has been done.

Then, one more thing that perturbs
us is that water is gushing through the
galleries and it has not been found
possible to stop the flow of water. We
have been assured that as this hoist
chamber is sbout I30 feet away frome
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the dam, the dam has nothing to fear,
it is not hkely to be damaged But,
after all, in such a big reservoir 150

feet 13 not very far off, 1t 18 not a very
big distance

The other thing 1s this When we
are told that there 1s no likelihood of
any damage to the dam 1tself, I would
like to ask this what 1s happening to
the water which 1s gushing through
the galleries? Because it s going
right through the dam, and we were
told that the water will continue to
gush through the galleries, the length
of which may be miles—I do not know
how long the galleries are If this
waler goes onh continuously gushing
through the galleries down to the
power house for weeks and months
together, I would hke to be assured

once again that no harm will come to
the dam

The~e are the things As I said, I
do not want to start a witch-hunt or
say that our engmeers are¢ incapable
or derelict in their duty But I would
say this, that from this we shall have
to draw some lessons, that we shall
have to take very great care, becauce
these engineers who were bulding
these dams were compared to Bhagi-
rath of ancient times who brought the
Ganges and made the Gangetic plain
fertile If you want that glory you
will have to be very watchful 1
would therefore request the Mimster
in charge of Irrigation and Power and
the Deputy Minister and all the engin-
eers to be more careful and to
take the earliest steps to assure the
people, not to give some sort of cock-
and-bull story, but to tell us facts and
tell us what is the damage, what is
the cost of the damage, how soon it
can be repaired, whether it can be
repaired at all These are the things
about which the House should be
informed.

8hri D. C Sharma (Gurdaspur)*
Mr. Deputy-Speaker, when a patient
is dangerously ill you do not depend
entirely on the family physician: you
try to get expert advice from some
specinlist, whether from your own
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country or from other countries Our
Bhakra project 15 1n a penilous state.
There 1s no doubt about it This is
the third disaster that is happening to
1t, and as one newspaper has said, it
1s a project which 1 being dogged by
1l-luck God forbid that we should
be dogged by ill-luck

But the fact of the matter 1s ths,
that without looking at 1t from the
point of view of a Punjab: and with-
out narrowing the scope of the dis-
cussion and saying that 1t 1s concerned
only with the Punjab1 peasant and
without saying that some part of the
money which has been given to Pun-
Jab as loan should be remitted, L
would say that the Bhakra project is
our international show piece and it
should be looked at from that angle.
The whole world 18 watching this
Bbakra project And if the Bhakra
project goes wrong, I think it 1s nnt
only the Punjabi peasant who will
suffer, a bad deal he will get, no doubt,
he will suffer m prestige and our
irrigation engineers will suffer in pres-
tige, but I tell you the prestige of
India wall suffer Therefore, I would
submit very respectfully that this
whole thing should be looked at from
an emergency angle

I have looked through this state-
ment which has been placed on the
Table of this House I have read every
word of it, I have underlined them I
have also looked at the statement
which has been given to us by the
Lok Sabha Secretanat today And 1
find that these statements are ltke
soothing syrup given to the Members
of Parliament. In vamn I have looked
into these statements for this note of
‘national emergency’, the note of
‘national disaster’, all these statements
are made in a routine way, m the

routine language and in the routine
manner

1555 hrs.

{Paxprr THAKUR Das BHARGAVA in the
Chair]

And I am very unhappy to read the
report which has been given to us.
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What 15 thig report? I think this
report is the report on which i1s going
to be based the whole fate of this dis-*
aster and which is going to mend the
disaster. I have read this report, It
deals with bonus to workmen—of
course I honour those workmen who
have lost their lives—, financial com-
pensation and so on. This report is
written m the style of a business con-
cern which 1s having a normal routine
meeting and which 1s discussing a
normal routine business.

Nothing 1is given in this report to
show that any concrete, positive,
fruit-bearing steps are gowng to be
taken. The disaster took place on the
21st August, if I am right. And today
is the 10th of September. And I find
from the Hindustan Times this morn-
ing a very alarming report. And that
report is based upon what the Special
Correspondent had been told by the
people on the spot. It says that no
headway has yet been made. We are
groping m the dark for a remedy We
are trying to find some way of putting
right this disaster. But, Sir, nothing
has happened.

I say, I am an Indian, proud of my
Indian engineers, proud of my coun-
try, proud of everybody I would say
to the hon Minister that the time has
come when we should lay aside our
pride and when we should get hold
of engineers from outside to guide the
whole thing. to find out the real
defects.

Now, they say that we shall appoint
an enquiry committee afterwards to
find out the causes. Well, unless you
know the causes how can you cure the
disease? I say the whole thing is
being done in an ad hoc manner and
no proper thought is being applied to
a very difficult situation.

Today we are told that the dam is
all right, the dam is going up like any-
thing, but the power-house has been
affected, still the water is flowing in
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the channels. We are told all these
things. But what I mean to say s
this, that we are afraid, we are terribly
afiaid and we are full of musgivings,
we are full of apprehensions. Our
misgivings may be misplaced, but
there are misgivings in my mind. 1
know about an hou. Member of this
House who said to me, “Who knows,
the water may be flowing in my bed-
room some day.” This is what an
hon. Member of this House told me—
1 do not want to mention his name.

So what 1 mean to say is that the
whole problem should be placed on a
war footing and we should not attach
too much importance to the technical
knowledge and to the building ability
of all those men who are here. We
are proud of them, but the time has
come when we should get hold of
some outside experts They should
examne the thing. They should tell
us what should be done Because, un-
less that is done, I think the public
will not feel reassured and the public
will not feel happy in any way. This
1s the first thing that I want to say.

The second thing 1s this We must
do some re-thinking so far as the
technical sct-up of the Bhakra Board
1s concerned  Wo should also do some
re-thinking so far as the Bhakra Con-
trol Board 1s conccrned We should
do our re thinking on both these prob-
lems I know when I was fighting my
¢lection mn 1952 and Bhakra was at
that time part of my constituency, I
found a'lot of groupism there 1 ask
thc hon Minister, has this groupism
stopped”? Ccrtainly not. These engi-
neers tell us that fifty-five lakhs are
required, and they say to their friends
that five crores will be required. They
say one thing for our good ang an-
other thing for the delectation of their
friends They prepare one statement
to be given to the Members of Par-
liament and other statements which
are given to their friends in thelr
drawing rooms and elsewhere. I sug-
gest respectfully that we should try
to have this Board reconstituted
straightway. We should not stend
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upon ceremony, because it 1s a tume
of emergency now The board should
be reconstituted, so far as the set-up
3s concerned, we must make radical
changes 1n it I have n6é ammus
against anybody, I respect all the
engineers that have made and that are
making Bhakra today But I sound
a note of warning that this thing 1s not
bemg done as efficiently as it should
be done, and that we are facing 4
very drastic situation, and a drastic
situation requires a drastic remedy

18 hrs.

1 hope the hon Minister of Irriga-
tion and Power will rise to the occa-
sion If he does not rise to the occa-
sion, if, God forbid, all the forebod-
1ngs of the people come out to be true,
even partially, even to the extent of
ten per cent, I tell you that the
people’s faith will be shaken 1in it.
Therefore, I would say that it 1s not
only a question of Rs 50 lakhs or
Rs 5 crores, 1t 1s not a question of the
Governor of the State or the Chief
Engineer of the State, but 1t 1s a ques-
tion of restoring the faith of the
people in the great projects that we
have undertaken, and that faith will
not be rcstored by giving us  these
statements, colourless and lifeless
statements, which do not give us any
hope, which do not give us any cour-
age to face the future

1 would, thercfore suggest that
something should be done and the
whole thing should be put on a war
footing and an emergency footing

Shuii B C Kamble (Kopargaon)
When a calamity falls upon the coun-
v, the first thing that we cxpect 10
do 14 to get over the calamity; there-
forc, we should look at the Bhakra-
Nangal dam from that point of view
Even though that must be so yet we
have a duty to perform as Members of
the Opposttion, and to be very vigilant
about the whole thing It i1s in that
spirit, and with a view to understand-
ing the thing, that I would like to raise
certain points

The first point that I would like to
raigse ig this, that when there is a
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matter lIike the Mundhra affawr, or
there 1s a thing like rising of prices,
what happens 1s that the Minister feels
that he has failed and he resigns, or
if there are any failures, an nquuy
1s 1nstituted with regard to those
officers who are responsible for it
Therefore, if this matter 1s to be
viewed scriously, I would suggest that
the hon Minister should very serious-
ly think about it and tender his resig-
nation, and likewise, even the chair-
man of the consulting board or con-
trol board should submit his resigna-
tion accordingly And when the things
would be over, then they may be
brought in very gracefully, having
regard to the finding of the inquiry
committee

My second point 1s this We have
been told that there 1s no damage to
the dam, we have been told that the
work will go accordung to the sche-
dule That 1s all right, but we are also
told that they are not able to trace
the causes of this mishap Now, the
paradox 1s this, to my muind, it is &
paradox How 1s 1t that when they do
not know the causes of the mishap,
they are on surer grounds and they
tell this Parhament and also the public
that everything 1s okay and every-
thing will go according to the sche-
dule? How 1s it that they are saying
that there will be no damage to the
dam when they do not know anything
with regard to the mam causes of
th's mishap? I think the best thing
would have been to say that they
have not been able to trace the tauses,
and until that 1s done, they are not
piepared to say anything as to whe-
ther the thing is safe or not. But
they are gomng further and they are
suggesting to us that along with this
repair work, even the construction
will go on as if there were no emer-
gencv whatever, that 1s to say, both
the things will go on simultaneocusly.
As a matter of fact, the whole atten-
tion and the whole energy should be
concentrated on that part which
relates to the emergency, but that is
not happening



7617 Motion re:

{Shri B. C, Kamble]

My hon. friend, Shri Goray, made &
reference to coytee blasting. What are
the precise consequences of thig kind
of coytee blasting? Was advice given
that there should be milder methods
applied? What are the consequences
and what is the pressure of water and
whether the dam ig in a position to
bear the pressure of the water? All
these things must be revealed to the
House. The hon. Member went to the
spot. He saw the thing. He should
at least have given us details of what
he saw himself. That is also not
done. The Director himself went to
the scene immediately on hearing the
news. Very good. He went. He
inspected. He must have found cer-
tain things with regard to the mishap.
At least that information should have
been made available to us. But that
is not done. There are statements
made and from those statements we
do not find arthing which will
enlighten us with regard to the actual
position about this mishap.

There i8 enother interesting thing
about what we are told with regard to
the right diversion tunnel. In this
mishap, this tunnel occupies a very
important position. It was to be soon
plugged. We are also told that the
water level has been sufficiently rais-
ed, that the level of the dam is suffi-
ciently raised and what they had
expected had happened, that is, the
inner flow of water also had started.
If this was so, we would like to know
the precise time when actually the
inlet water was going on smoothly.
There is a kind of inaccuracy. We are
told that this was going on smoothly
in the year 1958. If this is so—I con-
cede that immediate steps were taken
to plug this tunnel now—why
did they wait for such & long time?

The time at my disposa] is short and
other hon. Members are also
desirous of speaking. What I
would suggest is that the present
Inquiry Board should be completely
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recast and certain Members of this
House should be associated with the
inquiry-—certain Members from the
Opposition should be associated. Also
one or two eminent Judges should be
associated with this inquiry, Other-
wise, how can those engineers and
others who are somehow or other res-
ponsible or not—I am not going to say
anything at this stage—those who are
actually working there, institute an
inquiry which will be full-fledged and
impartial? Therefore, I suggest that
inasmuch as grave concern is felt
throughout the country—there have
been editorial comments and other
comments in the newspapers—inas~
much as grave concern is felt by the
public at large, there should be a full-
fledged inquiry by a fully reconstitut-
ed Inquiry Board.

‘e

Shri Ajit Singh Sarhadi (Ludhi-
ana): I would not be as pessimistic
as many of my hon, friends who have
preceded me. The mishap 1s certain-
ly a very serious matter. It is unfor-
tunate too. But we have the highest
appreciation for the engineering staff
as well as other service personnel
there for the manner in which they
have met the situation. They have
complete confidence that they will be
able to meet the situation. I do not
think there is any reason to
be panicky; at the same time,
we cannot be complacent either.
We have to have the realistic picture
of the situation. It ig not the first
mishap. It is the third in the history
of the Bhakra Dam and it certainly
creates aprehension in the minds of
all people about the safety, stability
and security of the dam. But my per-
sonal feeling is that so far as the safe-
ty and stability of the dam is con-
cerned, we need not have any doubt.

I concede that it is premature to say
about itg stability for the water in the
reservoir has not reached its target,
nor has the dam gone up to its target.
At present the stress and sirain on
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the dam 1s only 25 per cent. of what
1t would be ultimately Therefore, it
is too early to say about the safety
and stability Yet taking into con-
sideration all the cautions and precau-
tions that we have taken, I am sure
the dam would be absolutely safe

But, what I have got aprehensions
about 1s this It may not be safe in
the way the Maginot line was safe and
may be penetrated in the right flank
The engineering officers of the Minis-
try would appreciate that the right
flank 1s certainly weak I need not
go over the history It has been
pointed out that 3t 35 the rnght should-
er that had been grouted I may be
wrong I believe that the Grouting
Chart, when they injected the right
shoulder and the left shoulder with
cement would show whether the right
shoulder i1s weak or strong where the
hoist chamber 1s, particularly in the
light of the fact that we had an acci-
dent la-t time when a rock fell from
this very right shoulder I need
not go into the details, that s the
job of an expert

But onc b2 ic fact 1s obvious that
ul present the water 1s 1 the galleries,
passing through the galleries, in the
hoist chamber going with all the
velo i1ty and force to the gallery
through a tunnel which they have
made for the purpose of this hoist
chamber When 1t 15 going with all
the vclocity what damage 1t would
have done to the rock 1s one of the
points to bc conwidered The fact that
the rock 1> sife cannot be <aid at
present bucause the pressure of the
water in the reservoir has kept it
safe But when the water goes down
and the rock 1s open to sun and wind
with all the saturation therein, what
will be 1ts condition then hag to be
seen [ know that the engineering
staff 15 doing 1ts best But I think 1t
iz top early to assess the damage or
the loss or even the data. It 1s for the
engineering staff to see 1 am sure
that the Ministry is alive to the situa-
‘tion.
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But there 1s one thing which I want
to say 1 have got the greatest regard
for the present advisers, about their
capabilities as India’s few best men,
I have got the greatest regard I saw
that before the 24th Shr1 A N Khosls
and Shr1 Kanwar Sain went and ins-
pected the dam  On the 24th the Min-
ister said that it was not possible to
state the exact causes of the accident
to the hoist chamber

“This can be done when the
mouth of the right tunnel 18 clos-
ed after the level of the reser-
voir goes down and water 1s drain-
ed fromn the hoist chamber It is
only then that access to it
becomes possible ”

This may take some months At
that time on the 24th August when
the statcment v as made, they defl-
nitely came to the conclusion that
water would go dowm and the mouth
of the right tunnel would be closed
down after level goes down That
was what was said on the 24th But
they have changed the position now.
I feel the apprchension has become
real because the galleries are not
meant for exigencies of the free flow of
water and 1 believe that to measure
the stress and stramn in the ga'lery
there must be some instruments em-
bedded m the gallenes to understand
the seepage, the strength, the strain
etc  With the water at present level
m the reservoir all that would have
been washed away by this time and
1t would have become useless How
could thev get a correct assessment or
measure of the strength of the dam?

‘These are the points for considera-
tion On the 24th the advice to the
Ministry was that the tunnel would
be closed onlv when the water goes
down Now they say that the tunnel
1s going to be c'osed by a process of
flowing boulders from above by some
process or other You cannot stop water
coming and the rock 1s getting daily
weaker and weaker, because of the
velocity of the water coming from
the hoist chamber to the gallenies. We
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are checking the intake in a limited
capacity That is a technical point.
The situation 1s certainly one which.
without being panicky but without
being complacent also, calls for drastic
remedies. It is not a layman’'s job
It is an expert's job. The expert
assistance must be obtained Our ex-
perts are good. They have done their
best But misfortunes have occurred.
The point is this What are we to do
at this stage? I would request the
Minister to take the best advice avail-
able, not only in India, but in the
world, The note that has been cir-
culated gives the names of foreign
consultant: 2nd experts who were
there m 1933 and before Why should
we or our « \perts stand on formality?
Let them n:ve the advice and assis-
tance of the world experts. I agree
with Sardar Igbal Singh, who sponsor-
ed this motion We should analyse
the situation by hearing further about
it. I have regard for Shri Khosla,
with all his capability, knowledge and
the services he has put . But he
and his co'lragues can be witnesses
and the Judge can analyse That will
be the best solution At the time
when England was being attacked a
situation arose which Mr Churchill
describes 1n s Memoirs—Third
Volume He had different tvpe of
intelligence about the German Air
Force and he could not come to &
conclusion as to how to meet the
situation There was the military
intelligence, Then there was the air-
craft intelligence and two or three
other intelligence sources also He
appointed Justice Singleton as the
Chairman who heard everybody and
came to his own conclusions. Later
on his conclusions happened to be cor-
rect 1 certainly support Sardar Iqbal
Singh We should have a Tribunal
with a Judge as its chairman so that
it can come 1o proper conclusions. I
do not want to be pessimistic. I have
fmith. Provided we devote time and
look at the problem, we can solve
the problem. Take the right flank.
Another small dam can also be built.
It is « matter of expenditure 1 sub-
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mit that the probe should be thorough
and independent. It is very unfortu-
nate. I do not in the least doubt the
mtegrity of the people who have been
appointed. They are very honest

people They are partriots; they are
Indians They know that Bhakra has
got .is own umportance in the country
and in the world. But the quetion is:
how .ar¢ we to meet the situation?
There 18 no harm done if you have a
probe by an independent tribunal. I
would suggest that each one of the
board of consultants who were there
since 1950, shouid be called and their
evidence taken They may be cross-
examined by the Judge. Of course, it
will take many months before the
water goes down I should say that
you are meeting the sifaation very
wel'! but we must see that certain
things are done

Mr Chairmaa: The hon. Member's
tame 1S up

Shri Ajit Singh Sarhadi: I had been
there A gate had been put
at 8 O'clock n the morning to
stop the water going to the power
hous I am grateful to the people
there who gave us all facilities to see
that But whet we went there at
11 O'clock along with six others from
the Lok Sabha, we were not told that
the gate had been washed off. I read
that news next morning after we
came here to Delhi. I do not say
there is concealment. Possibly they
thought that we were laymen and so
they need not tell us

All the same, Sir, there are certawn
facts Therefore, I beg with all
humility and with all the emphasis
at my command that some drastic step
will have to be taken. The fate of
Punjab 15 inked up with the Bhakra
Dam The future of the Punjab pea-
sants dependg on the strength, secu-
rity and stability of the Dam. The
power potential and irrigation poten-
tial of the country depend on it. The
country’s honour is dependent on this.
As my hon. friend, Shri D. C. Sharma-
put it, drastic things will have to be
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met with drastic measures. You have
a probe by independent people, inde-
pendent judges and you have the best
wishes of the country with you.

Shri Naushir Bharucha (East Khan-
desh): Mr. Chairman, by now the
factg are very clear to our mind and
I think certain tentative conclusions
can be drawn. I was first shocked to
hear that the hoist chamber had col-
lapsed, but I was more shocked
when I read the dimensions and the
strength of the hoist chamber and I
was told that the walls were 7 ft. thick
of highly reinforced concrete and that
the rocks behind the walls had been
grouted under pressure to depths of
30 ft. to 40 ft. It seems very strange,
therefore, how a collapse of the kind
should have occurred.

The position on 21st August was
that the reservoir level was at 1432 ft.
The left diversion tunnel had already
been blocked and the hoist chamber
was being used temporarily to regu-
late the flow of the right diversion
tunnel. The intention was to block
thig tunnel as soon as the reservoir
impounded sufficient water to enable
the lower rear outlet at an elevation
of 1320 ft. to function. The structural
failure occurred as a result of which
the galleries as well as the power
house have been flooded. The worst
part of it is that the generator and
the half erected installations have
been submerged. We know that elec-
tric equipment is particularly allergic
to water.

Sir, it seems from the scanty date -

that has been given to us that from
the very start there was a certain

lacuna in the designs of the hoist -

chamber. An emergency gate to seg-
gregate the hoist chamber from the
galleries was not provided for. I am
surprised why that was not done, No
emergency gate of suitable design was
provided at a suitable point in the
cable galleries against emergency of
the power house being flooded. The
hoist chamber had only one gate to
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prevent flooding of the chambers with
waters from the right tunnel. No
stand-by or emergency duplicate gate
was provided not only to meet such
emergencies but even for carrying out
repairs, if necessary, to the main gate
of the hoist chamber. The Minister
has got to explain this obvious lacunae
in the designs.

Sir, the problem now before the-
engineers is that they have got first
to stop the water gushing into the
power house, and to relieve the power
houss two holes have been blasted in
the cable gallery facing the spillway.
But still the discharge in the galleries
seems to be of the order of 5000
causecs, which is an exceptionally
heavy discharge for galleries - which
were not intended to hold water.
Unless, therefore, the 50 ft. entrance
of the tunne! is blocked the water
will continue to run into galleries and
there will be an eroding action of
stones which this deluge brings into
galleries and which rush past the
galleries.

The issues before the authorities
were whether they should block the
tunnel and save water for the rabi
crop or whether the reservoir should
be allowed to be denueded to a level
so as to make the operation of block-
ing the tunnel easier at the cost of the
rabi crop. The decision has
been taken to maintain a suitable re-
servoir level and block the tunnel,
which cannot be done fully as experts
agree, Even after everything is done
the water flowing through the tunnel
will be of the order of 3000 causecs
which will be quite a volume of water.

As a step in aid a bypass tunnel

- with an approach tunnel is being con-

structed. I doubt the soundness of
this construction of a bypass tunnel.
By the time this bypass tunnel is fin~
ished the reservoir level, through nor-
mal release of water and intervening
dry season, might reduce itself to a
level when the work of completely
blecking the right tunnel could be
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undertaken Therefore, it 13 wvery
doubtful whether 1t 13 worth-while
having this by-pasg tunnel which will
be nearly 1,400 £t long and take nine
months to construct We have been
told that other measures are being
taken such as pluggmg the damaged
hoist chamber which cannot be done
for months together

Administrative measures have also
been taken such as foreign exchange
has been released, procurement pro-
cedures have been simplfied, priori-
ties have been arranged; additional
staff has been sanctioned and the
regulation of releases of water has
been left to the General Manager who
may, if he thinks fit, so release the
waters that there would be nothing
left for the rab: crop' It almost seems
to mc that these are panicky measures,
though some of the Members have
spoken about placing the whole thing
on a war-time footing The Minister
appcars to have abdicated his autho-
rity m favour of the experts

What are the reasons for the fail-
ure?” The experts have closed theiwr
mouth  Structural failure 1s admit-
ted Having regard to the 7' thuck
concrete liming, 1t 1s obvious that the
failure was due to the constructional
material not being according to spe-
cifications I think that the cement
intended for the hoist chamber has
gone elsewhere It 1s very necessary
now to have an exploratory borings
and determine the composition of the
core of the dam

I want to ask the hon Mimster
certain qguestions How long wi'l 1t
take to stop the water flowing into the
power housr? How long will it take
¢~ block the upstream portal of the
right diversion tunnel” How long
wit'l 1t take to clear the damage done
to the hoist chamber?” What hope 18
there of retrieving the electrcal
equipment® Such a damage obvious-
ly cannot be of the order of Rs 85
lakhs As the hon Mover sad,
Rs 45 lakhs constitutes the foreign
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exchange component. Additional
salary for another thousand men who
will be kept on the job will have to
be provided, and the cost of a by-pass
tunnel, an approach tunnel and a new
hoist chamber will have to be pro-
vided The cost of blocking up the
upstream portal of the right tunnel
would be necessary Additional staff
for various directorg of the Bhakra
Dam 1s necessary What 1s more, it
wil] be absolutely impossible to re-
trieve most of the electrical equip-
ment the value of which runs into
crores of rupees That will be prac-
tically a dead loss to us.

Shrl Narasimhan (Krishnagin). All
told, how much will it come to accord-
mng to the hon Member’s calculation?

Shri Naushir Bharucha: It all
deponds on how quickly they can stop
the water flowing mto the power
housc The poliy of the Bhakra
adminisration s to retail to the pub-
lic bad newy of serious losses by
instalments <o that the pubuac can
digest at

As to the rest of it, I agree with
the hon Mimbers who have said that
the enquiry should be such as to com-
mand the confidence of the public A
judicial enquiry 18 necessary and
those who are connected either with
the administration or management or
consultation machinery of the Bhakra
Dam should figure only as witnesses

I hope that the Government will at
least do something to fix the respon-
stb ity and not take this mushap
which 15 a gigantic one as if 1t 13 an
ordinary routine affair

Dr. Atchmamba (Vijayawada): 1
have been hearing speeches made here
by hon friends Of course, the Bhakra
Dam 15 a great venture of ours and
whenever we get foreigners from all
over the world we take them to see
the dam and we are very proud of it
The disaster that has occurred has
certainly shocked us and we are very
sorry about it. In fact, we are con-
cerned ahout the matter, so to sy
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But what we have to see 1s this There
is no use of runmng away and
fnghtening the public and make the
gul:ter much worse than what 1t real-

First of all, unlesg we understand
something of the technique, we wall
not clearly understand how difficult it
is for the engineers whom we are
blaming so much—of course we have
also given them praise—to come to
a definite conclusion and find a solu-
tion There are the right and the left
diversion tunnels We have closed
the left tunnel but the right tunnel 1s
open We have left 1t open because
while we are constructing the dam—
in between we have now come up o
about 330 ft or so and we have to go
up to 560 ft and before we finish it,
we want to give water to the Kkisans
During the construction, we want to
gwve water to them That 1s one
thing Whether we are right or
wrong we have to decide later on
But 1t 1s because of that that we have
left the right tunnel open Then, 1n
order to raise the level so that water
may be freely given to the Kisans, the
noist, the gate and all that are con-
structed Of course, we have these
outlels Otherwise, we would have
closed the right tunnel and only let
out the water as the dam increases n
height Because of this disaster, we
have to come to the conclusion that
it was not the right thing to do But
what we have to see 1S, how we ars
gomg to face this disaster and get
over 1t

We know the tunnel 18 more than
300 feet deep They have given the
anformation in the report 'that the
hoist chamber 18 300 feet below the
earth That means the tunnel 138 much
deeper We can imagine water rush-
mg down 300 feet Somebody said
the velocity was about 80 miles When
the chamber has broken and the water
has come up through the galleres
into the left side, we can imagine how
difficult 1t 13 One can understand the
velocity and pressure of water, if one
sees how Krnishna and Godavan cut
across the Eastern Ghats When water
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rushes with such great velocity, it is
very difficult even for expert engine-
ers to stop it. They have to think and
dp something Mr Slocum has been
summoned. He 18 a foreign expert
and he 1s gwving advice

Of course, the Minustry 1s very alive
to the situation They have run up
and given all the assistance they can
possibly give  Naturally, they are
also very anxious that it should be
stopped The electric machines are
there and they do want those
machines to be damaged So far as
getting expert advice from foreign
countries 1s concerned, certanly as
and when necessary, 1t will be done
One thing 18 certan  Ta thunk thet
only 1n our country, in regard to
work done by our engmeers, such
damage has been done 1s wrong,
because the other day I saw in the
papers that a whole dam hag been
washed away in America Not that
we should be complacent, but we
not at the same time be over-anxious,
be frightened and run away 1do no{
want that, because the public are all
lay people Most of us are also lay.
But when we, the representatives of
the people, get so alarmed and 1t
comes n the papers, naturally the
people will be much more alarmed,
they will not be in a position, as 1t
were, to accept any construction 1n
future Thig being our first attempt,
naturally we are very anxious and
frightened. But such disasters and
errors have occurred all over the
world, whether 1t i1s Russia, Amenca
or any other country Only they
might not have come in the papers or
such publicity may not have been
possible

Leaving alone that, in the Parha-
ment 1itself many Members have tme
m and time out raised the question
that foreign assistance has been taken
so much more than what 1s necessary
and that we are paymng enormous
amounts for foreign assistance So, 0
say that we are not taking foreign
assistance 1s qute wrong On the
other hand, our engweers, most of
whom have been recognised sg inter-
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national experts all over the

are also looking into this thing,
tainly it will take time. If we
& hurry and ask, “Why are we
tackling this quickly?”, it is very difi-
cult. Suppose there is a doctor attend-
ing to & patient suffering from typhoid,
with all its complications. It the rela-
tions ask the doctor, “Why have you
pot stopped these complications? Why
have not done this or that?” it is not
possible, because the disease has to
take its course.

Shyi C. R. Narasimhan: The patient
has got to be patient.

Dr. Atchmamba: The relations
also have to be patient. We have to
Jearn two things from this, For any
tesson that we have to learn we have
to pay. It is costly when we learn
such a big thing. The lesson we have
to learn is, hereafter for any structure,
major or minor, we must have the
best engineers and the best intellect.
There should be a committee to see
the possible difficulties an® disasters,
why they occur and how we can pre-
vent them. Nowadays medicine is
more concentrated on prophylactics.
So, here also we have to think more
of prophylactics. We have to go into
this and take the necessary precau-
tions, so that we may not be troubled
further with difficultieg in the case of
other projects.

Another thing is that we should not
press the engineers too much. We
cannot tell them: “We are spending
so much; so please give us water
qQuickly”. If only we have not hurried
them, difficulties would not have
arisen in the case of the hoist cham-
ber. If only we had a little patience
and we had waited till the whole dam
work was over, this disaster would
not have occurred. If we press the
engineers too much, naturally they
would be anxious to show results and
so they would take recourse to such
measures which are not in the best
interests of the dam or project. So,
we have to be a little patient with
our engineers and we have to help
them in their work so that they may
perform their duties with care.

sigk
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Another thing which I want to men-
tion is this. This ig the first major
project that we have taken up. So,
instead of thinking of completing it
at a stretch we have to do it in stagea.
For example, the Nagarjunasagar pro-
ject is being taken up in stages—only
when one stage is completed is the
other stage taken up. In that case,
with the experience that we have
gained we will be able to do much
better in future, In the end I will
say that we should not alarm the
public much more than what is neces-
sary and we should see how best we
can use this lesson to help improve
the work in the matter of other pro-
jects in this country.

[MR. DxruTYy-SPEARER in the Chair]
16.36 hrs.
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graefen aitea fito witew & gwafh
soifery ¥ ard 1 A M wiw wnfy
wit §, 3w ¥ ae & & itfe
w Wi, wife xg afafe frew
w yaet TR Wk f T
waer § fawrc @11

Shri Karnl Singhji (Bikaner): The
tragedy of the Bhakra dam ig indeed
a great one, and, no matter what may
be said, the gravity of the situation
cannot be minimised. To North India,
i particular Punjab and Rajasthan,
this bad news is a very great setback
and disappointment as we depend on
the Bhakra for both our irrigation and
pawer supply.

A great deal has been said about
the reasons and the causes for this
mishap. But I am quite sure that
there are other fundamental underly-
ing causes which we have to try and
find out; and in my humble opinion
ome of the causes ig the corruption
that prevails in our Public Works
Departments. I need hardly say, Sir,
that the corruption which today has
gone to undermine everything in our
country and has become a national
failing is & thing which we have to
put right first and foremost. You do
not have to go very far to see that
all these new roads we are making
today require repairs at the end of
the year. You build lovely new build-
ings, but they are leaking even before
you occupy them. Obviously, it proves
that there is something fundamental-

no right to use them, X have no doubt,
Siv, if we follow the suggestion of our
friend here, that when we have the
uiry if one or two outside people
are alpo associated with it we will
find out many new things as to why
shis happened. There may be many
the cupboard which an

2
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enquiry of our own local officers may
not be able to find.

I would also like to know why we
are hesitating to give Mr. Slocum, who
is supposed to be an authority, full
powers to go into this matter. Your
inquiries may reveal anything, but
one thing is a fact that India is =&
country which is growing fast, and
we shall depend on our construction
and our P.W.D.’s and our materials
to build up this great nation; and if
such a tremendous amount of corrup-
tion is there, we shall never be able
to build up a great country.

We talk about three losses; Bhakra
dam is only an episode in our country.
I only hope that we shall be able to
take stock of the situation and phull
ourselves together and do something
about it, because this may not be the
last one. What has happened jis bad
enough, but the guestion now ig how
we are going to prevent more such
Bhakra-dam-type scandals,

few s ww Wiy : 99 oY
efwe atge, F wwa g e o ¥

faT g arefly arer A IREY g%
et fR T 21 ta W E AT H
Ay Wik fag s f5 ag
Y WY g i—d wy
AT GUT Tq & CART WIS HTAT 9747
g 1 91T o g wwar § e frg® arei
Tm ¥ fdft 49 w3 Bfow &
g et T @1 A gy |
AT Yy rEen § WX T g TEH I T
wYeT ¢ 1 O o ool oo Wy e

wrerey #w aw &l o< fgac fd &

TR AATIT AT 4T, TUF A @
M A ot ot o Ay of cefed

fr agf AT o sgrqrAr Wi

I o ¥ ¥R & fad orely a7 fies wgt
arft fear od 1 qATY ol e
OieT AT § 97 ¥ 3% Ane Qwy

wre fgare ¥ s §, e qPar §



2639 Modion ve:

fis forg W AT w1 w11 W W
firt gg Ttz ¥ Wik e gt
¥ o & et S fowrr dy ot |
oy el ar qrY fgare ford F
W g aTg & G o oy o R
atg & fis wamy & i § agger weft
9§ ST gt waran fevar § 1w
aeg ¥ wvit 7 at g @ | W W
xgr & o e & e 5w gy e o
o aof T g g e A A w
Rz AT, Tt awde @A
ag> & 7@ gf et B wemn
7 9T AN HYorzr grzaT g @, SAN gk
o ST ¥ oot & aRg 4 gt
2 1 o9 s Ay aE € e gR
o A ey T A g o § W
w1 g § 1 3 S e gd § Wi Awmy
£ fo arar o= fagard o &Y §, Sy serefy
A § aw faurar s T e W
& B TFATA TG | T8 TF W =qTH
¢ 1 WX I 9g favar faman o
ﬁﬁﬂﬂﬁ'\’iwﬁq-ﬂfma—ﬁ
agwT § A1 Iy ¥ A )
Wiy g & fr w\ s\ T AT g
¢ 1 o quwar g PR IR @ SuRT AT
AT EE FA F qFTA gAIR,
ar ofr ag st Ao A @ g
» dAfaraa oz e fs s dw
€ @ &Y I W Y R SR
o et § g dfrem A
a1 & quwar g 5w & w
e aft g @ A O gAa
LA LR

Wy w51 mar § fF o6 Rl
wadt fagrk v & 1w W @A
fasrd, g avat waerr § fr yw oy
Fgu et &1 @R e for
{ f& qore wifo e & 9 whvw guv
o« o< ot ¥ T TW W TowT AT

BHADRA 19, 1881 (SAKA)  Accident to the
' Holer Chandber of €

a Tunnel at the
Bhakra Dam

Fad r wiew evar v gur ar oic
frg ag & 2w w1 A W W7 TR
gt ¥ 9k, e I A O
aefror gy Frvert | qEwy o i arefrar
&Y freeet AT § WY A frelt e @
faers $@ OF a1 § | W wAS
a1 a1 faerd ¥fwew & qoeTwigaT g
fis oy Y ot ¥ Ford s T
€132 T ¥ ITT T TF W Ty
NAF DT 1279 ] Iagd
At LT AT TGT ] K, 0 00 WAF Y
AN ol & o0 Be AX w=T AT
FR A T AN F g e dn dw
2, ag O avar § Forr o= oo Ay
or a1 gw o gt ) &
gAY ¥qa g Fd7 e gfaw Fgw
Y A qd § I W TE AR E
fr fiawe drax @ g7 o o TR
¢ g e v € Ffew
EITT A AFT ag TIAE AT R )
ww Feh € 5 g G wmimh Wy
frrer forarr T @ 1 & e g fo o
i 1 S A, e &,
w1y Ay forerel ar A T o waey
oot § 7% g ¢ 6 T WI qTHY A § T
a% & A & AP # g Fewr o
g fFawme d N swedw dw Y A
dwE

oo v fawraa v § o ey
frarz ®Y, 7@ @ ® a9 *r fram
% g T, € T q7 {9 W wfEww
&2 foaT MRT § § WIGEY AT WIFAY
§ o ag ot efw ft g e kR K
e gE & | 0% w7 T uv e ag W
T 1 2RV F gW Age o ¥ fag-
7a § Y g7 o I & e d
Qe WF A IAAT | qG AT AW
LEUR AT RNV AWT, THI & &
ure faorelt ¥ qr sy e ww W
€ of | Y0 T T TR FATAT AU |



9841 Wolione: ' ''SEPTEMBER 10,'1080  Accident 1 the . y6g3

[vieen sre et wran]

afT wr exe ¥ o oY wr oY fe
LUAT qFT e ATRAT | WY I TR ko
FWT, QLK GUT 1 HEATE WIT 28}
S KIfAg | HiET ST AT ATE AR
fe Aot st 1

AT &Yer A & ATHT UTTH JAT
W1 & A Tw TR aIE WA
THAT ATEAT & | AT gen fxan fon forert
feare & war fea ary wrdar e
qfaar g a1 T | 0% JTg ¥ Ay
qrft QAT 9T, AL 9 TF F37 JX-
f&x qar ar, fagd § qrY AT @1,
ag grd W @ &z af A gEer
awg uag 9 e ua¥ goifaga §
g oe fodz & xomr g s
rigasr ¥ ¥ @ fEv ae wm
o o3, v (o g M@0 1 7t Ox
qrgr A4t 1 A TH /I ATHAT A7
war wgw g o faar fea & fade
FRAMA A WAIT G (WA TN AN
a1 s 24 @1 931 w3 fe fead &
fgqz % wata «3 g 4 § 1590
oxr awg § 7 €6 Tow ag § For e
qremE wIarea 7 3%qet 7 fade
a1 § Faawr T T A& A AR
&t < f77 o1 99F T 7 fede
w7 aag q< fa o & o wE At ane
€9 AT A X 47 | QAT 0 & W0
agy, o § «@ drad F A F 30 q¢
%7 grea ¥ wgr war, fafwesd € qraa
g1 H@7 7q1, B I8 €I F AT €7
am ot f dfer Foar 3 O1E oA agr
& | wrar «w ¥ fgr a1 g2
X w0 wreama g€ wie grar ¥ fear
g Forger &k fewrar &y a1 @ e
g 8 o 1 Bfex W & et
wT qaee A v § fie $9 wrde § Sy

. B welt aff § wed), fga ¥ Tda

wt WY @l afi O wwar § 1 wrad
gATedr wid fasrf § Wik & wawar
z fis garo wrko cﬁ.ﬁmi’rtrwa'
g a0y A4 Frwdo , st ux fow-
qriafefads fare a4f §r a%dv 1 F ¢w
X 7 A g w21 § % ok o
w@ ¥ gAifad §, firo weaar &, fo
v {, 378 & wv€ +( Qa1 wey § Wife
2@ BT MATT HIAT ATRAT §Y | WK W
afr wmgn fn @ wr pREA Y[R
wod gotemd wv g wdar § dug
TAATT § | QX AT AT wral 90 §iT
23 §rurg s WK T §9T 7 9 w@ @
fqr @1 agr a3 {7 Qv e wud wed
€ gl 7, fggea & gAifFmd
#Fraaer g aqr faw & A3 & e
g AT & KA(fAgd ® 7OAT qE)
& AT qeg Iaer & Ak Qe
BT IA S BT ITET 1 72 A
gAfmd &1 s § 1 gk g Afrad
T 2960 WS A { /T 7HT §
fea 7 gaa g f5 oo gwdr wwq
9T @T4< AFA  HF T AT | T ATEY
% wst $3AT WrgAT g F fpaar Wy ol
1, AT AP & A6 & 0 afgar fvdr
At FY wmE ez gMifra wF wmd
FHA TF AT AT ASTLET EX H1 AT
&8 &7 W19 E5 FIGTE | WAT TF AT
& & q7 QA AT L& FAAAR
&q w1 %k AITE qgar AT § IFAN
g & oag A Wi AR g
fa &1 aq1a a1 fom ST aear § 1 AT
Q90 FLE €T4Y W4T gY WA )
% %43 Wt Aoy 47 AM KT HAY
¥ 3qw %7 FT 1 S A g w80
sefRdY &1 gy €7 AL AT, KATH
& gn®t 1 garam oAy 9
fom §r wxdtow gy Iafr g A
FT @it 1 WY e & wd WA g



96843 Motiois re*

& fs aed & S quondw © gar wC
WA A aasn o3 fo mar @
¥ Yug eRe gar i & 1w R
R O Wi § A ww g g
fa oty s wEd e a1 & At
Y Wit 1 T o oF waA Tix §
3Y IAF MR K | WG G Y GPI Y
aww mavag ¥ f 7 9T § ar agh
VI X WK € WIT $ABHF T F &1
M aq WA w7 AT 1 dfwa
B LY T A s Ew T fe @w
QY g W EA A & 7 fad wwan
i og e @ 53 § aw @
Sl

g A JIIAL G BT G4
ITE AR T F a7 7gT wwar g &
A9 A o A7 w6 e Wy 97 FEXAE
NFIRETHTFZEF T Ao
a3 1guE v AT €@ 9T QAU
Ay foear | W Ty 7 iA@Y
Y axifadi atg F oo I3 n gxa
& 1 3faa &t ot S gaarer 58 IS
T § 1 BR qTATA ¥ AR X WA
T@AAT WBI & ) TAW TAARE T A
T AR AT &, ww wnea § fo ag
IX WIIRT WET FT T 1 € Fudi ave A
gswa Tl %77 | ¥fe fer I AW
BT JTAR Stafe Aad fade w5 S8 9T
fagr waré o o gAifad 4 § wvw
q 53 WAR A1q § 14 Wit & f7q
A WO A G AT 1 3T AE T AN H
fed SYE 78 2|wT 1 51w g Wi o E
g ot fafret mifga g meR 7 §,
* <ix gadiw H1Y @y § WR I TH
fafreee g0 wRry #7ar §, gifas
qQ Wi w31 § 1 T Frgord ez
wasAs ¢ fomw s fod) w
farsRyare gwTAT iewa § 1w o gt
qfwa oW, dwaw feare a3r, Sawy
% W | A [RE gt 4G Qg -

BHADRA 18, 5081, ¢SARA)

~Apsident to the . 26a4
Holst Chamber of
a Tunnel at the
Bhakra Dam
AT A gWT 1 yp Aq §, dfov @ ywr
AT wIOwY ErvAr § e gz § fa
fog a ¥ 5 @ it W = BT
R 1 T TR wTA7 T gy g, dar
fo mar R 9= T i gon e Al
wrar, @y} ¥ § f g gww
i fager ed aw s At §

17 hre.

@l am * 3@ wgar wgar §
fawmigm &n N I WT T Ew
yragr WY g2 A A fa s g
BT, WY ¥ G WA AR
AL ar [l A>T AT GHAT W A
aw AYr ATAT AL AT FFHAT AX qH qAT
g A o SRt e e ST HER
1 | W RGP RE 30 ag qar dy
FM S A warw g 98 0%
QWS WWAE 41 | g gl
N T TR SuF F ww
Rafig 1A @ewa gadgivy
y® gW aTd; B 9I6 wiew ¥ I
far S 1| W § &9 Ay Fov w
w3z AFrT 7 Krm | Hfew gy
g § g o s wom aar g fe
T AT AU I TEGR AT /R
wifad, o & wig Jeote A dar
e €, a7 & redfed a1 Nt
& 1 % snAar g f& gora wrer gaT gaw
¢t foud ga & wzsdi=i 1 UwEdM
dAeaiE™ T g7 T gar g
g gATL §TT W gET | AT
foendi Al M AW AN
forw g3 # w3 (3 I, ST §R
# w fawdlt € ol s
fawat &1 a1 fqeew & § w9 4g
s Fgaw festreze § 1 gafadt & moq-
72 § fama & us w8 fs sgraw
FTIHE HAT $T QAW § S § ApTAHT
& O 9 farmaa et | are awe
& W w7 AT qEar gw § e



Nys Mation e;

[dfen Brex o wiiw)

wer Al & ot gy Jow &
o weitvaa gur &, sawr o qEET
ol  gaw e fedt ae
oA AT A Tar | axfreafr garar g,
fg 7g A7 & 4R & wifaw N
fo fore sifae w7 goar spwr g §
IAET WY FF AT &y wifoad |

o wo fire Vo (weax) vy
fedy edtwx arga, g A gfmr A
wiar § fegem & oag W)
QAT WY TTEITT ¥ AT §, WA TH
qirga #r s § ) o @ oo ¢
qiad o doe WRR@A g, g
qFTT & 1 dfa qaw & Avr F fod
7g feqft Al AT wraaT g8
RTH TS &7 g RTam g s R
FATAY & 7EW NI gz o faar-
w § wgraan & famd & fad @
giwd s werorr faemayy @ Tgr fa
§ q7ar ged ® e ady g AR
NIC FT 9 § 757 & ¢ fawmAg
% goi T gt afy wm, A gw
7Y ¢ T F I56T 78 7w gA far g
§F g1 87 ¥fa wgran faamgx
1 *fr1 2 1 ¥ 39 ey seq@T F v
MYz A 1 BT ¥ TS AU F o
e gy qaw &y fafael
fed 41 & 9798, ¥y Y TET §Y
&2 T 3 84 g€ W s e, pevy
Y, AT BT GET B WY 2@ TS
$ T | AT A IAT
¥t 39 € ureAT T g, "ww § wiEw,
wRIET &Y, ¥ avan & g rqwrd”
qR gu ¢ fo ag warm dv o T
G A ST TEY E2T, wrY w7 frerw
Zm gwar ¥ gy fedt ot av
forefY ararfelt o warer afY §, Bfirw oY
off T & EOTT YR TRIEAR TP
§, o e o few we ¥ s T,

SEPTEMRAES 10, 1908

Holst Chamber of
a Tunnql at the
Bhakra Dom

I} F OO ¥ &5k O ar awe
€3 ard gt 1 7w % ;g @ frer
%Y wpr Tt IR & QW v
wor Y ST o7 TwAT | WX gl
o A daw O Ot v v
FafireeT wma & y=irer ¥ faar g
A wHw, A wrforw §, 9 fornRk-
T §, 78 wyAr Wrdwa ¥, wrc e
Aare Ama @ wF W § fr
¥ g W gAY I@ QA ¥ ooy
ferar forr ot & ed @@ ¥n wfed
W) WFTACTNIF T I T
AT 9Tgar g o oY q@meTe Wwaor
AR FTET $T TG T 917 @ 7 g
Ty & fggend,  gona,
ToreqAET WK g sy & fag )
R I T & I ¥ qw v
ST A4 & §F AR T | 3N qG E
st wred & far aw & zzr sy
TG AT IS 1 W KT AT P
A ¢, dfeT ITG T qgAA AT
% ¢ e gak gAfoe Ak gk
T a3 T 94 fp g8 #8 Zzr Ay

€ Wl wrew ¢ & Y ey

ﬁoﬂofqom.i’a‘{f'fgl‘
FReMIWHT N @y
O reae § a4 @ ) ww T

& yg ), 75 e @ oy @,
Zx ok, T8 wd gur « ww F gy e
e o | g ¥ @ W A S
=1 far av o fiv qgaT ST AT o
QYW I #T AT TF A, I AR 2R
® w1 A R dordy wgemh § ot 3w
& @ driviry areht &, 3@ Fw Awly
¥ qrfy wmar § 1 9@ dwly ¥ Wl
¥ gyt & dide v v R & ol
Sufeat ot g€ § 1 o Awficdd & oy

Accidont to the 764 6



"oy Motion re:

oft o o &, oo oY Y6 ot
& fore & avft v o @ 1 v g
By et @
% o v o § s o £
o0 afy wre av et § fie ztr o 2z
of, Wt zz o, Tr et Y w0
R o ¥ N vy o § fe Wi
et f Tve ik | o 7y
£ fie s & fay qurre @ | o T
) momsmrA s or
AT EYAT & | I T TR §Y
ot oY areg, [fFT W wHEE T Q
%, ¥ B §) A @ 9§ #7 awy
T @ weT T 1 o o % fel
ux & 3 75 @ ¢, T # fad
UL IS 7T} 4T g WS 4 fs g ot
fordamr, AT 0 o WY W= § fr e
e 7w gk m oifad &
wer W A wRA TR W S
wifaad & Swdt @ a1 o s =
& 7 fret g A wead @ f @
QU W THEA & S A o W
AL W ® et N i
W a1 & gwwn g fo W
g oniee wr ok ¢ fr g wrm
gk v tmEm A g, oA
fR{IA R AM AT & | @AW
waar ot A€ § A9 f e aqTaE
TR o i gy e & for e
wr ag fomr qr aft ofifaad &
T, W W T & fr W W gl
AT WY | W R Ay g
AR A A qr iR A TN W A
T T w9 g e o W
winTgew T ! e ag v § e it
wte O & s ww frerad § welie
® gos ¥ fe wiew war e dag
™ g o T | 39 o Qfafer
fents § fir @ g sty i Wik
¥ atvew F qy ww R | e
{ x w o fear oyl o@ w9 WS

SEPTEMBER 10, 1050

WY 7 wrend 7 o et w@ ¢
fie wror ot sfifeor ¥ wiren ¥ Ty
.y “%mmaﬂ gt )

T AW §, o vw A W ey
mimwmimm.
e ek | g o e e 1
o & ot e ¢, @ wrrew fafire
ATgE ¥ w5 1g I 0 achiw w¥ )
fraw % ok R“"’Tﬁmtﬁ?
qﬁz“?“ﬁﬁ!mm|
| T g wwe g, &
L a0 ¥ A 7 T § e vy frd
W I 0 B o ot S g W gy
LR L R g Sy
T W W, O @ Ty Wy,
7 & @ a, 5l e 7 A A,
I AT g @ AW FIR T R
R IR @ T @ grEw T R
Qo | Az Ew WY e
Tk $¢ A f v fowr § o o
RS I TR TF Trcve Jat fowmmesr
T T g I aw O &y
TGN | W g T e gy e
o T e O SR Wk Ay
& g4 ofe ag decie A ooy
R ? G R Ay T g, Afer
T 9 T8 a0 W wifed |

S WA SR : 7 T |

o fto dtwan : O vy ke
wpmigid g RN wy
w§ ST AT R A A )y, I aw
§ W Wy waeelh Y gt 1 gafed
q wwdew fafrex we ¥ wiw
Ty wiaw e O ag wgd § e
| & oF wward F of fer W
urge oF & fo wyf ot oy g AR v



09 Motion:re:  MSEPTEMRAR 0 4989 Wf zﬂno’ 7690
a Tunnel at the
Bhakre Dam

[sr %o o dorn)

®feT ¥ ¥ g grfew off Qur . e RO § Qar § s af oF weet

sy e § §, vy o a vy Ty argr e § oY agt o @ el

# e §, F ag o wrger g e v gfwfliﬁwa ™ W

oy et ot et figxrarer o v ft R w6 Wi sw @ Y e et

oy YT 3 woelt woft & e T o w2 W ATy guT v § | e

At Srac 2 o g 1 g
o PP § Fu oft faw 8, *fe
# 30 ¥ @ # ol e 3 WY S
aff § N fe I f venlt g avR
ot § wa d 4 e g o e A
¥ zz @ W TR g § W A
I arirsr & ford fare gt 7 & ars
* T AW g 5 a@ qger AR
Z& A g favw 2T W ww v
T T O g favare W A wr
qE T T a ¥ 3g TE A 9T
¥g T ARar § e wmr o & R
| ¥ e g & foq feedoe
a8 & | vy AT av @y S
& ufad o o samar 7 vy w3 fass ag
w1 WM fs ww WY gAwEmEd
®F Ag T FT 9 fin aeshiaer
LR R a5y e oo
aw Ot @ § fe I gad weewa
& fod forrdare § aft st R
ez

T ¥ wgw AT W IgH A a0
R g ot A fr fgae & wrd
ST whrgrews s sy § ik
ag ag § s g faer § il famy 9" 2
w7 78 dzie Jr TR & fegry ¥
# sl ar gy dewic A g
ot gfeard w30 ? 98 s eifrae
wrerer % faeet it Wi ga aga an
T Fara Y faar qrowd R §
W gt faer qx owd 02 § e se dw
& wramm § o dur fis e madiz

ST WrA¥T F Ivwr ST g frwwr
¢ | ax ATeYr & X § A Ewd
fagrft arft § &Y @ qEH RS
g forad wmar w1 fasare ar & o
e § O T guT § AW e
® ¥R F % 8% BY A fx Suw foad
deo e § woft Wik qum ar
WA § Fhy Jeede i afr
H¥ aY x< § fo fzaiz 3 & o A
forr Al Wik aferdY WY mfeay &
HYTT AT AT ITHY WTE ATHYT 7 A Ay
¢ i Xy Tz B & faafad &
o000 AT FTAAF e feqr AT
wx 1fe A ava e g g § wafed
# o\ saver awr a3 gu fad o
o wE fE TIw € W Wk
fegeam & avY &Y fawre fee &
fod urrnt or ¢ gTRT@d doni
Erl forw o s sy w7 of faware
Wk N R wd der
ot 3T Wil WY aaeelt @ R

griew sgeewn gl ;o fecdy
T, O fow AR W qE wmEaT 3
At fed g af wcarg  anfe for
drRftew F F (W o § SR 39
AN TR agagd -

“awr warg, faear gET |

A AwT A I T AW § qgr O
% fod ag AT wordie wowT ot i @
fir A I T vy Y v grew R AR
W O aw § 1w @6 o fe cear
AT adfiw o e § ) Ow AT
s afed ¥ & dw argarr ¥ v



9851 *Motien Ye:

s s sy gw & e o gy s
wow wofY Y A I| TRy A% W WTE
O wa aw f§ ¥ wwlr qonfog
qW 7 $T ¥ | waaar faw 3w
# auY I wer w3 QY wrRAW
g qF Y T g %G § AR &
Iy orgt @ oW § & quar sdfonrg
® ¥ wifer wET

{7 ¥ 77 9 T @7 97 5 W O
AW W &G § So% fad av ey
€ § ¥ fog WY vt w7 § WY
a9 ¥ 98 § T9 QA %71 W% 69 99
¥ A w1 agy aga e ax
T g e o0 g% gAY sl e
®T 0% ¥ aavag 1 fower e
qASHE IAHT FIAT AFgq A /I I
gg Wit fv ag q@ A 9 AEHEe
) £ 4TS ¥ weRT ArE e frEEd o
e afeedft § 70 f5 aaR
X g # § gt awqd aF Fem
ATt 7T g f6 aa w1 ag ey A
ad g @

Y oG A9 WA gd AW
weiton 9 € 98 ¥ 3R ® Wi o7 YA
g W TEATE | I9E §9 e
R qg9T a1 wear § f& owar awg
oH &€ @dY TRar 3§ Ay & grfad
w7 &, fowwr fe qarfamgmr @, a1
foaar fe 7y a1 fomr ) wdy & s @3
W A & HEfeas A a4
WwEee 7 fig wik g feaw
s & gm Wt fs a® Tw
ATHT &A1 & WIT 7% W= T I
T ar N fr qw w @ o ® avA
qw ®7AT Wifgy ar 1 AQ afeewar
¢ W ge W sEw ywwg § 6 49
'™ g quiia o | W |l
I foree fis gt oY @ W v

BHADRA 18, 1881 (SAKA)

Acsident to the
Houwt Chamber of 765%
a Tunnel at the
Bhakys Dam
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Holet Chamber of

o Tunnel ¢t the
Bhakra Dam
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BHADRA 16; 1881 (SAKA)

Accident to the 7656
Hoist Chamber of

a Tunnel at the

Bhakra Dam
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BHADRA 19, 1881 (SAKA)

Accident to the 7660
Hoist Chamber of
a Tunnel at the
Bhakra Dam
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Accident to the
Holst Chamber of
a Tunnel at the

Bhakra Dwm
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wAaT T AT AT W TN q3
WY EH v A Y R, JA g v
TCRT, N W A @ aw, gwR
AE T FR ) g g WO I
& nfgd fe gw aa w197 w7 &%, W
W AR T §, A T g FAT |
R ouet fgrma W www vem 8
N FW qw AR R §, T FF I3 I
o fgae & 3 amd o

TH WAE & AT § oy s
AT F@T1 g e owE @ s A
fear w¥r & g T g B dvaw
Ftfgars w1 WY QT ST @Y T ERT
T AReAY g1 o @y

Shri Narayanankutty Menon
‘Mukandapuram) On a point of
tlanfication Immed:ately after
Mr Slocums arrival here after
the mushap, there werc many contro
virsial paper reports that there was a
wold war developing bhetween Mr
Slocum and the engineers here Of
course, 1t ls not believed, but I would
ke to know whether that is over now

and there 18 complete unanimity
bhetween them

Mr Deputy-Speaker He has
answered that already

Hafiz Mohammad Ibrahim I have
explained that glready

TN WA FIE QI O
S ar ofagd & /Y g -
G NGRS QN W@ E W oawr
YN E o rhawms v gd g, At
Y A WS T I §, T WOA § qiEy
g F | FE oF R I oy
g

Shri Warior (Trichur) 1 would
request that those of us who have not
understood the speech of the hon
Minister sn Hind: may get the trans-
latiorf of it in English

Howst Chamber of
a Tunnel at the
Bhakrua Dam

Mr Deputy~Speaker: He has told
us that everything 18 being decided by
mutual consultation, anq there are
absolutely no differences between Mr
Slocum and the other engineers The
difference had arsen at a particular
moment, but now adjustments have
been made, and he has agreed to
everything that has so far happened

Shn Narayanankutty Meaon:
Thank you very much

sft Yo fwo Qe Y W@ A
smafsfaRt e @auad & #n
T 7 G & 1 FH g AT ARY
Z #feife) made ¥ s=ar ary
g % aY 7 AT =Ty & fe Y e
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q TEY & | "9 a4 @ fF o) quer o
qgifear € It TANT 94T AL AD F

fzar war @ f& &Y ¥ TEY AY A€
Ar= 3T °

IAEAR WHET  SHE AT T FWA
IQ Fg AFAT & |

T A7 IFOF (E ¥ 99 37
e d’

wWR NI v 7 w2 fyae
§ AT F7 AT |

faq g afga™ 4 sq a8 &
am fear @ & SAFT THTATE | W
FET ITAT ZAT AT 59F A1 7 39 A
AN WNTIH W F Af@ FXAgH N
nige TIEAE ¥ K Afaw A o
ag I WS W & TRfamd @
ATe® § ¥ wRaT § froagr St am
5 AT §, ¥ agTEr @O ohfagd
g ok aga & I v vA A
q AWE | T A U7 T, I W
I FE | TR SRS S IR T4
W O gt a T Wi § e aw
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to the Hoist Chamber
of a Tunnel at the
Bhakra Dam
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w & 22 g & 9 T w17 & G I
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=T AT #g (¥ § W gEw femran
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The question js:

“That this House takes note of
the Statements made by the
Minister of Irrigation and Power
in the House on the 22nd August,
24th August, 2nd September and
7th September, 1939, regarding

Half-an-hour
Discussion 7666

the damage caused by the accident
on the 21st August, 1959 to the
hoist chamber of a tunpel at the
Bhakra Dam”.

The motion was adopted
17468 hrs

*TUNGABHADRA HIGH LEVEL
CANAL

Shri Rami Reddy (Cuddapah): Mr
Deputy-Speaker, at the outset, 1 ex-
press my gratitude to you for the
oppostunity you have given me to
raise this discussion in spite of heavy
pressure of work before the House.

Three pownts arise for discussion in
regard to this Tungabhadra Righ
Level Canal They are

(a) Elimination of Chitravathu
anicut and Pulivendla Canal
{from the scheme;

(b) The capacity of the Mid-Pennar
reservoir and the Mid-Pennar
Soyth Canal ang its head sluice,
and

(c) The Phasing of the scheme tself
into two phases

1 am confining my remarks purely
to these three aspects, because of the
shortness of the time at my disposal
This scheme 1s intended to benefit the
tamune-stricken areas of Cuddapah,
Anantapur, Kurnool and Bellary dis-
tricts These are famine-stricken
areas. Here the rainfall is the lowest
in the south. The per capita income
1s also the lowest; though the people
are very hard-working, they have no
other source of irrigation. This ares
is subject to famine once jn every two
or three years. Therefore, the com-
posite Madras State contemplated this
High Level Canal scheme for the
benefit of these four districts. This
has been under contemplation of the
composite Madras State for over 100
years, Several investigations had been
done, and for a proper appreciation of
the three points I have raised, I may

* Half-an-hour discussion.
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try to recapitulate certan facts very

friefly about the history of this High
Level Canal scheme.

As I said, this scheme was under
mvestigation for over 100 years. About
the year 1902 or 1903, Mr. Mackenzie
mvegtigated that scheme and he pre-
pared a report about the scheme
Under that scheme, besides other dis-
tricts, five taluks in the Cuddapah
district, namely, Jamalamadugu,
Kamalapuram, Cuddapah, Pulivandla
and Prodattur, were also included in
this scheme Under that scheme,
Pulivandla taluk alone was expected
to be 1rrigated to the extent of over
one lakh acres, That was the posi-
tion under the Mackenzie scheme

Then it underwent several revisions
and 1n the year 1954, the scheme was
finally approved and estimates prepar-
sd Even under this scheme of 19534,
besides the Bellary and Aiiantapur
districts, these five taluks of Cudappah
district—Pulivandla, Jamalamadugu,
Kamalapuram, Prodattur and Cu-
dappah were expected to the bencfited,
though the Pulivandla taluk would
have been benefited only to the extent
of 55,000 acres as agawnst a little over
1 lakh acres contemplated under the
Mackenzie scheme. Therefore, under
the 1954 scheme, which was expected
%0 cost about Rs. 26 crores, the ayacut
was reduced from about 1 lakh acres
under the Mackenzie scheme to about
55,000 acres. That was the position in
1954. Under that scheme the ayacuts
in the other ¢ taluks also were consi-
derably reduced Then, in 1956, after
prolonged negotiations between the
Mysore and the Andhra Governments,
they came to some arrangement and
they prepsred a so-called revised
scheme as it exists today, a scheme
costing about Rs 22 crores

17.50 hrs.
{Surr BARMAN 1 the Charr]
‘Under this scheme, I learn that the

Chitravati anicut, the Pulivendala
canal and the Papagni regulator and

BHADRA 19, 1881 (SAKA)

Dascussion 7558

the Papagui canal, the latter two bene-
fitting the taluk, have all been com-
pletely elumunated. The ayacuts in the
other taluks also were considerably
reduced. Therefore, the position in
regard to this Chitravat: anicut and
the Pulivendala canal boils down to
this Under the Mackenzie scheme
about a Jakh of acres were expected to
be benefited; under the 1954 scheme, it
was reduced to 55,000 acres. Now,
under the existing scheme, the scheme
technically aprpoved by the Centre,
the Pulivendla canal and the Chitra-
vat: anicut are completely eliminated.
As | said, the ayacuts in the other
taluks have also been considerably
reduced

The Andhra Government has been
pressing on the Centre to sanction the
scheme for over 5 to 6 years But the
Centre did not condescend to sanction
the scheme In the year 1958, they
suggested that this revised scheme of
1956 might be developed 1n two stages,
that 15 stage one costing about Rs. 13
crores and the second stage costing
about Rs 9 crores

Under this scheme, m the first stage,
only 5 or 8 works are contemplated,
namely, the Mid-Pennar regulatof, the
mam canal for about 118 miles, Mid-
Pennar South Canal and North Canal,
the Tadpatri branch These alone are
mcluded mn the first phase. The
Gandikota weir, the other north canal
and the south canal and the Guntakal
branch, these things, are omitted from
the first phase. These things are
expected to be taken up in the second
phase That means that m the first
phase, Cudappah district does not
stand to benefit at all It totally
stands to lose

In the 1936 scheme, the Pulivendla
taluk 18 elimnated, the Cudappah
taluk, namely the Papagmi regulator
and the Papagni canal are eliminated
This i the position as regards the
scheme as it affects the Cudappeh
district

As a result of this several represen-
tations have be®n made both to the
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State Government and to the Centre
to sanction the old scheme, that s
both the phases and to include the
Pulivendla canal, the Chitravati anicut
also though the expenditure might be
spread over a number of years—say
7 or 8 years It does not matter But,
even that the Central Government has
not been pleased to sanction

In this connection, 1 would hke to
refer to starred question No 641 which
was answered on 21st August, 1959 in
regard to the second pownt that I have
raised, namely, the Mid-Pennar canals
before and after reduction From a
reading of the answers given to this
question, 1 understand that th¢ capa
city of the Mid-Pennar south canal
under the scheme of 1954, that is thce
scheme costing Rs 26 crores where
the Pulivendla canal was 1included,
was 1298 cusecs Under the revised
scheme, though the Mid-Pennar south
canal 1s not expected to feed the
Pulivendla canal the capacity of the
canal is kept as 1298 cusecs It 1s to
enable the State Government to deve
lop the Papagni canal and the Chitra
vat) anicut 1in future by utihsing the
Pennar waters aveilable at Mid-
Pennar reservoir In nreply to the
unstarred question No 2275, answered
on 7th September 1959 the hon Min-
ister has stated

“In 1956, the revised estimates
were proposed to include works
like the Pulivendla Canal, Chitra-
vat: anicut, Papagn regulator and
canal, which were intended to ut:
hisc the water of Pennar river ”

The Andhra Government proposed
that these four works mght be includ-
ed i1n the High Level Canal Scheme
proper for utilisation of Pennar waters
for benefiing Pulivendla and Cudep-
pah taluks but the Central Government
advised the Andhra Government that
they might be developed as a separate
scheme As I understand 1t, 1t 1s for
this purpose that the capacity of the
Mid-Pennar south canal 1s kept at
1208 cusecs, without reducing its

SEPTEMBER 10, 1958
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capacity, so that it mught carry the
water avalable to, the. Mid-Penngr
reservoir I would llke to know from
the hon Minister whether any assess-
ment of the availabihty of Pennar
waters at Mid-Pennar reservoir was
made and if % what 1s the quantity
and also whether that quantity would
be sufficient to irrigate the Pulivendla
block which was expected to be bene-
fited by Chitravati anicut and Pul-
vendla canal The capacity of the
canal has been kept intact as per the
original scheme of 1954 But unless
the capacity of the Mid-Pennar reser-
voir 1s kept as per the original esti-
mate, 1t will not be possible to deve-
lop that area though the capacity of
this canal might be kept intact So,
I would like the hon Minister to make
this position clear whether the capa-
city of the Mid-Pennar reservoir 1is to
be kept ag per the original cstimate
Now, coming to the first and second
phases of the¢ work, some works hke
the bridges, culverts, sluices and all
the other masonry works are perma-
nent structures Thevy have to be
constructed 1n the first phase 1tself
across the Mid-Pennar South Canal as
also along the other channels Unless
these permanent structures are con-
structed as per the original estimate
1t may nol be pousible {0 undertake
the second phase I would also request
the hon Minister to make this position
clear This 158 a scheme which does
not nvolve any foreign exchange
This scheme benefits areas which are
very often affected by famne If
only you remember the miserable
plght of the people of thie  district,
vou will know its importance Therc
was famine for three years successive
lv in thiy arca tll 1852-83 Then
water could not be had {from the
wells ¢ven for drinking purposes and
military assistance had to be sought
for deepening the wells  Gruel cen-
trcs had to be started by the Stete
Government and 1 understand about
Re 4 crores were spent n one year
alone for the gistribution of gruel and
for starting some relief works. Thisis
the miserable plight of the neople of
this district  Therefore, I would
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request the hon. Minister to
see that the Pulivendla Canal,

Chitravati  anicut, Papagni re-
gulator and Papagni Canal are includ-
ed in the scheme, and the whole
scheme consisting of both the phases,
phases 1 and 2, including Pulivendla
Canal and Chitravati anicut is sane-
tioned now itself so that the State
Government may be able to provide
irrigation facilities to these areas also.
As 1 said, Sir, the Mackenzie Scheme
provided irrigation facilities for one
lakh acres. Later on it was reduced
to 55,000 acres, then the Pulivendla
Block was eliminated and ultimately
the Cuddapah District has totally
been eliminated under the first phase.
Therefore, the people have come to
‘entertain some doubts and fears as to
whether the second phase would be
taken up at all, whether the Puli-
vendla canal would be taken up at all
as a separate scheme.

18 hrs.

- The point now is, no target date
has been fixed for the completion of
the first phase. It ig not known when
they are going to complete the first
phase, whether it is going to be com-
pleted in the middle of the Third
Plan. No phasing has yet been done.
Therefore, we do not know when the
first phase will be completed. After
completion of the first phase, the
Central Government has again to be
approached by the State Government
for sanction of the second phase. Then
the Central Government may advance
sa many reasons like financial diffi-
culty and so on. We would, therefore,
request that the entire scheme may be
sanctioned even though the scheme
may be executed aver a number of
years. No finance is involved in sanc-
tioning the whole scheme, because we
are not requesting the Centre ta pro-
vide financial allocation to the extent
of all the Rs. 22 crores now itself.

I would, therefare, request the hon.
Minister to use his good offices and
influence to get the Pulivendla canal
and Chitravati anicut included in the
scheme and the whole scheme sanc-
Woned now itself so that there may
not be any difficulties in future.
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Shri Nagi Reddy 7rose—-

Mr. Chairman: The scope of the
discussion is very limited. The hon.
Member may just put a question
There is another Half-an-hour Dis-
cussion. The Minister must have time
to reply.

Shri Nagi Reddy (Anantapur): I
want to put only two questions. I
would like to know from the Minister
as to what wag the total estimated cul-
tivable land under the high level
canal in the 1954 scheme and what is
the present estimated acreage to be
covered under the 1958 scheme after
the first and second phases are over.
From my understanding it loocks as
though the acreage is almost the same
in the first 1954 plan and in the 1958
plan even though Pulivendla canal
has been eliminated in the second
plan. I would like to know whether
it ig a fact that both the 1954 plan
and the 1958 plan cover almost the
same acreage except probably for
about 8,000 or 9,000 acres. If that is
so, I would like to ask whether really
Pulivendla canal is there in the plan
at all. If the acreage is the same,
Pulivendla canal cannot be had.be-
cause the water is almost the same.
Secondly, I would ask, if there is
really a Pulivendla canal possible in
the high level canal, why it has been
eliminated even from the second phase
of the plan? I can understand it if
they eliminate it from the first phase,
but why has it been eliminated from
the second phase and why are we told
today that it can be had later? Pro-
bably it may be that they do not know
whether it will be in the third phase,
fourth phase, fifth phase or the sixth
phase. I would like to have a clear-
cut answer. 1 do not want the people
0o be bamboozled by saying that it
exists and it does not exist. This
Hamletian business has become too
much for the people of Rayalascema
to go through,

Shri D. V, Rao rose—

Mr. Chairman; Order, order. This
is a half-an-hour discussion. The
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Minister has very little time to reply
Then there is another half-an-hour
discussion, I do not think we should
go further and beyond the half-hour
fixed for the subject. The Minister
has got only ten munutes left for his
reply. The hon. Member may, how-
ever, put his question 1n just one
sentence

Skri D. V. Rao (Nalgonda). Dur-
ing the budget session, the hon Min-
ister was kind enough to assure us
that the entire scheme had been ap-
proved Does not that assurance given
to us by the Minmster include ths
part of the scheme, namely, the Puli-
vendla and Chitravati scheme?

Shri Narasimhan (Krishnagirz) On
this matter, may I know what were
the views that the Andhra Govemn
ment took?

The Deputy Minister of Irrigation
and Power (Shri Hathi): This ques-
tion about the Tungabhadra high
leve]l canal has been raised in this
House a number of times in the Ques-
tion Hour, during the budget discus-
sions and also :n December, 1958 We
had also a half-an-hour discussion on
this very particular subject

The whole point that has been made
out 18 whether the Tungabhadra high
level canal scheme as a whole 1s sanc-
tioned or whether i1t 13 only one
scheme that 18 sanctioned What will
be the fate of the second stage and
whether the areas which are mntended
to be served by the Pulivendla canal
and the Chitravath) anmicut would be
mcluded 1in the second phase or not?
Again, whether that area will get 1rm-
gation and, if so, when? I think these
are the main points which exercise
the mind of hon Members

The area which 1s to be 1rrigated by
the Tungabhadra high level canal 1s
a scarcity area and it needs water no
doubt Therefore, although the return
of this project 1s only 1 8 per cent,
the Planning Comrussion has agreed
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to
scheme being taken. But we do
want merely to be guided by the yard-
stick of the return in terms of per-
centage. After all, the need of am
area 15 to be judged and assessed,

percentage of return is
scheme 1s unproductive in that way—
the Planning Commussion, as a special
case, has looked to the needs of the
area and has taken up the scheme

The question 18 whether it 15 the
whole scheme or whether 1t 1s 1n part
The scheme as such, as a whole, as I
have stated a number of times-I
inean the Tungabhadra high level
canal scheme-—s considered accept-
able by the Planning Commussion tech
nically That 15, techmcally, the
scheme 18 approved There 18 no
question that further estimates or fur-
ther scrutiny or further negotiations
between the two States have to be
gone into So far as the distmbution
of water 18 concerned, that ratio is
there, 1t 1s fixed We have so arrang-
ed that 1n the first stage, the consump-
tion or the utilisation of the water
will be 1n the same ratio Out of the
total area to be irrigated in both the
States, one half will be irngated m
the first stage for Mysore, similarly,
one half will be irmgated so far as
Andhra 1s concerned In the second
stage, the remaiming one half out of
8 8 lakh acres, 1z, 186,000 acres are
to be irmgated 1n Mysore Out of
that 68,000 acres wall be i1rmgated in
the first stage i1n Mysore and the re-
maining 68,000 acres in the second
stage Similarly out of the balance
of 3 8 lakh acres remaining, t1e, 8 8
lacs munus 186,000 acres for Andhra
Pradesh, nearly one half will be irn
gated m the first stage and the other
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will be 1n the second stage So, that
position is clear

The only thing that the Planning
Commussion has said 1s, because of
the financial resources position, 1t will
not be possible to sanction the whole
scheme flnancially After you go
ahead and irmgate 68,000 acres 1n
Mysore and a lakh and some acres 1n
Andhra Pradesh, those lands begin
yielding results and by that time, we
can go ahead with the second stage
So, if there 1s any apprehension on the
part of Members that the second stage
is going to be shelved, I would hke
to make 1t clear that techmcally the
whole scheme 1s approved. It has
been considered acceptable technmical-
ly There 1s no difficulty ahout
But 1t 15 naturally the question of
allotment of finance that comes in the
way I think the Members on both
sides of the House will agree that at
1s better that if we have a project, we
go on taking the maximum benefit
from the completed part and go on
adding to that project whenever 1t
becomes possible for us, having regard
to the financial position So, if there
15 anything, 1t 1s only this that they
have sanctioned the first stage for
mclusion from the financial point of
view Then comes the second stage

The next question 13, they want to
know about the areag which are to be
unigated from the other two canals
and whether they are also included
I have explained the point during the
Question Hour, but not at length 1In
the second stage, those canals have
been eliminated They have not been
kept in the second stage because 1t 15
a question of utiising the water of
the Pennar But we have made pro-
vision in the plan that whenever the
Andhra Government takes up that
project as a separate scheme, water
would be available for that That 1s
at the Pennar regulator and at the
main canals, the discharges have been
kept so as to fit in the co-ordinated
plannung, the over-all integration and
the economic development of the
region as a whole For example 1t
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1s 1288 cusecs ultumately That means
that at the ttme when the first stage
15 complete, even mude by side suppoe-
ing another scheme is taken along
with thig and they want to start that
scheme, 1t will not be techmcally
impossible It will be technically pos-
sible¢ to take those two canals also and
to start the work immediately But
it 15 only a question of arranging
priority for inclusion m the plan

The other question was about the
masonry works and other things So
far as the canals are concerned, m the
mityal stages, the main canals will not
be lined It will be 2,300 cusecs But
in the second stage, it will be Lined
The canal’s capacity will be increased.
It will be widened to make the dis-
charge 4,000 cusecs The other
magonry works will be so constructed
so that no expenditure would be in-
volved at the time of taking up the
second stage We plan that way The
ultymate aim 1s, of course, the deve-
lopment of the area The ultimate
amn 15 the area which was sought to
be 1wrrigated should be irmgated and
for that purpose, all the masonry
works that have to be constructed on
the canals will be so constructed that
in future there should be no difficulty
about that I think that was the point
on which he wanted further clarfica-
tion

So far as the area 1s concerned, we
have so arranged that both Mysore
and Andhra will get half the benefits-
1n the first stage and the other half mn
the later stage That was a scheme
which was evolved after discusmon
with the Andhra Government and the
Mysore Government, and that 1s what
the present scheme aims at

Shr: Narasimhan- But Cudappah
has been let down

Shri Hathi: It has not been let
down It 15 an area to be commanded
by the high level canal The only
question 1s of stages I want to make
that quite clear—Cudappah area 1is
not going to be ehminated from the
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scheme of the Tungabhaire High-
level canal It 1s only a question of
phasing 1t It may not find a place
in the first stage But when you
expand the scope and when you take
1t to the second stage that area would
be included So, there should be no
apprehension that 1t 1s bemng elimunat-
ed It 1s only a question of phasing

Shri Nagi Reddy: My question
has not been answered In 1954 when
the Pulivendla canal part of the
scheme was being considered the total
area to be covered under the high
level canal was the same as the total
area that 1s going to be covered now
So, 1 want to know from where the
water 18 going to come now to urrigate
another 60,000 acres of land, which
would be the excess acreage to be cov-
ered than that included in the 1954
plan

Shri Hathi: That aiea 1s not going
to be irnigated now

Shri Ramn Reddy: My point was
whether assessment has been made 1n
Pennar as to whether water 1s avail-
able for the Pulivendla canal

Shri Hathi: I think water 1v avail-
able.
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Mr. Obatrman: The Houge will
now take up discussion, half an hour
discussion, on the Hassan-Mangalore
Railway Line Shri Achar

Shri Achar (Mangalore): I am
really happy

Shri Narasimhan: There 1s no
quorum

Mr Chairman: Let us wait The
quorum bell 1s being rung

Shri Warior: Let us take it that
the quorum 1s there Those who are
interested i1n 1t are remaining here

The Minister of Railways (Shai
Jagjivan Ram): 1 have no objection
I did not raise the question

Shri Narasimhan: Is it open to me
to withdraw the objection”

Mr. Chairman: No I find that

there 15 no quorum
18 20 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Frday Sep-
tember 11 1959/Bhadra 20 1881
(Saka)
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ORAL ANSWERS TO
QUESTIONS .
5.Q. Subject
No.
1311 Chittaranjan Steel
Foundry . .
1312 Training for Seamen
1313 Nautical Engineering
Colleges . .
1314 Chittaranjan  Loco-
motive orks
1315 C. H.S. Scheme for
M.Ps. .
1316 Salandi Reservoir
Project . .

1317 Cost of production of
foodgrains .

Children’s Park, swim-
ming pool amd open
aire theatre in New
Delhi .

Deogarh-Kotah Line

1318

1319
1320 Derailment near Igat-
puri

Mayor’s Conference
at  QOotacamund

1321

Rajasthan
Project

1323 Canal

1324 Allotment of wagons

1325 Misappropriation  of

railway funds

WRITTEN ANSWERS TO

QUESTIONS .

S.Q.

No.

1322 Movement of goods .

1326 Indo-United  States
Multi-channel Ser-

vices . . .
1327 Loss of foodgrains

1328 Air
Bhopal

Import of spare parts
required for Tractors

Services to
1329

Agricultural Universi-
ty, New Delhi

National  Highways
in Manipur . .

1330

1331

. 7371—7408

COLUMNS

7371—73
7373—76

7376—79
7379—82
7383—86
7387—389

7389—93

7393—96
7395—098

7398-99
7400 -.02

7402-03
7403—05

7405—08

. 7408—7502

.y

- i‘ -
7408
7409
7409
7410
7410-11
7411-12

7412

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No.

Subject

1332 Kalmga Airlines
crash . .

1333 Power-driven  boats
for fishermen in
Andhra . .

Colourisation of va-
naspati .

1334

1334-A Ukai irrigation and
power project .

1335 Pusad Darwha Ran]-

way Line
1336 Railway Line bet-
ween Hindumalkot

and Sri Ganganagar .

1337 Sugar Factory at
Hastinapur .

1338 Electric Multiple
Unit Coaches

1339 Allotment of tank
wagons . .

1340 Jalkundi

Multipur-
pose Project .
1341 Pradip Port

1342 Upper sibru Hydro-

Electric Project
1343 Waste Land

1344 Railway line from

Pandu to Siju
1345 New Postal Stamps
1346
1347

1348

Train derailment
of animals .

Government Model
Poultry Farm, Delhi .

Ships
Eleciricity in Orissa

Work on Na]afgarh
Nallah, Delhi

Indian Ephemeris
and MNautical Alamanac

Export

1349 from Japan
13%50

1351
1352

1352-A Mayurakshi

Pro-
ject Canal .

1353 Black Market in Pos-
ral Articles

1354 Import

of tractors,
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CoLUMNS

7412~13

7413-14
7414
7414

741415

7415

7416

7416-17
7417-18

7418
7418

7419
7419-20

7420
742021
7421
7421

7422
7422
7422-23

742324
7424-25
7425-26

7426-27
7427
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V/RITTEN ANSWERS TO
QUESTIONS—contd

SQ Subject
Ne

135s Widening of roads in
Delhi

1356 Saw_ Mills 1n Anda-
man Islands

1357 Ferry Service across
Brahmaputra

1358 ¢ Nyage" Pancha-
yats :n Delh:

13 Power  Engineerin,
”Reaealch Ccnntxre 8

1360 Ex.ra  Departmental
l;;ublnhmem of P&

1361 Central Nursing Ser
vice

1362 Colliston at Dharmae-
varam Station

UsQ.
No.

2306 Ayurvedic

2507 National Academy of
Medical Services

2508 Electrification of Rail
way Stations

2509 Earnings of Northem
Railway

2510 Advisory Com-
muttee  on Railways

a511  Development of
1e8 1n  Bombay
State .

2812 Caterers on  Secun-
derabad Division

2513 Passenger amemues
2514 Lallaguda Railway
Wol:ksi‘:)p

2515 Railway High Schools
2516 Stabghsation of Assam

Rail Link

2517 Derailment near
Chand: Mandir Sta-
tion .

2518 Tram derailment

2519 Seed multiplication
farm 1n Tnpura

2520 National

Savings
1ficates

[Daniy Drgwwr)
WRITTEN ANSWERS TO
QUESTIONS-—contd
CoLumMNE USQ Subject
No

7427-28
7428
7428-29
7429

7439-30

7430
7431

7431

7431- 32
7432
7432

7432 33

7433

7433-34

7434
7434

7434-35
7435

7435-36
7436
7436-37
7437

7437-38

2521 Co-operative Laws

2522 Irnigation Schemes
in Andhra Pradesh

2523 Rural electrification
1n Andhra Pradesh

2524 Development of fish-
eries 1n Orissa

252§ DSugnr Factory,

o1wala

2526 Duty-free shop at an
International  Airport

in India

2527 Village Road De-
velopment Program-
me, Andhra Pra-
desh

2428 Railway Higher Se-
condary School Tea
chers

2529 Co-operative Societaes

2630 P & T Exchange
Maintenance -
mattee

2531 Renaming of roads in
New Delha

232 Antibtotics

2533 Footboard Travel on
Railways

2534 Coaches and wagons
in H A L Bangalore

2535 Central Health Idu-
cation Bureau

2536 Hospital near Pusa
Road

2537 Central Medical Lib-
rary

2588 Tramning facilities
in  medicine and sur-

gery
2939 Tramning of refraction-
1sts and  opticians

2540 Trained Personnel for
Health

2541 Eatables at  Rewanl

Station

2542 Delivery of ostal
articles 1n Pun)a

2543 Study of Ayurveda

CoroMws

7438-39
7439
7439-40
7440

744041

T44s

744142

7442-43
7443
7443-44

7444 45
7445

7446
7446
7446
7447

744748

7448
7448-49
7449
7449~50

7450
7450-5%
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“WRITTEN ANSWERS TO
QUESTIONS—contd
UsSQ Subject
No.
2544 S'twil of wheat to
2 Pou\nz farms in Bom-
545 bay State
2546 Engieenng gradustes
2347 Mobile postal facihiues
2548 Leprosy n Onsss
2449 Mental Hospital, Delh:
2sso A Hostesses
2¢51  ArrServicesmNEF A
2952 Overbndge at Mot~
S han Station
2¢43 Dersilment near Gosk
(S Railway)
2ss4 Dislocation of il
traffic in Calcutta
24555 Co-operative Socicties
2456 Vacancies at Civil
Hospital, Imphal
2447 Adwvisary Commuttee for
Imphal Cival Hospatal
%  Nursy Home  at
255! lmpﬁ‘:l
284 Civil Hospital,
*% imphat
2460 Recruntment of Class
IV Employees 1 E
Ralway
2561 ‘Treatmem of snake
bite
2462 Letter boxes
as63 Carnage and wagon re-
arng workshop,
jpura
Bndge over nver Gha-
2504 ur-':t Ayodhya
2465 Appointments on
Bikaner Division
66 Calcutta Dental
23 College
2567 Umforms for Bikaner
Division Ratlway
Staff
2868 ment to contractoss

ex-Bikaner  State
Ralway

{Dany Dicusy]
WRITTEN ANSWERS TO
QUESTIONS—contd
CoLumns UsQ Subject
No.
2569 Air  Services to Steel
7431 Plants
2570 Telephone Exchange,
7451 Chiplum
I453-52 2371 Subsnute for milk
7452 2573 Tenders for Sugar
7452 2§73 H}:{:n Station between
7452-53 Snt:g:: and  Bilwa
7453 2574 Hohdays in  Postal
7453 department
2575 Breach 1  Laligarh
7453-54 Bikaner Line
2576 Inspectors m ralway
7454 workshops
2577 Contractors
7454 2578 Ralway Quarters
7455 Madras
2579 ltlx’tcgnl brgo“:h Factory,
743556 erambur
2580 Road overbridge at Ra
1456 pur Station
2581  Windmdls
7456 2582 Purchase of land  for
rulways
7436-57 2583 Reun contract m Hu
machal Pradesh
7457 2584 Hydrogenated ouds
2585 Cutting of trees along
railway track
745758 o6 Priceof
fice 4
7458-59 23 s
2587 Agncultura)l fars and
exhibitions 10 Hima
chal Pradesh
7459
2588 Pnvate Air Operators
7459 2¢89 P Health Centres
m C.D Blocks
7459- 80

2490 Train accident averted
7460~ 61 at Kirkee

2691 Purchase of radio sets
7461—63 2592 Bulldozers
2y93 Permussion 10 ralway

employees to jont
7463 colleges

7634

Covomus

7466
7466-67
7467-68

746859
746970

747071
7471-72

7472
7473

747374

7474
7475

“475-76
7476

7477 718
747879

7479

7479
7480
7430

7480-81
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WRITTEN ANSWERS TO
QUESTIONS—contd

USQ Subject
No.

2594. Payment of arrears to
the widow of a deceased
railway employee

2595 Auempted nmrder mn
train

2596. Railway quarters

2597. Parking meters

2598. Cooperauve movement

59 m fishenies in Orisa

2599. Eighth Congress of
International  Asso-
ciation for Hydraulic
Research at Montreal

2600, Twme Call Equipment

2601. Unusable milk powder
n Delhi

2602. Import of second hand
wheel equipment

2603 Post and ‘Ielegraph
Offices 1n Jammu and
Kashmir

2604. Hindustan Samachar
Agency

2605 Nationl Dairy Rescarch
Institute, l!nmnl

2606 Rural University at
Rudrapur

260~ ‘“Mysterv Ash” n
Sakt: Nagar, Delh:

260n  Reured employees ot F
and NE ways

2609 Rural electnfication in
Trnpura

2610 Shamogs ol

2611 Tenders for purchase
of Sugar

2612 Sale of sugar through
tenders .

2613 Black-marketing ot nice
in Tripura

2614 All Indm Co-Opcranve
Union .

2615. Platforms sheds and
goods sheds at stations
m Ornissa

2616. New Railway Stauon

Rajghat in Omnssa

[DAny Dicier]

WRITTEN ANSWERS TO
QUESTIONS—cantd.

COLUMNS
No

2617.
7481

UsQ

Subject

Transport  pernuts for
Masam: Fair, Gurgson

3618. Landless labourers m
Andhra Pradesh and
7451 -82 Mysore . .
2619 Accidents on Southern
7482 83 Railway .
7483 2620 Capsizing of goods wa-
gl on  Southern
7483 84 tway
2621. Sugar factories in Mv-
wre State .
2622, Ruver Trains
7484 Scheme from U.P. e
748485 2623 Regional Darectorate
(Food). kastern Zone
7485 24 P & T tuldig, P
thorgarh
435 86 2635 Delhi Milk Supply Sc-
heme
~4%6 2626 (Godowns in Bombay
State
7486 8 2626-A Designs for new dams
2626-B Town Hall Building
~487 S8 at Agartala
2626-C Supenntendent, medi-
7488 b9 cal service, Delhi
2626-12 Superintendent, me-
7489-90 dical services Detht
MOIION FOR AD -
rsa  MOLIONFOR ADJOURN
The Deputy Speaker with-
749091 held his consent to the
moving of an adjournment
7491 92 motion given notice of by
Sarvashri P. T. Punoose,
K K.Wariorand T C.N
7492 Menon regarding the re-
ported attacks in Kerala
on people welcoming Shn
7492 E M.§ Namboodripad
PAPERS LAID ON THE
7493 TABLE
(1) Copy of further docu-
7493 ments exchanged  bet-
ween the Governments of
India and Cg}mhemwcgn-
" tinuation t! ite
749394 Paper lmd on the Table
on the 7th September,
7494 1959

7686

CoLuMNS

7494-95

7495

7495-96

7496-97
7497
749%

7498

Iy

7499

7499 7500

7500
7500

7801

7501

750102

7502-—0f

7506— 11



PAPERS LAID ON THE

TABLE—contd

(2) A copy of ecach of the
following statements show
mg the action taken by the
Government on various
assurances, prormises and
undertakings given by the
Mimsters unn, the
various sessions of Second

Lok Sabha
(s) Statement Eight Ses-
No I s10n, 1959
(1) Supplemen S e venth
tary Suh'lc- Session ,
ment No 1959
VII 5

(ss)Supplemen S i1axth
tary State Session
;:fm No 1958

(w)Supplemen k1§t h
tary State Session
ment No 1958

XII

(v) Supplemen Fourth
tary State Session
ment No 1958
XXI11

vi)Supplemen | h1:d

tary State Session
ment No 1957
XXIT

(ts) Supplemen- Second
tary State Session
ment No 1957
XXVIII

(3) A copy ot the Report
the Ship Repairs Com
mittec

(4) A copy of Notification No
G SR 0996 dated the
29th August, 1959 unde:
sub-section (6) of Section
3 of the Essentizl Com
modities Act, 195S, making
certain  further amend
ment to the Ferulze:
(Control) Order 1957

(5) A copy of Noufication No
G SR 1019 dated the sth
September, 1959, under
sub-sectron(6)of Section 3
of the Essential Commo
dities Act, 1955, making
certain amendment to the
Andhra Pradesh Rice
(Informauon, inspection
and Seizure) Order, 1958

{Damy Dcast]

PAPERS LAID ON
TABLE-contd

(6) A copy of the * Financial

Commuttees’ 1958-59 (A
Review)

MESSAGE FROM RAJYA
SABHA

Secretary reported a message
from Rajys Sabha that at
s satting held on the 7th
September, 1959, Rajya
Sabha had passed the
Muscellaneous  Personal
Laws (Extension) Bill
1959

BILL PASSED BY RAJYA

SABHA LAID ON THI
TABI F

Secretary laid on the [able
the Maiscellancous Per
sonal Laws ‘Lxtension)
Bill, 1959, as passed b
Rajya Sabha

STATEMINT BY MINI-
STER

fhe Deputy Minister of
Food and Agnculture
(ShnnA M | homas) made
4 starement correcting the
reply given on the 7th
August, 1959 to a Supple
mentarv bv Shr1 Premp
R Assar on Starred Ques
tnon No 219 regarding
Foodgrains from US A

BIII PASSLD

1 he Minmister ot Law (Shn
A K Sen) moved for the
consideration of the Cri-
minal Law (Amendment)
Bill, as passed by Rajys
Ssbha 1hc motion was
adopted  After clause
by-clause  consideration
the Bill was passed

MOTION RL REPORT O}

COMMISSIONER FOR
LINGUISTIC MINO
RITIES

Further discussion on the
motion re Report ot
Commussioner for Ling-
umstic Minonties con-
cluded The moion was
adopted

7688

CoLuMNS
THE

RAY 84

IS5 12

7512 36

7439— 8~
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Corumns

MOTION RE. ACCIDENT HALF-AN-HOUR  DIs-
TOTHE HOISTCHAM. " CUSSION—contd.
BER OF A TUNNEL A'
THE BHAKRA DAM 7389—-7660

498 re
Sardar Igbal Singh moved bhad "ﬁ' na"‘
a motion rs. Accident to
the Hoist Chamber of

& Tuunel at Bhakra Dam. T ieion wud Power (Sba
The discussion was con- the de-
cluded and the motion was H“I“) replied to the
adopted.
AGENDA FOR FRIDAY,
HALF-AN-HOUR DIS- SEPTEMBER 11, 1959/
CUSSION 7666—78 BHADRA 20, 1881(;
Discussion on the motion
Shri Rayi Reddy rased &
half-an-hour ydncunlon re. Report of the Sute
Trading Corporation of
on points arising out of India Limited and con-
the answer given on  the L

ideration of the Private
17th August, I te .'I here
7 gust, 959 * Rilla.





